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LOK SABHA

Tuesday, September 8, 1964/
Bhadra 17, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpzAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Escape of Mr. Walcoit

+
Dr. L. M. Singhvi:
Shri Ramanathan Chettiar:
*31. ! Shri Harl Vishnu Kamath:
Shri M. R. Krishna;
Shri K. C. Pant:

Will the Minister of Civil Aviation
be pleased to refer to the reply
given to Starred Question No. 102
on the 2nd June, 1964 and state:

(a) whether the investigation to
turther inquire into the escape of Mr.
Walcott hag since been completed;

(b) if go, the findings and the result
of the investigation; and

(c) if not, the findings of the in-
terim report submitted some months
ago?

The Minister of Civil Aviatien
(8hri Kanungo): (a) to (c). The
final report of the officer appointed
further to enquire into the escape ot
Mr. Walcott has been received on the
Sth September. His interim and final
reports would be considered and a
statement containing the findings and
decisions of Government on these
would be laid on the Table of the
House in due course.

Dr. L. M. Singhvi: May 1 know
whether, according to the information

26a

available with Government, there is
any evidence to establish that Mr.
Walcott was a part of an international
racket operating for amuggling pur-
poses in India, and whether these
operations were connected with- the
Murud incident also?

Shri Kanungo: The enquiry was
confined to the cir st under
which the man escaped without clear-
ance from Air Control. The other
aspects were not the subject matter
of this enquiry. The other informa-
tion which the hon. Member has ask-
ed for could be given by the Home
Ministry.

Dr. L. M. Singhvi: May 1 know
whether any information is available
with Government now in respect of
the circumstances under which he
got clearance? 1 am not asking
about the findings, but what are the
facts?

Sbhri Kanungo: Yes. As I maid,
the officer has submitted his report
on the 5th, and the subject matter of
the report and Government's findings
will be placed before the House.

Shri Harl Vishnu Kamath: Has the
enquiry revealed that the District
Manager of Air India, Delhi, played
host to Mr. Walcott just before his
escape, and that he and some other
officer or officers of the Civil Aviation
Department have been directly or in-
directly involved in Mr. Walcott’s
escape; and if so, what action has
been taken against them?

Shri Kanungo: No, Sir. The en-
quiry has not revealed anything that
the hon. Member has suggested.

Shri Hem Barua: Mr. Walcott,
after his mysterious escape from this
country, made shabby statements
sgainst India and cast reflections on
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our arrangements and some officers
also, at Karachi. May I know whe-
ther these accusations are being en-
quired into, and if they have been
enquired into, what is the conclusion?

Shrl Kanungo: As I said, the en-
quiry was confined to the circum-
stances under whidh Walcott could
get away from the Delhi airport, and
if any officer had failed in his duty to
prevent him or had helped him in his
escape. That was the limited purpose
of the enquiry.

Shri Hem Barua: On a point of
order. He has not replied to my
question. I wag very specific. He
has evaded it very skillfully.
Ministers have become very skilltul
nowadays.

Mr. Speaker: Order, order.

Shri Hem Barua: I am sorry I used
the wrong word; it should be “un-
skillful”.

Mr. Speaker: Order, order.
heard him. He will kindly
his seat.

I have
resume

Shri Hem Barua: May I say....

Mr. Speaker: May I say? His ques-
tion is he wag entertained by an
official.

Shri Hem Barua: it was his ques-
tion, my question was different. My
question was this. Mr. Walcott,
after his escape from India, made a
shabby statement against India, ac-
cusing. ...

Mr. Speaker: Therefore, he says
that question was not covered by the
terms of reference.

Shri Hem Barua: He *has not said
that.

Mr. Speaker:
means.

Shri K. C. Pant: Is it not one of
the specific objects of the enquiry to
build up a case against Walcott for
the purpose of ultimately getting him
extradited and tried in India?

That iz what he
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Shri Kanungo: It is not an extradit-
able offence.

Shri 8. M. Banerjee: May I know
whether it is a fact that a senior in-
telligence officer belonging to the
Central Intelligence Cadre was sent
ubroad to know more about Mr.
Walcott and his whereabouts and pur-
sue this case? I want to know whe-
ther the officer was there for some
time, and whether he has submitted
any report.

Shri Kanungo: As I have earlier
said, this information would be avail-
able from the Home Ministry.

8hri 8. M. Banerjee; Was he not
sent abroad?

Mr. Speaker: That is not concarn-
ed with this report, *

Shri 8. N. Chaturvedl: Apart from
the terms of reference of this enquiry
committee, may I know if Govern-
ment has tried to find out what links
and connection Mr. Walcott has in this
country and how he has been operai-
ing with such impunity?

Mr, Speaker: The report has beec
received. The Government has not
looked into it.

Shri 8. N. Chaturvedl: No, Sir.
Apart from the terms of reference,
1 am asking whether Government has
taken care to enquire into the links
and connections of Mr. Walcott in
this country which had enabled him
to operate in this country with impu-
nity.

Shri Kanungo: The enquiry has

not revealed any such thing; it was

fined to the «ir t under
which he got away . . . (Interrup-
tions.)

Shri Hem Barua: What has the en-
quiry revealed then?

oy W W el gl § ey
foivd &, war ag v ww §, e, o
ot ¢ fe qrw W awe agt W
wr Wit ¥dy ¥ g AW ¥ v wr ?
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Shri Kapungo: No. This was
about the escape of Mr. Walcott on
25th September, 1963 and as 1 have
said the terms of reference are: to
enquire into the circumstances in
which Mr. Walcott took off in his
piper aircraft from the Safdarjang
airport on 25th September 1968 . . .

Mr. Speaker: He need not read
all that . . (Interruptions.) Shri
Sheo Narain.

ot frw wremwr ;. W RO
& whr gf § 9w ¥ firry wwe g
ot frg frg ®ine & g £ ?

Shri Ksnumgo: There is only one
officer enquiring into jt—Secretary of
the Ministry of Communications.

Shri Joachim Alva: The hon.
Minister denied that Mr. Walcott was
the guest of the district manager of
the Air India, New Delhi. How ts it
that as a result of questions put, this
man was transferred to Nairobi? Has
he gone there or has he refused to go
there? Is he still in service?

Shrl Kaoungo: As I said the enquiry
has not revealed anything of that
nature.

Shri U. M. Trivedi: Sir, the reply
of the hon. Minister all along has
shown a very sorry state of affairs.
Does he want to suggest that the en-
quiry was of such a nature that all
the antecedent and subseq con-
duct of Mr. Walcott was scrupulously
kept out of the enquiry that was
made into the running away without
clearance? He says that we do not
look into this; we do mnot look into
that. Everything pertaining to Mr.
Walcott was scrupulously kept out in
making this enquiry,

Mr, Speaker: That would be &
&ifférent discussion then,
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Shri P. C. Bovooah: May I know
whether the attention of the Govern-
ment has been drawn to the com-
ments in the monthly magazine,
Mother India, where it has been stated
that such is the security arrangements
under which Mr. Walcott escaped
from this country in recent months
twice that it would not be surprising
it Mr. Lal Bahadur Shastri or some

‘of the important personages are kid-

napped out of India? If so, what is
the Government's reaction to it?

8Shri Kamungo: As I said earlier,
this enquiry is confined to the escap
of Mr. Walcott. i

Shri Harl Vishan Kamath: 8ir, be-
fore you proceed to the next question,
may I request you to ask the Minister
to lay the report, unexpurgated, on
the Table of the House ift thig session,
not in due course, which may become
long course, but in this session itself?

Mr, Spesker: 1 hope the report
would be laid during.this session.

Shri Kanungo: Yes . . . (Interrup-
tions).

Shri Nath Pai: It should be unex-
purgated . . (Interruptions). Sir,
you have been very kind enough in
ordering the Minister to lay a copy of
the report on the Table of the House
during this Session. We welcome that.
We want the unexpurgated report.
We do not want the kind of the
summary the House was given in
respect of the NEFA enquiry. We
want the origine] report of the Com-
mittee,

Mr. Speaker: 1 cannot give a direc-
tion in this respect. Let the Gov-
ernment come up with the report. If
some portions are kept out, we will
see then.

Shri Nath Pai: What i{s the inhibj-
tion in giving it?

Mr. Speaker: Order, order. Next
Question.
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Shortage of Wheat and Rice

+
( Shri Himatsingka:
Shri Rameshwar Tantia:
Shri B. P. Yadava:
Shri Dhaon:
Shri Naval Prabhakar:
Shri Balmiki:
Shri Harish Chandra

Mathur:

Shri Krishnapal Singh:

Shri Vishwa Nath Pandey:

Shrimati Savitri Nigam:

Shri N. P. Yadab:

Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri Solanki:

Shri Narasimha Reddy:

Shri Balgovind Verma:

Shri Bibhut{ Mishra:

,Shri K. N. Tiwary:

Shri Mohan Swarup:

Shri Bishwanath Roy:

Shri 8. M. Banerjee:

Shrimati Jyotsna
Chanda:

Shri Achal Singh:

Shri E. Madhusudan Rao:

Shri Ram Harkh Yadav:

" Dr. Mahadeva Prasad:

Shrimat! Ramdulari Sinha:

Shri Dharmalingam:

L Shri K. C. Pant:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether it is a fact that al-
most all the States are facing a criti-
cal shortage of wheat and rice;

(b) it so, the reasons therefor;

(c) what action Government have
taken in view of the grave situation
arising out of the shortage; and

(d) the total demand made by
States and how the Centre is likely
to meet that demand?

The Deputy Minister in the Minis-
try of Food and Agrioulture (Shri D.
R. Chavan): (a) and (b). There is a
shortage of rice and wheat but the
extent of shortage varies from State
to State. The shortage of wheat is
mainly due to two successive years
of bad production while shortage of
rice is due to low market arrivals.

(¢) The import of rice and wheat
thas been stepped un and larger

*32.
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quantities are now being distributed
through fair price shops. The licens-
ing control on trade has been tighten-
ed up with a view to bringing out
hoarded stocks and preventing undue
rise in prices in the open market.

(d) The requirements of each defi-
cit State are examined in consulta-
tion with the State Government and
supplies are arranged keeping in view
the needs of the other States and the
overall availability of foodgrains with
the Central Government.

Shri Himatsingka; What is the
total quantity of importeq wheat and
rice u:: 1963-64?

The Minister of Food and Agri-
ture (Shri C. Subramaniam): In
1963, the import wag round about 4.5
million tons, and during 1964, it is
expected that it may reach nearabout
six million tons.

Shri Mimatsingka: What is the
amount that is beirig supplieq to the
States per month, roughly?

Shri D, R. Chavan: During the
last five to six months, about five lakh
tons per month is the average offtake.

Shri Rameshwar Tantia: May I
know whether it is a fact that in some
zones, the price of wheat is double
that of other zones and if it is so, may
I know whether the Government will
reconsider the allocation to the diffe-
rent zones according to their require-
ments?

Mr. Speaker:
for action.

Shri Vidya Charan Shukla: Is it a
fact that the Government are consi-
dering to abolish the food zones in the
country to facilitate proper and equi-
table distribution of foodgrains in the
country and, if so, at what stage is it
lying now?

Shri C. Subramaniam: That is one
of the matters under consideration.
The zonal system cannot be disturbed
in the midst of a trade season. Dur-
ing the next harvest season we shall
review the situation and take a deci-
sion.

Shri R. 8. Pandey; May I know
whether the Madhya Pradesh Govern-

It is a suggestion
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ment has made any representation to
get the imported wheat?

@hri C. Subramaniam: .Almost
esery State Government has made
mpresentations.

oft T §aw araw : & ST ATgEn
g & w1 wro Faeg W Tow aoerd
¥ @ R ¥ fowd felt § ar

w R & fa Y § fr ey
X grAT T g Trar ¥ -
T & AT AT A gw w @grd o

oWt oW o ;s §R

N W @ AN IEE ¥ s e
& um ¥ oo q WY ¥ e
;N AR AT fRed 3 Ao faamrdt
W A &) =Aeqr § SO WTER
¥ At T g g

oY TWo Wo wwgyr : KT WA

WA g W § AT 8T gAQ AAHTY
F aff §, T W I ¥ a0k
W v @ W ag I TR T
A T AN g I N RS )

&hri Bade: Is it a fact that in so
smany States wheat is not given by the
Government and 50 per cent quota is
ot out and therefore the chief grain-
shops were lying empty without any
erain?

Shrl D, R. Chavan: I have already
stated that the d ds of the States
are met looking to the overall avail-
ability of foodgrains in the country.

Shri Krishnapal Singh; Is the
‘Geovernment aware that the measures
adopted by them have totally failed
to control the price with regard to
mice, and that wheat is selling between
Rx 30 to Rs. 40 a maund in different
parts of Uttar Pradesh, and, if so, what
mmeasures have the Government adopt-
ed to control the price?

Mr. Speaker: We have got a food
-debate and this question cen be put
then, and not here.
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Shri D. R. Chavan: We are meet-
ing the demands of the State withia
the overall availability of foodgrains.

Shri Basappa: In answer to part
(¢), may I know whether the State
Governments are cooperating with
the Centre in the matter of enforcing
control orders against hoarding, etc.,
and if the Government are thinking
of a central squad to see that hoard-
ing stops completely?

Shri C, Subramaniam: Ultimately
action will have to be taken by the
various State Governments, I do not
think I have much to complain against
the State Governments that they are
non-cooperating. But whether they
are doing it effectively and efficiently
is a matter of opinion.

Shri P. R. Chakraverti: In the con-
text of the functioning of the food
zones in the country, may [ know whe-
ther the Government has taken steps
to set up a central pool of foodgrains
dismantling the food zones?

Shri C. Subramaniam: The import
is done by the Central Government.
They store the grains and distribute
to the various States. In that seunse,
there is a central pool of wheat and
also rice.

ot www wwTT : AR Ty oY
qw e & gex ¥ qg g o1 fn
FTtaw aRW Y w3 W fgr w@y
&1 & o S g e freelt i
wr ok sfafen gf 8, o fead
saTfEt & amgdteT widw w1 IEv
frar &

Shri C, Subramaniam: [ do not
think I can give the numbers imme-
diately.

Shri Ramanathan Chettiar: In view
of the unreasonable attitude of the
surplus States and in view of the
difficulties experienced by the deflcit
States, may I know whether the
Central Government is seriously con-
sidering the question of issuing a
directive to these surplus States to
have the zonal restrictions removed?
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Mr. Speaker: There ought not to
Be such reflections and insinuations.
Why should he presume that their
attitude was unreasonable?

Shri Man Sinh P. Patel; In view
of the different habits of consumption
of rice and wheat in different States,
may I know whether the Government
have issued strict instructions to the
different States about the quantum of
wheat and rice to be distributed in
different States?

8hrl C. Subramaniam: As a matter
of fact, wheat is distributed only tin
the wheat-consuming areas generally.
But we are also trying to popularise
wheat in the non-wheat areas also.
Therefore, to that extent we distri-
bute wheat to the non-wheat areas
also and try fo popularise wheat.

Shrimatt Jyotsna Chanda: May 1
know from the Government what
long-term measures Government pro-
pose to take to stop the shortage of
foodstuffs?

Shri C, Subramaniam: I think I
will be dealing with this matter in
my reply to the debate.

Wt wiwre W gow: § aEAr
g § 5 s oo 7 oW g
| w< forar & fF | ® frer Ag Wi
AN ¥ gEwEar g, W)
wiY & oy few fer Y & arilE
wré

Mr. Speaker: He wants to know
what would be the deficiency and to
make up that deficiency whether they
have had talks with any countries are
if so, what are those countries.

Shri C. Subramaniam: As far as
wheat is concerned, the main impo~t
is from USA. under PL. 480, In
addition to that, we import on com-
mercial account from Australia and
some other countries. We are also
trying to get rice under PL 480 from
U.S.A. In addition, we make pur-
chases in the South-east Asian coun-
tries also.
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Shri P. K, Ghoth: May I know if
the shortage in wheat is due to shori-
age in production or due to the wrong
policy of the Government in giving,
wheat to the big chakkis instead of
supplying wheat to the consumer
directly through the fair price shops?

Mr, Speaker: Is this the informa-
tion he wants from the Governmemt
that their policies are wrong? That
comment he might have to make, but
what' is the information he wants?
Would the Government say that their
information is that their policies are
wrong?

Shri Himmatsinhji: Just now the
hon. Minister stated that the Govern-
ment were trying to popularise com-
sumption of wheatt May I know
what steps Government have taken
so far to popularise consumption of
wheat?

Shri C. Subramaniam: By prepar-
ing various wheat products like
maida, suji and atta, and distributing
ti to the people, they are becoming
more and more accustomed to that

Shri D, N. Tiwary: May I know
whether the Government has sent
any instructions to the State Govern-
ments or the State Governments swo
motu have issued instructions to the
District Magistrates not to supply
foodgrains from ration shops to those
owning more than one acre or more
than two or three acres of land; if
s0, how the Government thinks that
those people will get their foodstuffat

Shri C, Subramaniam: We make
foodgrains available to the various
States taking into consideration the
total availability of foodgrains. Then
the State Governments have got to
take the decision as to how they would
distribute it and to whom they would

distribute 1t. No doubt, we have dis-
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cussions with them, but ultimately
it i the State Government which has
to take the responsibility.
ot 7o W0 fraat -
T )
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Mr. Speaker: Next Question—Shri
Rameshwar Tantia.

Shri Rameshwar Tastia: Question
No. 33.

Shri Kapur Singh: Sir, Question
No. 56 is an allied question and it
may also be taken up along with this.
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Mr. Speaker: If it is convenient for
the Minister, that too might be
answeted ng ‘with ‘this. If he
feels that it is not convenient he
might not answer it.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): | think
it will be slightly different.

Mr. Speaker: Then only Question.
No. 33 need be answered.

Prices of Foodgrains

+

( Shrl Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:

Shri Dinen Bhattacharya:
Dr. Saradish y:

Dr. Ranen Sen:

Shri Surendra Pa] Singh:.
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri §. M. Banerjee:
Shri Yashpal Singh:
Shri Indrajit Gupta:
Shri Kapur Singh:
Shri Vishram Prasad:
Shri R. G. Dubey:

Shri P. C. Borooah:
Shri Bagri:

Shri Hem Raj:

Shri Kashi Ram Gupta:
Shri Jashvant Mehta:
Shri Solanki:

Shri Narasimha Reddy:
Shri P. R. Chakraverti:
Shri Balmliki:

Shri Daji:

Shri Basappa:

Shri Balgovind Verma:
Shri A. 8. Saigal:

Shri Kolla Venkaiah:
Shri J. P. Jyotishi:

Shri P. L. Barupal:
Shri Onkar Lal Berwa:
Shri P. K. Deo:

Shri Guishan:

Shri Dalfit Singh:

Shri M. L. Jadhav:

Shri Kajrolkar:

8hr{ Makananda:
Shrimati Kenuka Ray:

38, J
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Shri Visudevan Nair:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shrimati Laxmi Bai:
Shri E. Madhusudan Rao:
Shri H. C. Soy:

L Shri B. K. Das:

Will the Minister of Food and Agri-
sculture be pleased to state:

(a) whether the prices of food-
grains, especially wheat and rice,
‘have gone up throughout the country
«during the past six months and are
still rising;

(b) if so, the reasons therefor; and

(c¢) the measures Government pro-
pose to take to meet the deteriorat-
ing situation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
‘R. Chavan): (a) The prices of food-
-graing have risen during the past 6
months though there was some reces-
sion in the prices of wheat soon after
the harvest. During the last three
‘weeks of August, the rise in the All-
India Index Number of wholesale
‘prices of cereals was relatively small.

(b) The rise in the prices of wheat
‘hag been mainly due to two succes-
sive years of low production while of
rice due to low market arrivals.

(c) The more important of the
steps taken to check the rise in prices
.are:

(1) Increased imports and distri-
bution of foodgrains through
Fair Price Shops;

(ii) Fixation of maximum whole-
sale and retail prices;

(ili) Promulgation of anti-hoard-
ing measures in the States;

(iv) Tightening up of restrictions
on bank advances against
foodgrains; and

(v) Stricter enforcement of licen-
sing control on trade.

Shri Rameshwar Tantia: May I
#&now whether it is a fact that the

968(Ai) LSD—1.
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prices of wheat and rice for the cul-
tivators were fixed at a lower rate
taking into consideration the rise in
the prices of other commodities; if
so, is it a fact that the cultivators
this year have kept more rice and
wheat with them than in the previous
yeargs and what is the Government
doing about that?

Shri C. Subramaniam: The fixation
of price is only for the purpose of
procurement. In the Southern Zone
the procurement of rice has been
given up becauge that was creating
distortion with regard to the balance
of rice left over with the trade. The
whole process of fixing fair prices to
the producer is under consideration
and, as already stated in the note
which 1 have circulated, a commit-
tee has been appointed to fix fair and
remunerative prices to the farmer.
Later on, the Agricultural Price Com-
mission will take a comprehensive
view of the price structure.

Shri Rameshwar Tantla: May I
know whether the Government is
aware that in some States the price
of Indian wheat is double that of the
Australian wheat and, if so, has Gov-
ernment examined the reason for such
a big difference?

Shri C. Subramaniam: From 1956
onwards we are @elling Ampprted
wheat at the rate of Rs. 37.50 per
quintal. During the last eighteen
months the price of indigenous wheat
has increased and in some places the
price js not only twice but thrice
that of the imported wheat. That is
one of the factors which has increas-
ed the pressure on imported wheat.

Shri Surendra Pal Singh:. Some
time back the hon. Minister made &
statement that if all the foodgrains
produced during the last season had
come into the market there would be
no food shortage today, and the
prices would not have risen. In this
connection, may I know if the hon.
Minijster is convinced of the correct-
ness of the production figures that
are supplied 10 him from below and
that no false reporting takes place at
the lower level.
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Shri C. Subramaniam: With regard
to production figures T would not be
able to say that they are hundred
per cent correct but they give us the
trend whether the production is on
the increase or not; if there are some
deficiencies, they would be there
every year. Therefore, while the
figures may not be accurate even to
the thousand tons, the fact remains
that they give an idea of the trend in
production.

st Fo Wro frat: ¥a1 7Y AT
1 o W ¥ FEER 9@ & I
FHTIT 9T T § i wgr mar §
et ¥ gHTART 7 T W FhE &
T F N v FEwYET feaT ar s
AR IR gk =7
Arwal Y gEr aee gFEy 9T adt
weFET ? e freet X oWy w7
frdaor A & s%ar @ @} W X
wra fagaw & fam o W@ FF
T @ A Fred o e A a ?

Shri C. SBubramaniam: I have seen
the press report today. I should find
out the actual position and then take
some_action on that.

Shri 8. M, Banerjee: 1 want to
know whether it has been brought to
the notice of the hon. Minister that
the retail prices of wheat, rice and
other articles of food are much more
than the wholesale prices and, i’ so,
what steps have been taken by the
Government to gee that the difference
between the retail and wholesaie
price is minimised

Shri C, Subramaniam: First of all,
we want to fix the producer’s price
and with a reasonable margin the
wholesale price. We have to fix the
retail price with a further reasonabic
margin. Then there iz the further
question of administering prices cn
which we are taking action, so that
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there may not be a large gap bet-
ween the producer’s price and ulti-
mately the consumer’s price.

Shri S. M. Banerjee: That is for
the future. I am asking about the
present. :

Mr. Speaker: The hon. Member
wag asking about the margin between
wholesale and retail prices; not bet-
ween producer’s price and wholesale
price. )

Shri 8. M. Banerjee:- All that he
has said is about the future. What {s
happening today? Is there any appa-
ratus with the Government to narrow
down the difference?

Mr. Speaker: He has stated what
is happening today. He has also
stated the steps he is going to taka.

Shri S. M. Banerjee: About the
future he said that a Committee
would be set up. But what about
the present?

Mr, Speaker: The hon. Member has
already stated by saying that there 18
a wide margin. Now it has to be re-
duced for the future for which some-
thing has to be done. He has statcd
what he is going to do.

Shri Kapur Singh: Is it true that
opr capital-intensive developmental
priorities and our fragmentatively res-
trictive land policies are the real cul-
prits in this matter and, if so, do the
Government propose to reconsider the
entire situation in the background of
the present experience?

Shri C. Subramaniam: It is a mat
ter of opinion. There can be diffe-
rence of opinion with regard to this.

Mr. Speaker: The first one is only
an opinion and a suggestion. The
second one, whether the Government
propose to revise their policies, is the
only question.

Shri C. Subramaniam: The second
question follows the first questior;
therefore, if there is difference of opi-
nion with regard to that , . .
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Mr. Speaker; The Government
have no intention. Government de not
agree with that opinion.

Shri C. Subramaniam: 1! do not
agree with that opinion.
Shri Hari Vishnu Khmath: You

are helping him out.
Mr, Speaker: What should I do?

Shri’ Harl Vishnu Kamath: Is it
necessary? He is capable of taking
care of himself. -

Mr. Speaker: 1 did it simply to
save time; there was no other objec-
tive.

Dr. Ranen Sen: The price of rice
started going up immediately after
harvesting. Now the hon. Minister
has said that this is due to the fact
that rice was not being marketed at
the proper time. What steps had
Government taken when priceg start-
ed shooting up in certain paris of
eastern India?

Shri J. B, Kripalani:
asleep,

Shri C. Subramaniam: As far as
eastern India is concerned, Bengal is
the main eastern State. There the
maximum and minimum pricer had
been fixed and I can tell the hon.
Member that more or less that price
policy has been successfully adminis-
tered there in spite of difficulties.

Y T T gt TR S
¥ qemar f wrae & aw qafaw a3
tfeafedi § s aff wrar g Y &
ag T wgar g fe oofee wmae
T FFT ? WY qTHIC T IA KO
w1 o g sorrT § fe o efae s
wfeny # wf A wrar o o A
a5 ¢ A s 3§ W
argT freme & fag war ST W
Wi

They were

Shri C. Subramanfam: We have an
idea of the production in the country
particularly relatively to the previour
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years. As far as rice is concerncd, it
is accepted by almost everybody tnat
there has been an increased prodiic-
tion to the extent of 4 million tonnes
during 1963-64 when compared to
that of 1962-63. Now, the marke:
arrivals have been much less than
what they were during last year;
therefore, the entire marketable sur-
plus has not come into the market.
Our investigation shows that it is held

by bigger producers in collusion with
dealers.

Shri Rama Chandra Maliick: May I
know whether it is a fact that Gov-
ernment is purchasing paddy at Rs.
25 per quintal in Orissa and selling it
at Re, 34 per quintal?

Mr. Speaker: It is information that
he is giving.

Shri Jashvant Mehta: May I know
whether Government has decided over
the price parity question and price
stabilisation? What steps is Govern-
ment thinking of teking for stabilis-
ing prices in future

Shri C. Subramaniam: I have given
the steps already taken. With regard
to the future alse I have indicated
that we are trying to fix prices for
the producer, wholesaler and the re-
tailer,

Shri Narasimha Reddy: Does the
Government propose to fix fair prices
of dishes supplied in the hotels where
the hotel proprietors have recently
been increasing the prices of their
dishes in en unbridled manner? -

Shri P. K. Deo: Specially of coffee.

Shri C. Subramaniam: 1 do not
think that this arises out of the ques-
tion here.

Shri P. Venkatasubbaish: May I
know whether Government is aware
of the fact that some of the traders are
going in-the name of producers and
are taking the help of governmental

cles, such as, keti pocietlﬁ
and Sta'.e ‘Warehousi Corpor
to hoard foodgrains tl'nu bringing I
high rise in prices; if so, what action
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does Government propose to takc in
the matter?

Shri C. Subramaniam: Evidently
the hon, Member is giving information
with regard to the situation prevail-
ing in his State. I am aware of such
a state of affairs in Andhra #»d we
have to take action taking that into
account.

oft aorarw fy : W ag i & B
€z 3w & art ¥ idd ¥ s
Qe #% § gife @2 3o @ o
& wwr § afer 9w & ¥ & wrow
S g § ? gor gH A &
AT @ g R AN
Rz 3fem v #y A< § a1 9 ey
TRAafar &7 @ § 3% W v g
T Y darc Y, O F ¥ w7 @ e
g ?

Shri C. Subramaniam: To have more
comprehensive State trading so that
the private trade may not play with
the consumers.

Dr. Sarojini Mahishi: The apex
banks and the district credit co-
operative bankg have been instructed
not to lend money to the trading
community who are inclined to use it
for hoarding purposes. But is it not a
fact that financia] assistance is given
to so-called agriculturists on the pro-
duction of warehouse receipts?

Shri C. Subramaniam: There are
restrictions on credit availahility for
the purpose of storing rice, wheat and
other foodgrains. As far as the ware-
housing corporations are concerned,
there also we are placing vestrictions
with regard to advance of credit
against foodgrains,

Shri Basappa:: With regard to the
proposed Agricultural Price Commis-
slon, may I know whether the Gov-
ernment have considered the inclusion
of the representatives of farmers in
that Commission?

Shri C. Subramaniam: What should
be the ition of the C issl
is under consideration.
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Shri Dinen Bhattacharya: May I
know whether the Government is
aware that in West Bengal particul-
arly rice is sold in the open market
above the declared price ilxed by the
Government and, if so, what steps the
Government is taking to bring down
the prices? .

Shrimati Renu Chakravartty: He
says, ‘No'.

Shri C. Subramaniam: We are sup-
plying rice through the fair price
shops

Shri Dinen Bhattacharya: That is
only in Calcutta and in a very limited
area,

Shri C. Subramaniam: , . . . parti-
cularly for families 1n the Calcutta
city at controlled prices. No doubt in
the open market it used to be selling
at a much higher level. During the
recent weeks, the open market prices
also have come down considerably
and in some districtg it is, more or less,
equal to the controlled price.

Shri Dinen Bhattacharya:
(Interruption).

Mr. Speaker: I have not allowed him
the second question, I am very sorry
that there is disappointment in tne
House and that is natural because 1n
each Question there are 40 to 50
names clubbed together. But we are

Where?

also having the food debate in tne
House which is to continue for 19
hours.
Shri Nambiar: Everybody will not
get a chance in the food debate.
Mr. Speaker; And everybody can-

not get a chance in the Question Hour.
That is the difficulty,

Shri D, C. Sharma: Some are al-
ready getting the chance.

Mr. Speaker: All right. Shri D. C.
Sharma.

Shri D, C. Sharma: There is a great
disparity between the prices paid to
the producerg and the prices charged
by the traders and the prices paid by
the consumers. Mav U know what
steps Government have already taken
in order to reduce this disparity bet-
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ween No. 1 and 2 and No. 2 and 8,
specially with reference to consumers”

.8Shri C. Subramaniam: We have
fixed the reasonable marging between
the producers’ price and the whole-
salers’ price and the wholesalers' price
and the retailers’ price. On that basis,
the notifications of prices have been
made in six or seven of the States.
But we are going to fix prices on a
more comprehensive scale for the
whole of India at the producers’ level,
the wholesalers’ leve] and the retail-
ers’ level allowing only a fair margin.

=it Wo wio Wwl s firw faw
st # w9 3 s & g fifa
for g 7
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! Shri Hukam Chang

Kachhavaltya:
Shri Krishnapal Singh:
Shri Mohammad Elias:
Shri D. N. Tiwary:

Will the Minister of Transport be
pleased to state:

(a) whether there was recently a
congestion of ships in Calcutta and
Bombay ports for several days affect-
ing delivery of foodgrains from ships;

(b) if so, the reasons therefor;

(c) the steps taken or proposed to
be taken to improve the situation;
and

(d) the amount of loss sustained in
foreign exchange by way of demur-
rage at these two ports?

The Minister of Transport (Shri
Raj Bahadur): (a) to (d). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-3001/64].

Dr, Ranen Sen: In the statement I
find, among the various reasons, it is
stated that there was a fall in output
of foodgrain labour engaged in bag-
ging. My question is: Has the attention
of the Minister been drawn to a
statement issued by important Con-
gress leaders of the trade unions of
the port and dock workers of Cal-
cutta that the output of labour did
not deteriorate but on the other hand
it is the bungling made by the Dock
Labour Board in respect of labourers

that was responsible for this catas-
trophe in the Calcutta port?
Shri Raj Bahadur: There was &

slight decline in the output per capite
of the labour, and I think that it would
be too much to ignore that fact. If T
may be permitteq to say, in the case
of Bombay, whereas the average dis-
charge per day in the month of April
was 2,334 tons, it came down to 655
tons in the month of May. I have
quoted the figure for only one of the
days. I would not like now to go into
all the figures for all the days.

Dr. Ranen Sen: 1 was asking about
Calcutta,
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Shri Raj Bahadur: I do not have the
figures with regard to Calcutta here
with me,

Dr. Ranen Sen: Is it a fact that the
condition of the labour in the Calcutts
dock is worse than that of the labour
in the Bombay dock?

Shri Raj Bahadnr: I think the only
difference there is that we have not
been able to introduce the incentive
echeme, so far ag the dock labour is
concerned in the port of Calcutta.
That is not because we do not want
it. We have been trying for it, but we
have got to make the unions and their
representatives agree to that. We hope
that the negotiations that are at pre-
sent taking place will result in the
introduction of the incentive scheme
very soon. Apart from that, we have
already asked the people concerned to
provide for some sort of a bonus for
an output beyond a certain datum line
or level, even pending that,

ot faar wary : ¥y =iz ¥ Ay
famr @ fs =t § 30 1@ Tw@T WX
TEEET ¥ 10 ATE AT BRw ¥ ok
T & a7 1 & 7T ey wgar g i wmw
W 71 gftr § ¥ §U T AR
W gEfaww fawew wg weefer w
TR FAT A § ar T

oft ow wge: frdbfoee fawew
w% wAifer & wravgwar 8, W §
i€ 72 4% § | Afe vy fawfasr &
Tz ¥t &g qT fF ST WY WY s
TEH® 7 G WK WA 7 W9 )
T F qTHIET AT 9397 |
Shrj Surendra Pal Singh: In respect

of the Calcutta port, at page 4 of the
statement, it hag been stated that:

“Bore-tide restrictions resulted
in detentions at Sandheads from
the 7th to the 14th in the months
of June and July.”

and that also had caused congestion.
In this connection, may I know whe-
ther it is not a fact that for the past

BHADRA 17, 1888 (SAKA)

Oral Answers 286

lew years, bore-tides have become
more intense and frequent in the river
in Calecutta, and if so, what remedies
have been sought to remove this diffi-
culty?

Shri Raj Bahadur: Bore-tide 1s an
esgentially unavoidable feature in any
riverine port. It is impossible to save
a riverine port completely from this
trouble of bore-tides. Even 80, tne
only remedy ig to provide for sufficient
head of water, and that would be
available only when the Farrakka bar-
rage comes in. Even despite that, we
have been trying to maintain the level
of the output.

sft stwrerefre STres < FT TR WY
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Shri K. D. Malaviya: Why
.stevedore system not done
‘with?

is the
away

Shri Raj Bahadur: Stevedores are
performing many functions. They
provide labour for loading and un-
loading. They also act as some sort
of financiers or people who pay on
behalf of the shippers and shipping
.companies the labour charges. They
also take deliveries and discharge »a
number of other functions. The
system cannot be brushed away by
one stroke of the pen. As a matter
-of fact, the entire lot of shipping com-
panies, Indian and foreign, have to
be persuaded to accept some alterna-
tive service. Otherwise this is the
age-old system operating in all coun-

s

‘tries pt a few cc coun-
tries. .
Shri K. D. Malaviya: Has not
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Ceylon done away with the stevedore
system?

Mr. Speaker: He has answered the
question.

Shri Mohammag EMas: What is
the reason for the Government abo-
lishing the contract system, decasua-
lising all labour and taking depart-
mentally all the workers?  Because
this is the main reason fof the bung-
ling in the Calcutta Port. All the
employees are recruited by the steve-
dores and contractors....

Mr. Speaker: He is arguing.

Shri Raj Bahadur: I think it is a
matter of a practical and realistic ap-
praisal of the situation. The ship-
ping companies employ labour. They
employ labour today through steve-
dores. Stevedores not only discharge
the function of providing labour but
also do a number of other functions
on behalf of shipping companies. This
is a situation where we cannot all of
u sudden ask the shipping companies
to do away with the stevedores.

Then there is the Dock Labour Board
on which are represented the labour
unions, the stevedores and the ship-
ping companies. The Chairman aof
the Port Trust is the Chairman of the
Dock Labour Board. The whole
thing is working according to a sys-
tem. Labour is not exploited and
cannot be exploited by the stevedores
that way.

Shri P. Venkatasubbaiah: Is it a fact
that due to the hesitancy of Govern-
ment to come to a quick decision re-
garding handling cargo by mechani-
cal means or by labour is the reason
for the congestion in the ports?

Shri Raj Bahadur: There is no ques-
tion of hesitancy or any such thing on
the part of Government in introduc-
ing the mechaniseq method for hand-
ling foodgrain cargo or other cargo.
The question is: when we have a
definite system of working through
manual labour, can we dispense with
all that all at once and evolve a re-
gular system, protecting the interesats
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of labour by providing them with al-
ternate employment in case they are
displaced by mechanisation, and tak-
ing other necessary steps?

Shri Thirumala Rao: With regard
to part (¢) of the question, the hon.
Minister was pleased to say that ships
are being diverted to Madras and
Kandla. Have they considered the
desirabjlity of diverting them to
minor and intermediate ports like
Tuticorin, Visakhapatnam and Kaki-
nada, and if so, with what results?

Shri Raj Bahadur: T think the
Food Ministry has taken into account a
number of factors, the hinterland in
which the distribution has to be
made, rail 4hid other transport facili-
ties for the purpote, and in the light
of these how the diutribution should
be fashioned out,

Shri 8. C. Samanta: Isit nota
fact that ships carrying {mported
foodgrains from outside are half un-
toaded at Haldla port? I want to
know whether there was labour
trouble,

Shri S. C. Samanta: I want to know
whether there was any labour trouble
at Haldia, and whether semi-skilled
labour was imported from Calcutta
to meet the shortage there.

Shri Raj Bahadar: So far as the
question of the lightening of these
food vessels at Haldia {8 concerned, it
can only be undertaken in the fair
weather when the anchorages can be
made there.” We have to take into
account the particuler factors invol-
ved in it. So far as labour is con-
cerned, at least I' do not remem-
ber that there was any labour trouble
in Haldia. For that matter, 1 think
we may congratulate the Member
from that region.

Shri Indrajit Gupta: The statement
speaks about the unusually heavy
arrival of ships in Calcutta port.
That js one of the causes of conges-
tion. May I know from the Minister
whether, in view of the admitted
shortage of berthing facilities in Cal-
cutta port and the complicated berth-
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ing system which obtains there, he
has looked into the allegations which
have been made about the bungling
of the port authorities there to per-
mit 50 many ships to be bunched up
together without having the berthing
facilities to accommodate them, in-
stead of arranging for thieir diver-
sion to other ports?

Shri Raj Bahadur: In Calcutta there
is absolutely no difficulty about berth-
ing of food vessels. Although four
berths are reserved, as many as ten
food vessels at a time have boeen
berthed. Against an average of 20
food vessels, 33 were handled in the
month of June. So, there can be no
question of bungling, unless my hon.
friend is so much fascinated by this
word to use it over and over again
in any context whatsoever.

Shri Indrajit Gupta: I seek your
protection. It ig his statement which
says that there was an unusually
heavy arrival of ships.

Bhrl Raj Bahador: So fat as the

ion of bunchi is ned,

the Calcutta port, or for that matter
any port, has not so far been respon-
sible for it, because the regulation of
the arrivals or the loading at the
other end of ships is not in the hands
of the port authorities. They load
at their convenience and they come.
The question is one of practical reali-
tles. A much larger quantity of
foodgrains came in the monsoon
monthg which is the worst period for
us. I do not think Calcutta port can
be held responsible for that at all
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Shri Kapur Singh: Since recurrent
arge-scale food imports are now a
)ermanent feature here, do Govern-
nent propose to instal automation

tevices to ensure rapid unloading and
oog clearance at these ports?

‘Shri Raj Babadur: I have already
inswered that question. Automation
ind mechanisation are very neces-
ary steps. We propose to mechanise
ur ports as early as possible, but
.onsistently with the question of em-
loyment potential which is provide-
:d for the people.

Shri Kapur
irrangements
nechanisation.
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Singh: Automation
are different from
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Shri P. R, Chakraverti: In the con-
text of the experience gained by the
abolition of the contract system in
Calcutta port, may I know whether
Government has now given up the
idea of introducing mechanica] load-
ing?

Shri Raj Bahadur: We have not’
given up the idea of mechanical loac
ing; it has to be adopted and intros
duced by regular and systematic
stages.
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Shri Bade:

Shri Daji:

Shri A. 8. Saigal:

Shrimati Renu
Chakravertty:
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Shri Indrajit Gupta:
Shri J. P. Jyotishi:
Shri Vishwa Nath
Pandey:
Shri Shashi Ranjan:
Shrl Mohan Swarup:
Shrimati Renuka Ray:
Shri M. N. Swamy:
Shri Yogendra Jha:
Shri Vasudevan Natr:
Shri Mohammad Elas:
Shri Surendranath
Dwivedi:
LShrl Jashvant Mehta:

Oral Answers
i

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether steps are being taken
by Government for state trading In
foodgrains in the country; and

(b) if so, the main outlines there-
of?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shrl
D. R. Chavan): (a) and (b). There is
no proposal to introduce full-scale
state trading under which the pro-
curement of the entire marketable
surplus of the foodgrains in the
country and its distribution will be
taken over by the Government. Gov-
ernment are already procuring food-
grains in the surplus pockets and dis-
tributing both proocured grains as
also grains imported from abroad
through a net-work of fair price
shops at fixed prices. A Foodgrains
Trading Corporation is being set up
to help Government in acquiring as
large a proportion of the marketable
surplug as possible and in distribut-
ing it to the consumers at reasonable
prices. It will start functioning in
January 1965.

it fesrrr e : 22 3w W
TN oz NI, Sy
fry g ¥ T woTE A S
&w o fawr wom ?

The Minister of Food and Agricws-
ture (Shri C. Subramaniam): This s
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this Corporation. It will have the
two-fold objective of ensuring a rea-
sonable price to the producer and
also a fair price to the consumer,

ot fewm wom: oY wTr fReRT
¥ 18 T oW A WX ff go wqw F
40 597 w1 fas T T § TaT T A WA
we e srotew & I wiT ant
A HE BRI FT O ?

Shrl C. Subramaniam: Yes, Sir;
these disparities will be largely re-
moved.

Dr. Ranen Sen: The answer given
by the hon. Minister indicates that
the Government would not procure
the total amount of rice or wheat
produced ir India for distribution in
in the coun.ry. If that is so, has it
not been brought to the notice of the
Government that a little amount of
procurement through the State Trad-
ing Corporation would not avoid the
disaster that was felt this year and
in the future also?

Shri C. Subramaniam: No, Sir; it
will not be a small quantity; it will
be a considerable quantity so that it
would be able to influence the prices.

Shri Indrajit Gupta;: The hon. Min-
ister has stated just now and earlier
also that the foodgrains corporation
would commence its operation from
the next year harvest. Under the
prevailing conditions, unless some
system is evolved to advance credit
to the farmers, how can they get
foodgrains as they would be already
sold to the mahajans and big mer-
chants who were already advancing
credit and to whom they were pledg-
ing their grains in advance,

Shri C. Subramaniam: When the
Corporation comes into existence,
and even before that, we are mak-
ing arrangements in the various
States for the purpose of purchasing
foodgrains, especially rice, from the
various States. I do agree that later
on advancing of money to the wvar-

one of the objectives of blishi

ious prod s will have to be done.
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But all that can come into effect only
after the Corporation gets into posi-
tion,

Shrimatl Renu Chakravartty: May
I know, out of the marketable
surplus that will be coming into the
mandies and bazars, what will be
the amount of procurement, and
whether this procurement or buying
in the open market will go on with
the harvest of rice which in many of
the States will begin by the end of
November or at the beginning of
December?

Shri C. Subramaniam: That is why
1 said other ad hoc arrangements are
being made for the purpose of this
rice and the rice harvest which would
be coming before January. Other ar-

rangements are being made for
the purpose,
Shrimati Renuka Barkataki: While

the Government have decided to in-
troduce State trading in foodgrains,
especially for procurement, may I
know whether the Government s
aware of the fact that some of the
States which have alreadv introduc-
ed this State trading have decided to
give up State trading because of
some technical difficulties?

Shri C. Subramaniam: As a matter
of fact, some of the States are com-
ing forward to introduce State trad-
ing to a greater extent. Where the
States are not willing to enter the
fleld, the Corporation will come into
existence to cover the entire poun-
try.

Shrimati Barkataki: My
was whether—

Mr. Speaker: The Question Hour
is over.

question

WRITTEN ANSWERS TO
QUESTIONS

Second Shipyard
Shri Saremdra Pal Singh:
Shri A, K. Gopalan.

Shri Imbichibava:
Shri Nambiar:
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Shri Rameshwar Tantia:
Shri B. P, Yadava:

Shri Bishanchander Seth:
Shri Dhaon;

Shri M. L, Dwivedi:
Shrimatl Savitri Nigam:
Shri Subodh Hansda.

Shri §, C. Samanta:

Shri P. C. Borooah:
Maharajkumar Vijaya Ananda;
Shri Vidya Charan Shukla:
Shri Maniyangadan:

Shri Shree Narayan Das;
Shri P. R, Chakraverti:
Shrl Daji:

Shri A, S, Saigal;

Shri Indrajit Gupta:

Shri Yashpal Singh:

Shri Sham Lal Saraf;

Shri Basappa:

Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Vasudevan Nair;

Shri Basappa:

Shri Veerappa:

.

Will the Minister of Transport be
pleased to state;

(a) whether it is a fact that he
and other high officials of his Minis-
try visited Japan in the middle of
June, 1964 with @ view to holding
high-level talks with some Japanese
ship-builders regarding the setting
up of a shipyard at Cochin with their
collaboration; and

(b) if so, what has been the out-
come of those talks?

The Minister off Transport (Shri
Raj Bahadur): (a) Yes, Sir,
(b) Negotiations were conducted

with the Mitsubishi Heavy Industries
Ltd. on specific terms and conditions
demanded by them for collaboration
and notes stating respective pesitions
taken by either side thereupon were
exchanged. Representatives «f Mit-
subishi Heavy Industries, later came
to Delhi in August when negotiations
were further advanced and a written
reply is now expected from them
shortly. Tt is hoped that an agree-
ment will be concluded soon.
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Interim Relief to Air India Employees

Shri D. C. Sharma;
Shri B, K, Das:
Shrimati Savitri Nigam:
Shri M, L. Dwivedl:
Shri 8. C. Samanta:
Shri Vishwa Nath Pandey:
| Shri A, 8. Saigal:
, Shri Indrajit Gupta:
Lsm Yashpal Singh:
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Shri Mohammad Elias:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether air traffic at Santa
Cruz airport, BomBay was partly dis-
rupted on the 28th June, 1864 by the
refusal of the Air India employees to
work overtime in view of the arbi-
trary decision over the quantum of
interim relief to the employees with-
out consulting the Union; and

(b) if so, the action taken in the
matter?

The Minister of Civil Aviation
(Shri Kanungo): (a) and (b). There
were delays to Air-India flights at
Santa Cruz on 28th June 1964 on
account of a section of employees
following the ‘work to rule’ and ‘no
overtime work’ directive issued by
the Air Corporations Employees
Union. This directive was issued by
the Union on the question of interim
relief. The decision on that question
was taken after discussions with the
Union though no negotiated settle-
ment could be reached, The guestion
along with other demands has now
been referred to the National Indus-
trial Tribunal for adjudication,

Movement of Coarse Grain

Shrimati Savitri Nigam:
*38.{ Shri M. L. Dwivedi;
Shri S, C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state whether
the decision regarding the free move-
ment of coarse grain has been im-
plemented by various States?
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The Minister of Food and Agricul-
ture (Shri C. Sobramaniam): Ex-
cepting the Government of Maha-
rashtra, all other State Governments
who had imposed restrictions on the
movement of coarse grains have re-
ported that they have removed those
restrictions, except the partial res-
trictiong imposed with the concurrence
of the Government of India on the
movement of gram by the States of
Punjab and Uttar Pradesh and on
the movement of gram and barley by
the State of Rajasthan.

Distribution of Fertilisers

Shri Dhaon:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B, P, Yadava;

*39.{ Shri Yashpal Singh:
8hri ndrajit Gapta:
Shri Kapur Singh;
Shri Vishram Prasad:

LShrl Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state;

(a) whether it is a fact that Gov-
ernment gre considering a proposal to
set up a Central Marketing Corpora-
tion to streamline fertilisers distri-
bution arrangements

(b) it so, when it is likely to he
introduced; and

(¢) whether Governmerit are con-
sidering a propesal to reduce ferti-
liser prices for the agriculturists?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). The proposal to set up a Cen-
tral Marketing Corporation has been
under consideration. It has been re-
cently decided to constitute a Com-
mittee on Expert level to examine the
long-term and the short-term pro-
blems of the distribution of fertilisers,
their pricing and the role of the dis-
tributing and promotion agencies,
and other connected matters, The
proposed Committee will examine the
question of setting up a Central
Marketing Corporation, pricing of fer-
tilisers etc,
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Sugar

Shri S. M. Banerjes:
Shrl Nambiar.
Shri M, N, Swamy:
Dr. Saradish Roy:
Shri Imbichibava,
Shri P, Kunhan;
Shri Karni ,Singhji:
Shri E. Madhusudan Rao:

Will the Minister of Food and Agri-
culture be pleased to state:

*40.

(a) whether it is a fact that scar-
city and high price of sugar continue
in various parts of the country des-
pite Government's measures to com-
bat them; and

(b) if so, the further steps Govern-
ment propose to take in the matter?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) The
shortage of sugar is due to fall in
production, The price of sugar is
fixed by Government on the basis of
costs of production.

(b) Measures to step up production
of sugar in 1964-65 season are under
consideration,

"Nationalisation of Rice Mills

(Shri A K, Gopalan;
Shri Nambiar:

Shri Imbichibava:

Shri Shashi Ranjan;
Shri Bishanchander Seth:
Shri Onkar Lal Berwa:
Shri Dhaon:

Shri B. P, Yadava:

Shri Rameshwar Tantla:
Shri P. Venkatasubbaiah:
Shri Yashpal Singh:

Shri Vishwa Nath Pandey:
{ Shrimati Savitri Nigam:
Shri P, C, Borooah:

Shri Kapar Singh:

Shri Solanki;

Shri Buta Singh:

Shri Narasimha Reddy:
Shri P, R. Chakraverti:
Shri Daji:

Shri Kolla Venkalah:
Shri Basappa:

41,
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Shrimati Renu Chakra-
vartty:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are con-

[Shﬂ Sham Lal Saraf:

sidering the nationalisation of rice
mills in the country;
(b) whether any decision to this

effect has been taken; and
(c) if so, the features thereof?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c), There is at present no proposai
to nationalice rice mills. The State
Governments have however been aa-
vised to give preference to coopera-
tive societies in the matter of setting
up of new rice mills. It is proposed to
install six modern rice milling units
in the public or cooperative sector for
purposes of pilot study and evalua-
tion. These units are expected to
give an increased outturn to the
extent of 8—10 per cent, On the basis
of the evaluation study further deci-
sions will be taken,
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Conference of Ministers of Co-
operation

Shri P. Venkatasubbalah:
Shrl Vishram Prasad:
Shri Yashps] Singh:
Shrt P. C. Borooah:
*44. { Shri D. D. Mantri:
Shri Onkar Lal Berwa:
| 8hri QGokulananda Mohanty:
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Shri Rama Chandra Mallick:
Shri D, J. Natk:

Shri C. M. Kedarla:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether a conference of the
State Ministers of Co-operation was
held in June, 1964 at Hyderabad;

(b) it so, the subjects discussed
and decisions taken at the conference;
and

(c) the steps proposed to be taken
to implement those decisions?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shry B. 8. Murthy):

(a) Yes, Sir,

(b) The subjects
Credit, Cooperative Marketing and
Processing, Consumers Cooperatives
in urban areas, Cooperative Farming,
Approach to the problemg of the
weaker sections, Cooperative Ad-
ministration and inter-relationship
between Community Development
and Cooperation. Copies of the recom-
mendations made by the Conference
have already been placed in the
Parliament Library.

discussed were:

(¢) Most of the recommendations
are being processed by the State
Governments and Union Territories
for implementation. Recommenda-
tions requiring consideration at the
Central level are being processed in
consultation with other Ministries
and the Planning Commission, some
of the recommendations have already
been implemented.

Election Commission

Shri Yashpal Singh:

Shri Rameshwar Tantia:
Shri Dhaon:

Shri Bishan Chander Seth:
Shri B. P. Yaddva:

8hri Surendranath Dwivedy:
Shfi Vidya Charas Shukia:

“
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Shri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Law be pleas-
ed to state:

(a) whether the Election Commis-
sion have asked for powers for pro-
duction of documents as are given to

Commissions appointed under the
Commissions of Enquiry Act;
(b) if so, when this request was

made; and

(c) the action taken on the request?

The Minister of Law and Soclal
Security (Shri A. K. Sen): (a) to (¢).
In the opinion given by the Election
Commission to the Governor of Orissa
on the 30th May, 1964, on the ques-
tion as to whether Shri Biren Mitra,
a Member of the Orissa Legislative
Assembly, has become subject to any
disqualification for being a Member
of the said Assembly, the Election
Commission has observed that it is
desirable that the Election Commis-
sion should be vested with the powers
of a commission under the Commis-
sions of Enquiry Act, 1952, such as
the power to summon witnesses and
examine them on oath, the power to
compel the production of documents,
the power to issue commission for the
examination of witnesses, etc. The
Election Commission has, by a letter
dated the 15th July, 1964, drawn the
attention of Government to the
aforesaid observation., The question
raised by the Election Commission is
under the consideration of Govern-
ment.

Elections in Orissa

Shrl Sureadranath Dwivedy:
Shri Jagdev Singh Siddhanti:
Shri Prakash Vir Shastri:
Shri Yashpal Singh:

Will the Minister of Law be pleas-
ed to state:

(a) whether any further consulta-
tion has been held by the Central
Government with the Government of
Orissa for holding the next general

*46.
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elections to the State Legislature and
Parliament simultaneously;

(b) the amount of expenditure
incurred on the last elections to
Orissa State Legislature and also on
Parliamentary elections, separately;
and

(c) the total expenditure for the
State incurred when these elections
were held together in 1957?

The Minister of Law and Social
Security (Shri A. K. Sen): (a) No,
Sir.

(b) The expenditure incurred on
the last general elections to the State
Legislative Assembly in 1961 was
approximately Rs. 13 lakhs. The
expenditure on Parliamentary elec-

tions in 1962 was approximately Rs.
17,84,000.

(c) The total expenditure for both
the elections held together in 1957
was Rs, 34,86,203.

Seizure of Foodgraims in Delhi

Shri P. C. Borooah:
Shri Bade:
Shri Yashpal Singh:

o Shri Naval Prabbaksr:

‘") Shri Krishna Pal Singh:
Shri 8. M. Banerjee:
Shri Shree Narayan Das:
| 8hri Hari Vishwu Kamath:

Will the Minister of Foed and
Agriculture be pleased to state:

(a) whether it is a fact that about
2 lakh maunds of foodgrains had
been seized by the Delhi Administra-
tion from alleged hoarders and smug-
glers of grains on the 20th July, 1964
in the course of raids on a number of
godowns made in consultation with
the Ministry of Home Affairs; and

(b) it so, what further steps have
been taken to unearth such hoardings
- of foodgrains?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) No,
Sir.

(b) Does not arise. -

L
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Sugar Distribution

J Dr. L.

M. Singhvi:

_Shri Chanask:
Will the Minister of Food dnd

Agriculture be

(a) whether
received any

pleased to state:

Government have
complaints regarding
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«certain serious shortcomings in the
distribution of sugar for the last two
‘monthY; and

(b) if so, the broad features there-
of and the action taken to relieve the
position?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) No,
Sir,

(b) Does not arise.

Corporation for Development of
Tourism

( Shri Rameshwar Tantia:

Shri Onkar Lal Berwa:

Shri Bishanchander Seth:

Shri B. P. Yadava:

Shri Dhaon:

Shri Surendra Pal Singh:

Shri D. C. Sharma:

Shri M. L. Dwivedi:

Shrimati Savitri Nigam:

Shri 8, C. Samanta:

Shri Subodh Hansda:

Shri Hem Raj:

Shri Sham Lal Saraf:

Shri P, R. Chakraverti:

| Shri K, C. Pant:  °

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact "that Gov-
ernment are considering a plan to
establish a Corporation to develop
-tourism in the country;

(b) if so, the broad features there-
of; and

(c) the stage at which the matter
stands at present?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c). On the basis
of a recommendation made by the
Ad Hoc Committee on Tourism, it
has been decided to set up corpora-
tions under the Indian Companies
Act for handling various activities of
a commercial and quasi-commercial
nature connected with tourism. The
preliminary details regarding the
scope and functions and the financial
estimates of the proposed corpora-
tions have been worked out and after
they have been finalised, it is
expected that the corporations will
be set up before the end of this year.

~*51. <4
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Prices of Mustard Seeds and Oil

Dr. Saradish Roy:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:
Shri Sarkar Murmu:
Shri Vishram Prasad:
Shri S. M. Banerjee:
| Shrimatl Renu Chakravarity:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
price of mustard seeds in UP, and
Punjab has boosted up recently;

(b) whether it is also a fact that as
a result thereof the price of mustard
oil has gone up in eastern States; and

*52.

(c) the steps taken by Government
to check the rise in price?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Prices of mustard seeds have, of late
risen in U.P. and Punjab as well as
in other States.

(b) Prices in the Eastern States have
risen in sympathy with the upward
trend in other States including U.P.
and Punjab.

(c) The steps taken by the Govern-
ment are: tightening of margin
requirements on advances by sche-
duled banks, banning of forward
trading and restricting the exports
of oilseeds and vegetable oils.

Old Age Pension Scheme

rShrl Surendrapal Singh:
Shri Nambiar:
Dr. Saradish Roy:
Shri P. Kunhan:
Shri M. N. Swamy:
| Shri Yashpal Singh:
| Shrimati Savitrl Nigam:
*53. { Shrl M. L. Dwivedi:

1’ Shri S. C. Samanta:
Shri D. C. Sharma:
Shri Solanki:

Shri Narasimhan lleddy:
Shri P. K. Deo:

Shri Subodh Hansda:

| Shri Bagri:

Will the Minister of Social Security
be pleased to state:
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(a) whether it is a fact that there
is a rethinking on the part of the
Government of India regarding the
introduction of Old Age Pension
Scheme;

(b) if so, what are the reasons for
the delay in the introduction of this
scheme; and

(c) the areas which are likely to

be covered by this scheme?

The Minister of Law and Social
Security (Shri A. K."Sen): (a) to (c).
No. The entire question of evolving
a proper and practicable scheme of
Old Age Pension is under study, It
is expected that the matter will be
finalised early.

Nitrogenous Fertilizers for Farmers

Shri D. C. Sharma:
Shri Rameshwar Tantla:
Shri B. P. Yadava:

*54. { Shri Dhaon:
Shrimati Savitrl Nigam:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to sub-
sidise the sale of nitrogenous fertili-
zers to farmers as one of the measures
to boost food production in the coun-
try; and

(b) if so, the broad outlines of the
proposal?

The Minister of Food and Agricul-
ture (Shri C. Subraraniam): (a) and
(b). The question of effecting reduc-
tion in the prices of nitrogenous Pool
fertilizers is reviewed from time to
time. In pursuance of this policy, the
prices of all the nitrogenous fertilizers
supplied by the Central Fertilizers
Pool were reduced in December, 1961.
Subsequently, in order to boost the
consumption of calcium Ammonium
Nitrate and Urea the price of the for-
mer was further reduced by Rs. 32.00
per tonne from 5th October, 1962 and
that of the latter was reduced by
Rs. 100.00 per tonne from 1st Janu-
ary, 1964. :
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Fair Prices of Foodgrains

( Shri Yashpal Singh:

Shri Shashi Ranjan:

Shri P. Venkatasubbaiah:
Shri P. C. Borooah:

Shri B. K. Das:

Shri M. L. Dwivedi:
Shrimati Savitrli Nigam:
Shri 8. C. Samanta:

Shri P. R. Chakravertl:
*56. { Shri K, N. Tiwary:

Shri Yogendra Jha:

Shri Kolla Venkaiah:

Shri P. R. Patel:

Shri Bade:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri A, N. Vidyalankar:
Shri Gokulananda Mohanty:
Shri D. M. Tiwary:

{ Shri Chandak:

Will the Minister of Food and Agri-
culture be pieased to state:

(a) whether it is proposed to set up
a high level technical agency for
determining a fair and economic price
to the producer and reasonable price
to the consumer;

(b) if so, what will be the criteria
for selection of members of the com-
mittee; and

(c) what will be the precise func-
tions of the committee?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). It is proposed to set up a techni-
cal agency for determining for food-
grains fair and economic price to the
producer and reasonable price to the
consumer. Its composition and terms
of reference etc. are under considera-
tion.

Delhi Milk Scheme

 8hri P, C. Borooah:
Shri Surendra Pal Singh:
*57. { Shri Vishram Prasad:
Shri Rishang Keishing:
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Shri Mohan Swarup:
8hri P. K. Deo:
Shri R. Barua:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether in July, 1964 Govern-
ment had appointed a team of seven
experts to study the working of ihe
Delhi Milk Scheme;

(b) if so0, the terms of reference of
the expert team; and

(¢). whether the team hag since sub-
mitted its report, and if so, what are
its findings?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) Yes.

(b) To examine the working of the
Delhi Milk Scheme, with a view to
improving its day-to-day functioning
and to make recommendations to
Government regarding the future set-
up of the Scheme and its efficient
functioning.

(¢) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-3003/64].

Tourism

( Dr. L. M. Singhvi:

Shri Ramanathan Chettiar:
Shri Bameshwar Tantia:
Shri Onkar Lal Berwa:
Shri Bishanchander Seth:
Shri B. P, Yadava:

Shrl Dhaon:

Sbri P. Venkatasubbaish:
Shri Hem Raj:

Shri Basappa:

| Shri Vidya Charan Shukla:

Will the Minister of Transport be
pleased to state:

(a) whether the growth of tourist
trade in retrospect and in prospect
was idered at the ting of the
Tourist Development Council neld in
Srinagar in July, 1964;

*58. <

(b) if so, the main conclusions and
recommendations emerging from the
deliberations;
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(c) whether the set-back in the
tourist traffic to Kashmir this year
wag analysed and evaluated and if so,
the result thereof; and

(d) what steps are proposed to be
taken to promote inland as well as
international tourist for the benefit of
the country.

The Minister of Transport
Raj Bahadur): (a) Yes Sir.

(b) and (d). A statement giving
the information is laid on the Table
of the House. [Placed in Library.
See No. LT-3004/64].

(c) This point though not on the
agenda, was also discussed. As a re-
sult, a publicity campaign in conjunc-
tion with the J. & K. Government
through advertisements, write ups in
the press, radio programmes, cinema
slides has been undertaken. The
J. & K. Government have also agreed
to give certain concession on accom-
modation in house boats and trans-
por! service in the valley.

(Shri

It is expected that the results of
the efforts would be known by the
end of October, 1964. 1t it learnt reli-
ably that the Amarnath Yatra has

been a great success; the number of.

pllgrimg apart from the Sadhus being
more than 6,000 and is regarded as a
record figure.

Crimes in Aeropianes

Shri Rameshwar Tamtia:
| Shri Bishanchander . Seth:
| Shri B, P. Yadava:

Shrl Dhaon:

Shri Shree Narayan Das:

Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

*59.

Will the Minister of Civil Aviation
be pleased to refer to the reply given
to Starred Question No. 1109 on the
-21st April, 1964 and state:

(a) whether the Government of
India have completed the study of the
Internati 1 Conventt on Crimes
occurring on board the aeroplanes;
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(b) if so, the important features of
the said Convention; and

(¢) whether the question of simning
this Convention has been considered
by Government?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (c). The
Convention is still under examination.

Sugar Marketing Board

Shri Yashpal Singh:
*60. { Shri Onkar Lal Berwa:
Shri K. N. Pande:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether the constitution of the
Sugar Marketing Board has been fina-
lised;

(b) if so, the main features there-
of; and

(c) when it will come into exis-
tence?

The Minister of Food ana Agricul-
ture (Shri C. Subramaniam): (a)
No, Sir. It is still under consideration.

(b) Does not arise.

(c) After the constitution has been
finalised,

Rice Mill Machines

Shri Ram Harkh Yadav:
Shri Onkar La) Berwa:

{1 M. Rampure:

Shree Narayan Das:
L Shri K. N. Tiwary:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether Government have de-
puted a delegation of experts to pur-
chase rice milling machines in Europe;
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(b) if so, the constitution thereof;

(c) the expenditure involved there-
by; and

(d) the achievement thereot?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R Chavan): (a) Yes.

(b) The delegation consisted of
Dr. P. K. Kymal, Technical Adviser to
the Government of India, Department
of Food, Dr. Dorris D. Brown, Ford
Foundation expert and Shri V. S. T.
Mudaliar, a representative of the co-
operative rice milling industry in

India.
(¢) Approximately Rs. 15000 in
Indian currency and Rs. 3.500 in

foreign currency.

(d) The delegation studied on the
spot the combinations of the different
modern equipments, assessed their
technical efficiency, selected six units
that are designed to give an increase
in outturn of rice from paddy, nego-
tiated prices, arranged for trial run-
ning of the mills, and training of
Indian technicians, and discussed about
the programmes of development of
the improved equipments in India.

C ity Devel t Programme

71. Shri Daljit Singh: Will the
Minister of Community Development
and Cooperation be pleased to state
the total amount spent on the Com-
munity Development Programme in
Delhi during 1862-63 and 1963-64?

The Deputy Minister in the Minis-

try of C Dev and

Cooperation (Shri B, 8. Murthy):
1982-63 1963-64

Total amount

spent on C.D.

Programme 8,24,000 6,73,000

SEPTEMBER 8, 1064
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Survey of Rivers
7p. JSbri A, V. Raghavan;
" 7 Shri Pottekkatt:
Wil the Minister of Food and

Agriculture be pleased to state:

(a) whether there is any proposal to
conduct a survey of the rivers im
Kerala to explore the possibilities of
increasing fishery wealth;

(b) the rivers selected for survey
during this year; and

(c) the amount sanctioned for this
project?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) to (¢). Informa-
tion is being collected from the Gov-
ernment of Kerala and will be laid on
the Table of the House in due course.

Landless Agricultural Labourer in
Kerala

7 Shri A. V. Raghavan:
: Shri Pottekkatt;
Will the Minister of Food and Agri-
calture be pleased to state:

(a) the progress made under the
scheme for settlement of landless agri-
cultural labourers on Bhoodan and
Gramdan lands in Kerala;

(b) whether the implementation of
the scheme has been delayed due to
the non-finalisation of the Rules; and

(c) if so, the steps taken to finalise
the Rules?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to c). The
Government of Kerala have prepared
draft Rules for the implementation
of the scheme for settlement of land-
lesg agricultural labourers on bhoodan
lands in consultation with the State
Bhoodan Yagna Committee. The
Rules are under the scrutiny of the
State Government and will be fina-
lised soon. The State Government has
prepared the Bhoodan Yagna Bill to



317 Written Answers BHADRA 17, 18868 (SAKA)

facilitate distribution of bhoodan lands
to landless agricultural labourers.

West Coast Road

nw Shri Pottekkatt:
‘1 Shri A. V. Raghavan:

Will the Minister of Tramsport be
pleased to state:

(@) the progress made in forming

the bye-pass road at Tellicherry,
Mahe and Badagara on the West
Coast Road;

(b) the estimated cost of land

acquisition and whether the same has
been completed;

(cy the amount so far paid; and

(d) when the work will be com
pleted? -

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No substantial progress in form-
ing the bye-pass roads at Tellicherry,
Mahe and Badagara hag been achiev-
ed due to limited funds. The present
position of these bye-passes is as fol-
lows:—

Tellicherry Bye-pass: Due to cer-
tain representations from the local
people, the alignment of the bye-pass
could not be finalised for a long time.
The alignment has since been fixed.
An estimate for land acquisition has
just been received from the State-
Government and is under examination
of the Government of India.

Badagara Bye-pass: The alignment
was fixed in December 1960. Due to
representations from the local people,
the land width had to be reduced
from 150 ft. to 100 ft. with some
minor changes in the alignment. The
land acquisition has been started.

Mahe Bye-pass: Thig is not in the
programme.
(b) The estimated cost of
mequisition is as follows:
Tellicherry Bye-
pass—Rs. 35,65,700

Badagara Bye-
pass—Rs. 7,56,900

land
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Mahe Bye-pass—Not in the pro-
gramme,

The land acquisition has not been.
completed as explained in part (a) of
the answer.

(c) A compensation of Rs. 91,885.64
has been paid in the case of the Bada-
gara bye-pass. No compensation has-
been paid in respect of the other bye-
pass.

(d) Depending on the availability
of tunds, the Tellicherry and Badagara
bye-passes wil] be completeq during
the 4th Plan period,

Air Facilities to Tourist Centres

76, Shri Ram Harkh Yadav: Will
the Minister of Civil Aviation be
pleased to state:

(a) whether Government propose to
offer greater air facilities to some of
the tourist centres;

(b) if so, the broad features of the
proposal; and

(c) the estimateq expenditure on
the above project?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). Govern-
ment have decided to set up a Civil
Aviation Development Fund from
which subventions could be paid to
the Indian Airlines Corporation for
operating services which Government
consider necessary in the interest of
tourist promotion, which may not be
justified on purely commercial con-
siderations.

(¢c) It is too early to forecast any
estimate.
Shortage of Gur
77, Dr. L. M, Singhvi: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
that there has been an acute shortage
of gur in the country during the last
6 months;

(b) if s0, the reasons therefor; and.

(c) the extent of fluctuations in the
price of gur during the last six months.
and the reasons therefor?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) There has been

no acute shortage of gur in the coun-
try.

SEPTEMBER 8, 1964 Written Answers
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(b) Does not arise.
(c) The wholesale prices of gur
prevailing in the important mandis

during the last six months are given
below:—

Market Month-end wholesale prices in Rs. per Quintal
March April May June July August
1964 1964 1964 1964 1964 1964
.Bllhmdur 87.50 95.00 110.00 110.00 110.00 ¥07.5$
Mclhl . 80.00 73.00 86.95 90.00 101.9§ 99.95
uzaffarnagar 65.25 73.40 85.05 75.55 105.95 98.75
Calcutta . 86.00 89.60 88.40 88.40 94 .45 96 .45
Ahmedabad 113.0§ 113.08§ 116.00 118.95 116.00 116.Co
Kolhapur 82.00 8%.05 97.00 95 00 97.00 97.
Anakapalle 54.25 63.10 79.15 80.65 97.50 95.
Magdras 70.05 64.98 82.50 85.05 80.00 8s.

The fluctuations are mainly due to Seasonal Supply and demand position.
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New Aerodromes

Shri Mohan Swarup:
79. £ Shri D. D. Mantri:
| Shri R. Barus:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether Government have taken
a decision to construct new aerodromes
in the country;

(b) it so, how many and where;

(c) whether any estimates have

been prepared; and

(4) if so, the broad features of the
proposals?

The Minister of Civil Aviation (Shri
Kapungo): (a) to (d). The construs-
tion of a fair-weather airstrip at
khajuraho for tourist promotion hss
been sanctioned. An estimate for the
construction of an airstrip at Hassan
for the same purpose has also besn
prepared. The question of construct-
ing civil aéfodromes at other places
for tourist promotion as well as to
meet domestic air transport require-
ments is under examination.
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Agro-Industrial Labour Services Co-
operatives

Shri Rameshwar Tantia:
Shri B, P. Yadava:
M.{ Shri Bishanchander Seth:
Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Community
Dev t and Cooperati be
pleased to’state:

(a) whether Government are con-
sidering a scheme to organize agro-
industrial labour services cooperatives
for the weaker section of the com-
munity:

(b) if so, what are its main objects
and aims; and

(c) whether this scheme was con-
sidered at the recent annual confer-
ence of State Ministers of Coopera-
tion at Hyderabad and if so what deci-
sions were taken thereon?

Tht Deputy Ministey in the Minis-
try of Community Development and
Cooperation (Shri B, §. Murthy): (a)
and (b)., The matter is under consi-
deration.

(c) At the Annual Conference of
State Ministers incharge of Coopera-
tion held at Hyderabad in June, 1864,
certain broad approaches were discus-
sed for tackling the problems of the
weaker sections. The matter is being
further examined in consultation thh
Planning Commission.

Purchase of Caravelle Aircraft

Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
81. { Shri B. P. Yadava:
Shri Dhaon:
L Maharajkumar Vijaya Ananda:

Will the Minister of Civil Aviation
be pleased to state:

_(a) whether it is a fact that Indian
Airlines Corporation signed a contract
with the Sud Aviation of France for
the purchase of Caravelle aircraft;

(b) if so, how many Caravelle air-
craft have so far been acquired; and
968 (Ai) LSD—3,
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(c¢) whether with the purchase of
this aircraft Indian Airlines Corpora-
tion is expected to meet the growing
requirement of traffia on the trunk
routes?

The Minister of Civil Aviation (Shri
Kanungo): (a) The Indian Airlines
have placed an order with Sud Avia-
tion of France for the purchase of a
4th Caravelle aircraft which is due t0
be delivereq in November, 1864.

* (b) Three, excluding the one on
order.

(c) Four Caravelle aircraft are in-

adequate to meet fully the growing
demand of traffic on the trunk routes.

Production of Subsidiary Foods

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B P, Yadnux
Shri Dhaon:
| Shri Surendra Pal Singh:
( Shri Daljit Singh:

Will the Minister of Food and Agri-
c'ultu.re be pleased to state:

(a) whether it is a fact that the
Union Government have written to the
State Governments to forward detail-
ed schemes to the Centre for achiev-
ing rapid increase in the production of
subsidiary foods;

(b) if so, the reaction of the State
Governments thereupon; and

(c) what are the main suggestions
made by the State; and how far these
have been accepted by the Centre?

The Deputy Minister in the Ministry
of Food and Agriculture (S8hri Shah-
nawag Khan): (a) to (c¢). In the con-
text of the current price situation and
the need to secure a repid increase in
the production of subsidiary foods
like fruits, vegetables, milk, meat,
eggs and fish, it was decided to take
up Special Development Programmes
which are quick maturing and would
increase supplies at places with mar-
keting facilities. The schemes under
the programme relate to among other
items to intensification of fruit and
vegetable production around 40 citles,
promotion of fruit cultivation for ex-
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port purposes, intensive cattle deve-
lopment programme, slaughter houses,
intensive development of poultry, pig-
gery and sheep and development of
fisheries including the provision of
harbour facilities, approach roads,
development of cold storages and
processing facilities, arrangements for
refrigerated transport, etc. The
schemes would be implemented by the
States as ceatrally sponsored schemes
and the entire cost in the remaining
two years of the Third Plan would
be met by the Central Government by
way of loans and grants. Most of the
states have sent their schemes and
they are being sanctioned.

Employees Siate Insurance Scheme

83. Shri Surendra Pal Singh: Will
the Minister ot Social Security be
pleased to state:

(a) whether it is a fact that a major
extension of the Employees  State
Insurance Scheme is under considera-
tion of the Central Government; and

(b) if 80, what main changes are
contemplated?

The Minister of Law and Social
Security (Shri A K Sen): (a) Yes.
The scheme is being extended to
Ahmedabad in Gujarat State from the
4th October, 1084 which will benefit
over 2 lakhs workers. It is also pro-
posed to extend the scheme to Poona,
Nanded, Amalner, Khopoli in Maha-
rashtra State and Hooghly in West
Bengal during the year 1964-65.

(b) During the Fourth Plan, it is
contemplated:—

(1) to cover employees and their
familles in areas with an insur-
able population of §00 and above
#nd not yet covered;

(ii) t¢ provide hospitalisation
facilities for families; and

(lii) to extend the scope of the
Act to:—

(a) smaller factories not now
covered, and

'
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(b) shops, commercial estab-
lishments and transport com-
panies in selected centres.

Delhi Milk Scheme

84, Shri Suremndra Pal Singh: Will
the Minister of Feed and Agriculture
be pleased to state:

(a) whether it is a fact that the
milk supply of Delhi Milk Scheme
from U.P. region is likely to be con-
siderably reduced as a result of a
scheme of cooperative dairies having
been started by the U.P, Government
in the Districts of Meerut and Buland-
shahar; and

(b) if so, what steps are being
taken by the Delhi Milk Scheme to
make up the deficit from other
sources?

The Deputy Minister in the Ministry
of Feod and Agriculture (Shri Shah-
nawaz Khan): (a) No.

(b) Does not arise.

Afro-Asian Shipping Corporation

85, Shri Surendra Pal Singh: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the
Aftro-Asian Economic Council has put
forward a proposal to set up an Afro-
Asian Shipping Corporation for the
mutual benefit of under-developed
countries of the two continents; and

(b) if so, what are Government's
reactions to the proposal?

The Minister of Transport (Shri
Raj Bahadur): (a) Government have
no information on the formation of an
Afro-Asian Shipping Corporation, No
such proposal has been made.

(b) Does not arise,

Imported Wheat Cargoes at Kandla
Port

86. Shri Ramanathan Chettiar. Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that there
was a bottleneck in the clearance of
imported wheat cargoes at Kandla
Port during the last two months;
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(b) if so, the measures taken to
ensure expeditious clearance of the
wheat shipments;

(c) the demurrage, if any, paid
by Government for the detention of
ships for want of loading facilities
during June, July and August, 1964;

(d) how far the late deliveries of
the foodgrains affected the flour mill-
ing industry in scarcity areas  like
Rajasthan; and

(e) the steps taken or proposed to
be taken to issue wheat quota to the
mills in Rajasthan from nearby areas
in order that their capacity is  not
allowed to remain idle?

The Deputy Minister in the Ministry
of Food and Agriculture (8hri D, R.
Chavan): (a) No, Sir.

(b) Does not arise.

(c) During June the ship demurrage
incurred was about Rs. 25,000 and in
July Rs. 50,000. No ship demurrage
was incurred in August 1964

(d) There are three roller flour mills
in Rajasthan. One of them has start-
ed functioning regularly only from
August, 1964. In the case of other
two mills during months of June, July
and August, 1964, one is reported to
have been closed only far two days
and the other for 4 days in June, 11
days in July and 7 days in August.

(e) Aliotments are generally made
from nearby depots provided adequate
stocks are available.
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Indebtedness in Rural Areas

gs J ShriS. M. Banerjee:
‘LMB-N:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given to
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Starred Question No, 83 on the 2nd
June, 1864 and state:

(a) the further steps taken to reduce
the burden of indebtedness in rural
areas;

(b) whether hny scheme has been
chalked out in this regard; and

(c) it so, the result thereof?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B, 8, Murthy): (a) to
(c). There is nothing further to add
to the reply given to Starred Question
No. 93, as the detailed report of the
All-India Rural Debt and Investment
Survey 1861-62 conducted by the
Reserve Bank is still awaited,

Unemployment Insurance Scheme

( Shri 8, M, Banerjee:
89.{ Shrl Balmiki:
| Shrimati Jyotsna Chanda:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that a
scheme of unemployment insurance is
likely to be introduced;

(b) if so, the main features of the
scheme; and

(c) when the scheme is likely to
be implemented?

The Minister of Law and Social
Security (Shri A. K, Sen): (a) No Sir,
excepting that certain benefits in the
event of retrenchment and lay-off have
been made available to industrial
workers and that other proposals to
help workers in weaker units with
Textile Industry, who are facing
difficulties on account of closures, are
under consideration;

(b) and (c), Do not arise,

Locusts Breeding
80. Shrimati Savitri Nigam; Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any warning has been
given to India by London Anti-Locusts
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Research Centre that there are chances
of locusts breeding in India in the
coming months; and

(b) if so, the action Government
propose to take in the matter?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) Yes, Sir.

(b) Limited locust breeding was
anticipated in monsoon months in
the Scheduled Desert Area. The Sche-
duled Desert Area comprises of parts.
of Rajasthan, Punjab and Gujarat and
is the centre of locust activity in
India. Even before the receipt of
warning from Desert Locust Informa-
tion Service, London (a part of Anti-
Locust Research Centre) on the 3rd
July, 1964, the Government of India
issued ‘instructions for control opera-
tions to the staff working in the
Scheduled Desert Area by the 30th
May, 1864, The staff duly equipped
with vehicles, application equipment
and insecticides hag been posted at
strategic places to control localized/
scattered breeding where necessary.

There js no possibility of locust
breeding in areas other than Schedul-
ed Desert Area. The State Govern-
ments are, however, regularly being
informed of the locust situation in the
country through the Fortnightly
Locust Situation Bulletins.

Agricultural Research

( Shri Onkar Lal Berwa:
Shri B, P. Yadava:

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:

91, { Shri Mohan Swarup:
Shri D, D. Mantri:

Shri Sham Lal Saraf:
Shri P. R, Chakraverti:
Shri A. N, Vidyalankar,
_ Shri R. Barua:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a
foreign team of experts has stated in
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its report that 90 per cent of workers
engaged in agricultural research in
India are unaware of the problems in
the fleld in which they were working;

(b) it so, the reaction of Govern-
ment thereto; and

(c) the methods adopted to remove
the defects pointed out by the foreign
experts?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No. However,
during their informal discussions with
the Vice-President of the Indian
Council of Agricultural Research and
Special Secretary to the Government
of India, Ministry of Food and Agri-
culture (Department of Agriculture)
the foreign members of the Review
Team expressed the view that about 80
per cent of the workers engaged in
Agricultural research seem to be un-
aware of the problems in the fleld

ing.

(b) and (c). The percentage of wor-
kers who are not aware of the pro-
blems in the fleld may not be as high
as 90 percent. Most of the States
have provided liaison between re-
search and extension officers through
six monthly and annual meetings held
at state level when research program-
mes are reviewed and fresh program-
mes formulated by research workers
in consultation with the Joint Directors
and Regional Officers in-charge of
Extensi The probl which the
experts of Government of India come
across during their visits to the fleld
in the different states are brought to
the notice of the research section or
particular institutions which may be
suitably equivved to handle the pro-
blem. The Government of India has
been corresponding with the State
Departments of Agriculture, bringing
to their notice the problems in' the
fleld as well as solutions which have
been successfullv adooted elsewhere
and which mav be apolicable to the
state in question. In the pronssals of

PR
able

in the areas in which they were work-_
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strengthening of the extension set up
in the states at all levels is envisaged.
With this strengthening the liaison
between research and extension will
become closer and the research wor-
ker will be in a better position to be-
come aware of the problems of the
farmers in a more specific and parti-
cularised manner than he is at present.

Social Security Schemes in Rural
Areas

( Shri B, P. Yadava:
82.{ Shri Rameshwar Tantia:
| Shri Dhaon:

Will the Minister of Soclal Security
be pleased to state:

(a) whether it is a fact that Gov-’
ernment are considering to extend the
social security schemes in the rural
areas in the country;

(b) whether Government are also
considering to conduct a survey of all
rural industries; and

(c) it so, when the work on the
survey is likely to be taken in hand?

The Minister of Law and  Social
Security (Shri A, K, Sen): (a) The
programmes of Khadi and Village
Industries Commission mainly cover
rural areas. Two new schemes of Old
Age Pension and Relie? and Assis-
tance for handicapped persons, which
will cover the entire country includ-
ing the rural areas, are also under
consideration.

(b) and (c), No decision has yet
been taken in this respect.

Credit Requirements of Agriculturists
[ Shri Laxmi Dass:
Shri Namblar:
93. { Dr, Saradish Roy:
Shri Imbichibava:
Shri P. Kunhan:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether anv official or unofhcia:
stimate of the total annual credst r=-

the Fourth Plan a i



331 Written Answers

quirements of agriculture in the

country has been made;
(b) if so, the details thereof; and

(c¢) how much Government agencies
provide at present?

The Deputy Minister in the Ministry
of Commmumity Development and Co-
operation (Shri B. 8, Murthy): (a) and
(b). The ANl India Rural Debt and
Investment Survey (provisional esti-
matesy of the Reserve Bank of India,
1961-62, indicates that the total bor-
rowings of cultivating families in the
country during 1961-62 were of the
order of Rs, 1030 crores and those of
all rural families were of the order
of Rs, 1230 crores. The exact amounts
utilised for agriculture are not known.

(c) ‘State Governments have given
taccavi loans direct to cultivators for
agricultural development of the order
of Rs. 22 crores and Rs. 21 crores res-
pectively in 1861-62 and 1962-63.
Besides this, cooperatives advanced
Rs, 244 crores in 1961-62 and Rs. 278
crores in 1962-63.

Nellore Rice

84. Shri P. Venkatasubbaiah: Will
the Minister of Feod and Agricalture
be pleased to state:

(a) whether the rice merchants of
Andhra Pradesh have represented to
the Central Government seeking per-
mission to export Nellore rice outside
the South Zone; and

(b) if so, the reaction of the Central
Government thereto?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D, R.
Chavan): (a) No, Sir.

(b) Does not arise.

National Shipping Board
Shri Yashpal Singh:
Shri Indrajit Gupta:

Shri Vidya Charan Shukia:
Shri M. R. Krishna:

Will the Minister of Tramsport be
pleased to state:
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(a) whether the Chairman of the
National Shipping Board has resigned;
and

(b) if so, the reasons, given by him?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir.

(b) Broadly speaking it was for
reasons of a personal nature.

Hindustan Shipyard

96. Shri Yashpal Singh: Will the
Minister of Transpoet be pleased to
state:

(a) whether it is a fact that negli-
gence on the part of Hindustan Ship-
yard Ltd. caused a loss of Rs. 9 lakhs
on reconditioning of electrical equip-
ment required for a vessel under
construction;

(b) if so, whether any enquiry has
been made to fix responsibility for
this; and

(c) it so, the result thereof?

The Minister of Transport (Shri
Raj Bahadwr): (a) to (c). Electrical
machinery imported for a ship under
construction, were found to be damag-
ed due to long storage when the cases
containing it were opened for fitment.
This mechinery had to be repaired
involving a cest of Rs. 8.2 lakhs.

A Committee of Directors, appoint-
ed by the Board of Directors of the
Hindustan Shipyard Ltd. to investi-
gate into the circumstances that led
to the deterioration of the electrical
machinery and to fix responsibility,
reported that

(i) pormal attention as per prac-
tice prevailing in the Hindu-
stan Shipyard at that time,
was paid for the storage of
this Machinery;

(ii) it was not possible to fix res-
Ponsibility for the damages
having regard to the circum-
stances prevailing at that
time,

fl'he Committee also suggested cer-
tain measures to be followed for safe

332
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storage of such heavy machinery, in
 future. These are being implemented.
\

Reports of Commissioner of 8.C. and
8.T.

( Shri Indrajit Gupta:
91. { Shri Yashpal Siagh:
|_ Shri Kapur Singh:

Will the Minister of Soctal Secu-
rity be pleased to state:

(a) whether the reports of the
Commissioner of Scheduled Castes
and Scheduled Tribes fér the years
1962-63 and 1963-64 have not so far
been presented to Parliament;

(b) if so, the reasons therefor; and

(c) the steps being taken to expe-
dite their presentation?

The Minister of Law and Social
Security (Shri A. K. Semn): (a) to (c).
The Commissioner for Scheduled
Castes and Scheduled Tribes has sub-
mitted his report for the year 1963-63,
to the President. As this report has
not been printed yet it has not been
possible to place copies of this report
on the Tables of the Lok Sabha and
Rajya Sabha. Steps are being taken
to expedite the printing of this report.

The report of the Commissioner for
the year 1963-84 expected to be sub-
mitted to the President on or about
30th September, 1964,

Autonomous Body for Social Welfare
Work

J Shri Indrejit Gupta:
\L Shri Yashpal Singh:

Will the Minister of Secial Seeu-
rity be pleased to state:

(a) whether it is proposed to creats
an autonomous body for social wel-
fare work; v

9.

(b) if so, the reasons therefor; and

(c) when a decision in the matter
iz likely to be taken?
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The Miniser of Lew and Secial
Security (Shri A. K. Sem): (8) There
is already the Central Social Welfare
Board which enjoys autonomy;

(b) and (c). Do not arise.
Rice Production

99. Shri R. G. Dubey: Will the
Minister of Feod and Agricultare be
pleased to state:

(a) whether it is a fact that 23
blocks have ‘been selected in Punjab
for the implementation of the pro-
gramme of intensive cultivation of rice
during 1964-85 to increase its produc-
tion; and

(b) how the schetne is progressing
and whether Government propose to
extend this scheme to other States?

The Deputy Minister in the Minis-
try of Food and Agrieullure (Shri
Shahnawaz Khan): (a) Yes.

(b) The scheme was launched only
during the Kharif season of the cur-
rent year. It is, therefore, too early
to assess the results. Similar schemes
have also been introduced in the other
States. !

Air Indiz Boeing 707-330B

100 { Shri R. G. Dubey:

*\ Shri Jashvant Mehta:

Will the Minister of Civii Aviation
be pleased to state:

(a) whether it is a fact that Air
India’s new boeing 707-320B arrived
here on the 29th May, 1064, after a
non-stop flight from London; and

(b) how this new Boeing compares
with the existing ones?

The Mintster of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) The new aircraft has the Pratt
& Whitney JT3D-3B Turbofan engines
installed, which have higher take-off
thrust rating by 500 lbs. per engine.
Together with the improved features
like full length leading edge fap,
modified wing tips end main flap of
larger area the higher rated thrust
engines enable the aircraft to take-off
and land at lesser runway length than



3358 Written Answers

L}
707-437 by about 10 per cent to 15 per
cent, depending upon the temperature
conditions.

In cruise conditions, due to the
higher cruise thrust availability of
P&W JTSD-3B engines, the aircraft
can attain a given speed earlier than
707-437 and on long sectors like
London-New York, this results in a
lower flight time by about 15 to 20
minutes.

Another important feature of the
aircraft is its comparatively lower
fuel consumption, due to the charac-
teristic advantage of Turbofan engine
over the pure jet or bypass engine.
Consequently, for a given mission, the
fuél consumption for this aircraft is
about 10 per cent lesg than the 707-
437 with its Rolls Royce Conway 508
engines, or alternatively it can fly for
a longer distance than 707-437 at an
equal take-off gross weight.

New Delhi-London Air Service
Via Moscow

Shri R. G. Dubey:

Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shrt Onkar Lal Berwa:

101,

Will the Minister of Civil Aviation
be pleased to state:

(a) whether there is a proposal to
start an air service between New
Delhj and London via Moscow; and

(b) if so, whether there have been
any talks between Russia and India
in ‘this matter?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir. Air India
have plans to operate two flights per
week between New Delhi and London
via Moscow. The first guch service
will operate ex New Delhi on October
2, 1964,

~ (b) Inter-airline discussions between
Air India and Aeroflot were held in
Moscow in June, "1864 when agree-
ment was reached for the operation
of this service by Air India.
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Grow More ¥ ood Campaign

102. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether special fertiliser quotas
had been allotted to various States/
Union Territories for the current crop, -
as a part of the. grow-more-food-
campaign and if so, to what extent;

(b) whether some of the States
have failed to lift their quotas of
fertilisers in due time and if so, which
ones, and the reasons therefor; and

(c) whether similar quotas are being
allotted for *the coming kharif crops
also and if so, to what extent and
what are the assessed requirements of
each State/Union Territory in this
respect?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) In adition to
quarterly allotments made in favour
of the State Governments in the usual
course, additional quotas were sanc-
tioned to some State Governments
vide Appendix ‘A’ of the statement
laid on the Table of the House
(Placed in Library. See No. LT-3005|
64] to meet the increased require-
ments of their agricultural prog-
rammes, In addition, allotments were
also made vide Appendix ‘B’ to meet
the special requirements of Jute,
cotton, tobacco, tea coffee and rubber.

(b) In a few cases very small
quantities have not been lifted by the
State Governments. The quantities
not lifted and the reasons therefor
are shown in Appendix ‘C' of the
statement.

(¢)_As wusual, allotments will be
made on quarterly basis in future also.
The requirements as assessed by the
State Governments for the next two
quarters viz O-tober-December 1084
and January-March 1965 are given in
the Appendix-‘D’ of the statement.
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Hindu Religious Endowment

Commission

105. Shri Hem Raj: Will the Minis-
ter of Law be pleased to state:

(a) whether all the State Govern-
ments have now responded to the
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urgent reminders of the Central Gov-
ernment for the finalisation of their
views on the report of Hindu Reli-
gious Endowment Cemmission; and

(b) the names of States who are
still the defaulters?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(&) No, Sir.

(b) Kerala and West Bengal.

Conference of Food Ministers of
Southern States

106. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a conference of the
Food Ministers of the Southern States
was held at.Madras to consider the
question of fixation of prices of rice
and other foodgrains; and

(b) if g0, the decision-arrived there-
at?

" The Deputy Minister in the Minis-
try of Food amd Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) The decisions were that maxi-
mum prices of rice both at wholesale
and retail levels should be fixed and
the Government should exercise its
powers to enforce these prices and to
take drastic action against the pro-
fiteering elements in the trade.

Japanese Method of Cultivation

Shri Ram Harkh Yadav:
107, { Shri Onkar Lal Berwa:
| Shri Gokaran Pramd:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the report of the
Japanese Survey Team of Agriculture
Experts who recently visited India
has been received by Government;

(b) if so, the main recommenda-
tions thereof;

(c) whether Government propose to
open four more units in different parts
of the country to popularise the
Japanese method of cultivation; and
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(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) Does not arise.

(c) and (d). Yes, four more Japa-
nese demonstration farms are pro-
posed to be established at Bap-
atla. District Guntur (Andhra
Pradesh), Changamanad,  District
Ernakulam (Kerala), Khopoli, Dis-
trict Kolaba (Maharashtra) and
Mandya (Mysore). The detajls in res-
pect of these farms have not yet been
finalised.

Scarcity Conditlons in Gujarat and
Rajasthan

( Shri Solanki:
108, Shri Kapur Singh:
ﬁ Shri Narasimha Reddy:
{_ Shri Rama Chandra Mallick:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Unstarred Question No. 278
on the 2nd June, 19864 and state:

(a) the latest scarcity conditions in
Gujarat and Rajasthan; and

(b) whether there has been” any
serious loss to our cattle wealth or
human lives as a result of famine?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) As a result of
the failure of monsoon in 1963, 14
districts in Rajasthan and 5 districts
in Gujarat were affected with scar-
city conditions. Circumstances have
changed this year. There have been
good rains all over the two States
from the beginning. of the current
MONSOON Season.

Crash of Flying Club Plane
109 J Shri Solanki:
" Shri Narasimha Reddy:
Will the Minister of Civil Aviation
be pleased to state:

(a) whether a plane belonging to
Madhya Pradesh flying club crashed
near Bhopal on the 15th July, 1964;
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(b) if so0, the cause of the accident;
and

(c) the details of casualties?

The Minister eof Civil Aviation
(Shri Kanungo): (a) Yes, Sir.

(b) The accident is still under in-
vestigation.

(c) The student pilot, who was the
sole occupant of the aircraft, was
killed.

Working of Co-opersiives

f Shri P. R. Chakraverti:
\ Shri P. C, Boreoah:

Will the Minister of Community
Development and  Cooperation be
pleased to state:

(a) whether a study group has
been appointed to examine the work-
ing of co-operatives in the intemsive
agricultural programme areas;

110,

(b) the constitution of the working
group and its termg of reference; and

(c) when the report will be sub-
mitted?

The Deputy Minister in the Minis-
try of Community Development and
Oooperation (Shri B. 8. Murthy):
(a) Yes, Sir.

(b) A statement is laid on the
Table of the House, [Placed in Lib-
rarg. See No, LT-3008/64].

(¢) By about the end of January,
1965,

Godown for Fertilizers

111 f Shxi P. B. Chakrsverti:
* '\ Shel P. C. Boreosh:

Will the Minister of Feod and
Agriculture be pleased to state whe-
ther the State Governments have
been asked to build a godown for
fertilizers and seeds for every four
or five villages?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
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Shahnawaz Khar): The State Gov-
ernments have been asked to con-
struct gedowns at various levels such
as village. Mandi & Railheadg in
the districts selected for intensive
cultivation programme with a view
to bringing supplies within easy reach
of farmers It is, however, not neces-
sary to build a godown for every
four or five villages. It would main-
ly depend upon other comsiderations
such a8 means of communication,
quantum of supplies required to be
stocked etc.

Selsure of Kimnduari im U.P.

112. Shri 8. N. Chaturvedl: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the stocks of Khand-
sari sugar in Uttar Pradesh were
seized in pursuance of any policy of
the Central Government; and

(b) if go, whether it is the policy
of Government to stop free deals of
all kinds of sugar manufactured in
the country?

The Deputy Minister in the Minis-
try of Feod and Agriculture (Shri
D. R. Chavan): (a) The stocks were
frozen and not seized by the Uttar
Pradesh Government in consultation
with the Central Government.

(b) The policy is formulated ac-
cording to circumstances prevailing
from time to time. The policy at
present being adopted is indicateg in
the Sugar Control Orders issued by
Government.

Agricuttural Research

113, 8hri 8. N. Chaturvedi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Indian Council of
Agriculbural R h has appointed
a committee to study the problem:
arising out of the indiscriminate use
of pesticides, insecticides and fungi-
cides; and

_ (b) if so, the terms of reference of
the committee?
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The Deputy Minister in the Minis-

try of Food and Agriculture (Shri

Shahnawaz Khan): (a) Yes.

(b) The terms of reference of the
Committee are as follows:—

To study the reports of the Com-
mittee of Scientists appointed by the
President of the United States of
America, the Committee appointed by
the Ministry of Agriculture, Food
and Fisheries, UK. and other pub-
lished material about hazards to
human health and wild life on ac-
count of the use of chemical insecti-
cides and pesticides in agriculture
and forestry and make recommenda-
tions on the following:—

(i) whether use of particular in-
secticides and pesticides ghould
be prohibited entirely or except
for some specia] purposes and
under prescribed conditions;

(ii) what should be the future pro-
gramme for the manufacture
and import of chemical insec-
ticides and pesticides in the
light ot the recommendations
under (a);

(iii) what other steps such as inten-
sification of research on biologi-
cal control should be taken to
reduce damage caused by
insects and pests in the event of
it being necessary to restrict
the use of some chemical in-
secticides and pesticides; ang

(iv) any other relevant matter,

Committee on Panchayatl Raf

114. Shri Kashi Ram Gupta: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether the report of the gtudy
team on Panchayat! Raj set up by
the Government of Rajasthan has
been examined by Gover t;

(b) whether Government propose
to advise other State Governments to
study the recommendations ot this
{eam for application of the same -to
their States; and
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(c) the main features of the Report
and whether the Government of
Rajasthan have decided to accept the
report in toto?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. 8. Murthy): (a)
and (b). A copy of the report has
recently been received from the
State Government and is under
examination. Further action on the
recommendations of the study team
will be taken after the examination
is completed.

(c) A statement showing the main
features of the report has been laid
on the Table of the House. [Placed in
Library. See No. LT-3007/64]. The
report is under consideration of the
State Government.

Prices of Foodgraing

115, Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state how the rise in
prices in Indfa of wheat, rice and
sugar compared with rise in prices
in countries like Japan, China,
Ceylon, Burma, UX, US.A. and
U.S.S.R. during the last five years?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): The following State-
ments are laid on the Table of the
House. [Placed in Library. See No.
LT-3008|64].

(1) Index numberg of wheat prices
in India and certain foreign
countries during the years 1959
to 1863.

(il) Index numbers of Rice Prices
in India and certain foreign
countrieg during the years 1959
to 1963,

(iii) Retail prices of sugar in India
and certain gelected foreign
countries during the years 1959
to 1963.

Import of Foodgrains
116. Shri R. S. Pandey: Will the
Minister of Food and Agriculture be
pleased to state:
(a) the quanilty of foodgrains im-

ported by our country during the
period from 1959 to 962;
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(b) the value of such imports; and

(¢) whether there has been
decrease or increase in imports of
foodgraing as compared to 1968
figures?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b):

Qu.annty Approxi-
mate

Year ‘000 Mcmc C & F value
Tons in crores
of
rupees

1959 3868 14141
1960 5137 19284
1961 3495 129°56
1962 3640

141 09
(¢) There has been an increase. ’
C. D. Programme in Delhi Region

Shri Hem Raj:
117. { Shri nbhuu Mishra:
 Shri K. N. Tiwary:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that the
Indian Institute of Public Adminis-
tration undertook a survey of the
Community Development Programme
of the Delhi Region;

(b) if so, what are the conclusions
of the survey; and

(c¢) whether Government propose
to lay a copy thereof on the Table?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
Yes, Sir; ag part of a study f the
public perception of and support to
the programmes of Government in
general, with particular reference to
five specific types of Government pro-
44 viz., Cc ity Deveiop-
ment, Health, Police, Postal and the
Delhi Transport Undertaking.
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(b) The final report of the study
presenting and interpreting all the
relevant data is not ready yet.

(¢) Does not arise now, in view of
(b) above.
Toerlt § Wil ® s

118. st WiwTe srw dewr: W
i aar gfY 59 g7 a ¥
w4 fe .

(%) % 7g 59 § fw feslt To-
oY & «r & syt ¥ qwar wer
dafy

(w) afe &, & T3 i &
feadt gt ff s ww fel &

(7) war adwm ger fael Y
SFEeT ¥ AT o6 g W & fay
i § ;

(&) afz =&, @Y vy SEwT o
T g & & ¥ aweTT & A v
fer g ?

ww aar i s | Swehit
(s @Wo To wgm) : (%) W,
T

(&) @y mTfad & dem 220
¥ weT ¥ 64 WR gEw = A,
yive ¥ 47rg W G A ¢

() o, gt
(v) w7 & & v=ar
weet W ot
(ot wresfey :
st Tnite fog :
ft Yo WygT qW:
w1 T aqt e Wl 77wy
U w4 e

(%) qonf 1064 ¥ wfew aaf &
T K iF S Al B e gifr

g

118.



47 Written Answers

(W) wis & SR A
N oy 8 e

37('T) T W fe sty gg

W A g Wwew ® IRl
(st sgvrw wit): (%) & (7). I9ey
. AFHTA FT OF fFaTr oW1 e 9%
WM [ferwroq & W aa@n)
afeg wew L. T. 3009/64]

Air Fares for Tourist Class

120. Shri Daljit Singh: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether the Air India Inter-
national introduced lower air fares
for tourist class with effect from 18th
April, 1964; and

(b) if so, how these compare with
the similar fares charged by other
international air lines?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). Lower air
fares for both first and economy class
service were introduced with effect
from April 1, 1964 for travel between
the US.A. and Canada on the one
hand and FEurope, Middle East,
Africa and the areas comprised of
India, Pakistan and Ceylon on the
other. These lower air fares are
being applied by all Members of
International Air Transport Associa-
tion including Air India,

River Port near Gauhati

Shri P, R. Chakraverti:
Shri P. C. Broossh:

Will the Minister of Tramsport be
pleased to state:

(a) whether work on the construc-
tion of Sadilapur river port near
Gauhati has started;

(b) whether there is any foreign
collaboration in this project and what
will be cost involved;

Shri D. D, Puri:
121
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(c) whether the Central Govern-
ment would be exercising any super-
vision during construction period to
ensure execution of the project nas
per approved details and in time;

(d) when the project is likely to
be completed?

The Deputy Minister in the Minis-
try of T rt (Shri Mohiuddin):
(a) to (d). A proposal for eonstruc-
tion of a river port at Sadilapur has
been receied from the State Gov-
ernment and is under technical
examination in the Ministry of
Transport.

Irrigation and Water Supply Schemes

122. Dr. P, 8. Deshmukh: Will the
Minister of Feod and Agriculture be
pleased to state:

(a) whether it is a fact that irri-
gation and water supply schemes in-
volving an outlay of even Rs, 5,000
are required to be submitted to the
Central Government for technical
approval;

(b) if so, whether it leads to consi-
derable delays; and

(c) whether there was a proposal
that the limit should be Rs. 5 lakhs
and whether that proposal has been
accepted?

The Deputy Minister in the Minis-
try of Foed and Agriculture (Shrl
Shahnawaz Khan): (a) to (c). Feasi-
bility and relative priorities for
irrigation schemes costing upto
Rs. 15 lakhs, which are classifled as
minor irrigation schemes, are consi-
dered at the Annual Plan Discussions
with the State Government represen-
tatives. Once the Schemes are
approved at these Discussions and
Plan provision made, the States are
themselves competent to sanction
these and technical approval of
individual Schemes is mot insisted
upon by the Ministry of Food and
Agriculture.

Water Supply Schemes:

@ All Drinking Water Supply
are technically approved by




349 Written Answers BHADRA 17, 1886 (SAKA)

the Ministry of Health before these
are included in the National Water
Supply and Sanitation Programme.

(b) Normally sanction is issued by
the Health Ministry in about six
weeks. Delays occur only when
States furnishh incomplete proposals.

(c) Yes, there was a proposal that
rural water supply schemes costing
upto Rs. 5 lakhs be allowed to be
implemented by States without a
second scrutiny by the Centre but it
was not accepted because some of
the States do not have a well
organised Public Health Engineering
Department and Central scrutiny by
experts is desirable; while others
appreciate Central help and guid-
ance provided in the process of
scrutiny,

Rural Education Campaign

123. S8hri K. N, Tiwary: Will the
Minister of Community Devejopment
and Cooperation be pieased to state:

(a) whether Government's atten-
tion has been drawn to the fourtn
Conference of the All India Pan-
chayat Parishad Plan for rural
education campaign; and

(b) if so, the steps taken by the
Centra) Government on the recom-
mendation of the Conterence?

The Deputy Minister In the Minis-
try of Community Development and
Cooperation (Shri B. 8. Murthy): (a)
and (b). The Fourth Conference of
the All India Panchayat Parishad
has recommended that the General
Council of Parishad may set "p a
small committee to work out a com-
prehensive programme for the All
India Panchayat Parishad. The Plan
for rural education campaign is to be
worked out in detail by this Com-
mittee. The recommendations of the
Committee on the subject would be
considereq by the Government on
receipt.
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Santa Cruz Airport

124, Shri D. J. Naik:
Shri Vidya Charan Shukia:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a fact that trans-
mission testing tower belonging to a
private Engineering Company on the
eastern side of Santa Cruz Airport is
a dangerous obstruction for flying of
Jet aircraft; and

(b) it 80, the steps taken to remove
the tower?

The Minister of Clvil Aviation (Shri
Kanunge): (a) and (b). The trans-
mission testing tower belonging to a
private Engineering Company on the
eastern side of the Santa Cruz airport
which constituted flying hazard has
since been dismantled ang removed.

Tourists Centres

Shri Bibhutl Mishra:
*125.{ Shri K. N, Tiwary:
LShrI R. 8. Pandey:

Will the Minister of Transport be
pleased to refer to the reply given to
Unstarred Question No. 1448 on the
29th March, 1964 ang state the pro-
gresg made in the matter of develop
ment of Tourist Centres in the
country?

The Minister of Traneport (Shri Raj
Bahadur): In addition to the places
mentioned in reply to Unstarred
Question No. 1446 answered on the
29th March, 1964 the Working Group
have since visited Gulmarg to preparg
a Master Plan for its integtated deve-
lopment as a winter sport centre,

The Report of the Working Group
on Kovalam hag since been accepted
by .the Government of Kerala and is
under examination of the Planning
Commission. A copy Will be placed
in the Library of the Sabha when the
Report is finalized.
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Implementation of these Master
Plans and integrated development of
other selected tourist areas have been
included in the draft Fourth Five Year
Plan for the Development of Tourism.

Food Situation in Gujarat

126. Shri P. R. Patel: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether he wag in Ahmedabad
on the 21st and 22nd July, 1964;

(b) whether representations were
made to him by the Gujarat Govern-
ment and different associations about
restrictiong on inter-State movement
of wheat and gur which have resul-
ted in high prices in Gujarat and have
obliged the Gujarat people to pay 100
per cent more for gur of worst qua-
lity, useless for human cansumption;
and Ml

(c) what are hig reactiong thereto?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D, R.
Chavan): (a) Yes, Sir,

(b) and (c), Yes, Sir, representa-
tions were made about restrictions on
inter-State movemento of wheat and
gur and the high pricegs of gur Res-
trictions on movement of gur have
been withdrawn with effect from 27th
July, 1964. It is not advisable to dis-
turb the wheat zones at present.

Mangalore Port

127. Shri Basappa: Will the Minister
of Transport be pleased to state:

(a) whether there ig likelihood of
getting World Bank aiq for the deve-
lopment of Mangalore Port; and

(b) if so, the efforts being made in
this direction? .

The Minister of Transport (Shri Raj
Bahadur): (a) There is no proposal
at present to seek World Bank aid for
the development of Mangalore Port.

(b) Does not arise.
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Scarcity Areag of Mysore

128. Shri Basappa: Will the Minister
of Food ang Agriculture be pleased
to state:

(a) whether Government of Mysore
have sought any help from Centre to
overcome the difficulties of the scarcity
areas of Mysore; and

(b) if so, the nature and guantum
of help asked for and provided to
them?

The Deputy Minister in the Ministry
of Food anq Agriculture (Shri Shah-
nawag Khan): (a) and (b), Yes. The
Government of Mysore has sent a
scheme involving an outlay of Rs. 40
crores for implementation during the
remaining period of Third Five Year
Plan to secw .peedy rehabilitation
of drought affected are ag in the State
by intensifying varioug developmental
activities such ag soil conservation
measures, minor irrigation works and
diversification of agriculture.

The Ministry of Food and Agri-
culture had sent a Technical Team to
examine the problem on the spot. On
the basig of the recommendations in
the Team's Report the Government of
Mysore are drawing up a pilot scheme
for compact areas in two taluks (viz
Madhugiri and Pavagada) in Tumkur
district. For the present it is con-
sidered advisable to concentrate on
the implementation of the pilot scheme
which will throw up valuable data to
form the basis for its =xtension to
other drought-affected areas,

However, considering the State Gov-
ernment’s requirements for intensi-
fication of agricultural production
programmes in the State including
drought-affected areag additional Cen-
tral assistance of Rs. 265 lakhs has
been sanctioned to the State Govern-
ment during the current financle’
year, 1964-66
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Sugar Industry

Shri P. C, Borooah:

Shri Mohan Swarup:

Shri M. Rampure:

8hri R. Barua:

Shri Bibhutl Mishra:
[sm D. D. Mantri:

Shri B. N, Kureel:
Shri Vishwa Nath Pendey:

Will the Minister of Food and Agri-
culture be pleased to state:

968 (Al) LSD—4.

(a) whether Government have ap-
pointed a Committee to inquire into
the working of the sugar industry;
and

(b) if so, its terms of reference?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D, R.
Chavan): (a) Yes, Sir,

(b) The Commission shall make an
enquiry into—

(1) the determination of the price,
and system of distribution of
sugar;

(2) the policy regarding licensing
of new sugar factories and the
expansion of existing sugar
factories.

Congestion at Calcutta Port
Shri P. K, Deo:

J
131 3 Shri Solanki:

Will the Minister of Transport be

pleased to state:—
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(a) whether prevalence of bores in
the Hooghly has led to congestion in
the Calcutta Port;

(b) what immediate steps were
taken to relieve the congestion; and

(c) what were the consequential
effects due to the congestion in the
Calcutta Port?

The Minister of Transport (Shri Raj
Bahadur): (a) Occurrence of bores in
a tidal river like the River Hooghly
i a normal feature. The frequency
and the intensity of the bore-tides in
the River Hooghly have, of late, in-
creased due to the progressive fall in
the heag water supply. During bore-
tide periods, restrictions have to be
imposed to a greater or lesser extent,
depending upon the strength of the
bores, in making use of the riverside
jetties numbering ten and moorings
numbering 46, A temporary shortage
of berthing capacity is thus created
and vessels seeking entry into the
Port of Calcutta, when dock berths
are occupied, have to be detained at
Sandheads, leading to congestion there.
In June 1964, the number of vessels
detained at Sandheads during the
bore--tide period from the 7th to the
14th fluctuated between 12 to 18 The
number of vessels normally detained
at Sandheads during bore-tides is
generally less, The reasons for a lar-
ger number of vessels waiting at
Sand-heads in June 1964 was due to
the fact that the Port had to deal
with as many as 52 deep laden vesels
during that month against an average
of 30 per month during the preceding
three months. The number of deep
laden food ships handled by the Port
in June, 1964 was 33, against an
average of 20 in the proceeding three
months. It takes longer time to dis-
charge dep laden vessels and there-
fore the berths inside the docks
continued to be occupied in June,
1964 by th ships for longer periods,
with the result that the number of
vessgels which could be brought to
Port and berthed had to be restrict-
ed.

(b) The congestion of vassels at
Sandheads can be avoideq during
bore-tide periodg if more herths are
provided in the Port This, is how-
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ever, not an economically feasible
solution, nor is it possible within a
short time to provide additional berths.
Other steps which were feasible had,
therefore, to be taken. One such step
wag to improve the labour output so
that vessels occupying berths inside
the docks could be loaded and un-
loaded more quickly and detention to
vessels waiting for berths reduced. A
scheme providing incentives to shore
labour for higher output has already
been introduced and is working satis-
factorily. The drawing up of a simi-
lar scheme ag far as labour employed
on ships is concerned was, therefore,
taken in hand on an urgent basis.

(c) Whenever there is congestion,
the turn-round of shipg is adversely
affected, As far ag chartered vessels
are concerned, demurrage becomes
payable by the charterers for idle
time calculated according to the terms
of the charter. There have been re-
presentations from the Liner opera-
tors also.

‘Kalio Kand’ Herb

Shri P, K. Deo:
182. { Shrl Krishnapal Singh:
Shrimati Laxmi Bai:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Mr. Rasiklal Vaidya,
Chairman of the Jamnagar Medical
Plants and Garden Committee has
discovered a wonder herb “Kalio
Kand” found in Jesur Mountains in
Gujarat, which once taken by a per-
son enables him to go without food for
days together; and

(b) if so, whether any enquiry has
been made in this regard and how far
it will be able to solve the food
problem of the country?

The Deputy Minister in the Ministry
of Foog and Agriculture (Shri D, R.
Chavan): (a) No. It is understood.
that Shri Rasiklal Vaidya, Chairman
of the Medicinal Plants and {Garden
Committee constituted by the Govern-
ment of Gujarat was shown the root
of Kallo Kand by some villagers dur-
ing the tour of the Committee in
Gujarat. 1t was reported by the
villagerg that this root was eaten by
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sadhus at an interval of about one
week during which time they do not
take any food. The claim hag not been
tested. ki

(b) No,

133.'shri N. Sreekantan Nair; Will
the Minister of Transport be pleased
to state:

(a) whether a scheme for the new
Neendakara Bridge on National High-
way No. 47 has been finalised;

(b) if so, when the work is sche-
duled to begin ang when it is expec-
ted to be completed; and

(c¢) what is the cause of delay?

The Deputy Minister in the Ministry
of Tramsport (Shrl Mohiuddin):

(a) Yes, Sir.

(b) The plans and estimates for the
work have been scrutinised and the
sanction to take up its execution is
expected to be issued shortly. The
work is expected to be completed in
about three years after its commence-
ment,

(¢) Delay was ‘due to preparation
of plans ang estimates and in the
finalisation of the technical details.

Sinking of a Cargo Vessel

J Shri Vishwa Nath Pandey:
7 Shri Ram Harkh Yadav:

Will the Minister of Transport be
pleased to state:

(a) whether it is g fact that a
Panamian cargo vessel ‘“Union Atlan-
tic”, carrying iron ore from Calcutta
and Cocanada sank in the Bay of
Bengal; east of Madras Port on the
21st June, 1964; and

(b) if so, the causes of its sinking
and the losg suffered?

The Minister of Transport (Shri Raj
Bahadur): (a) The distress message
broadcast by s.s. “Union Atlantic”
wag picked up on the 20th June,
1964. All the 38 survivors of the

134.
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vessel mainly consisting of Chinese
nationals were picked up by the
British steamer “MADAN” and land-
ed at Colombo on June 23rd. It is
presumed that the Union Atlantic
must have ultimately sunk as there
are no subsequent reports from any
ships at sea,

(b) The probable cause of the sink-
ing of the vesse] may be the flooding
with water of the No. 1 lower hold on
account of springing a leak. She had
a total cargo of 8,500 tons of iron ore
which is a total loss.

Cropping Patterns

185, Shri Vishwa Nath Pandey: Will
the Minister of Food and Agriculiure
be pleased to state:

(a) whether it is a fact that 5 study
of the cropping patterns of India has
been undertaken by the National
Council of Applied Economic Re-
search, Delhi; and

(b) if so, when the report will be
submitted to Government?

The Deputy Minister in the Ministry
of Food and Agricultare (Shri Shah-
nawaz Khan): (a). Yes.

(b) The Council is a private re-
search organisation and is undertaking
the study on its own initiative. The
question of its making a report to the
Government, therefore, does not arise.

C. D. Blocks
Shri Vishwa Nath Pandey:
136 Shri Hem Raj:
* *) Shri Vishram Prasad:
Shri R. Barua:
Will the Minister of Community
Developnment and Cooperation be

pleased to state:

(a) whether it is a fact that o work-
king group set up by his Ministry has
suggested that community develop-
ment blockg be classified on the basis
of availability of water resources in
order to facilitate an extensive ap-
proach for agricultural production;
and
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(b) if so, when the suggestion is
likely to be implemented?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S, Murthy): (a) The
Working Group has suggested classi-
fication of Blocks in three broad cate-
gories. One of these categorieg is of
Blocks where intensive programmes of
crop cultivation could be taken up,
for which it hag suggested assured
water supply, i.e, assured irrigation
or assured rainfal] as the criterion of
selection.

(b) The State Governments and
Union Territories have been requested
to keep this suggestion in view while
selecting Blocks under Intensive Agri-
cultural Areag programme.
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Fertllizers for Tobacco

138. Shri Kolla Venkaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantities of Ammonium
‘Sulphate and other chemical manures
allotted to various States to be used
for Virgina tobacco fields and for
other crops during 1964-65;

(b) how the quotas of States are
fixed; and

(c) the quantities delivered to
various States by the end of June,
19647

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
‘Shahnawaz Khan): (a) and (¢). A
total quantity of 10,000 tonnes of Sul-
phate of Ammonia was allotted to
Andhra Pradesh or use on tobacco
crop. As the allotment was made on
'3-7-1964 (the question of supply till
30-6-1964 does not arise). A state-
ment showing the allotments made in
favour of various States and other
‘users excepting tobacco growers in
Andhra Pradesh and the quantities
supplied till 30-6-1964 is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3010/64].

(b) The quotas of different States
are fixed after taking into account the
tollowing factors:—

(i) demands received from the

States;

(ii) total supplies available by
way of indigenous production
and imports;

(iif) carry-over stocks already
available with the States;

(iv) past performance of the States
in lifting quotas allotted to
them; and

(V) need for popularisation of a
fertiliser planned for produc-
tion in a particular State,

Written Answers BHADRA 17, 1888 (SAKA)

Written Answers 362

Cattle Insurance Scheme

S Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 721 on
the 24th March, 1964 and state:

139,

(a) whether the pilot model scheme
prepared on cattle insurance has since
been considered by Government; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Ministry
of Food and Agriculture (Sbri Shah-
nawaz Khan): (a) and (b). The pilot
model scheme on Cattle Insurance is
still under consideration.

Federation of Consumer Co-operatives

149, J Shri Ramachandra Ulaka:
" 7\ Shri phuleshwar Meena:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given to
Starred Question No. 1211 on the 28th
April, 1964 and state: ;

(a) whether the comments of the
State Governments on the proposal for
setting up of the Federation of Con-
sumers Cooperatives have since been
received;

(b) if so, the nature thereof; and
(c) the decision taken thereon?

‘The Deputy Minister in the Ministry
of Community Development ang Co-
operation (Shri B. 8, Murthy): (a)
Yes.

(b) A statement indicating the State-
wise position is placed on the Table
of the House. [Placed in Library.
See No. LT-3011/64].

{(c) It has been decided to set up
State Federations in States inaving
either 10 or more wholesale stores or
where the annual turn-over of the
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existing wholesale stores exceeds
Rs. 50 lakhs. Two State Federations
have already been registered 1n
Mysore and Madhya Pradesh.

Purchase of Agricultural Commodities

141 J Shri Ramachandra Ulaka:
" 7\ Shri Dhuleshwar Meena:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given to
Starred Question No. 1226 on 28th
April, 1864 and state:

(a2) whether the scheme for outright
purchases of agricultural produce
from farmers by co-operative market-
ing societies has sinde been considered
by Government; and

(b) if so, the nature of decision

taken thereon?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
Yes. !

(b) The scheme will be introduced
in 200 selected marketing societies in
1964-65 and another 300 societies in
1965-66. The scheme will be on a
pilot basis for a period of three years.
Selected marketing societies will un-
dertake outright purchases of agricii-
tural poduce to meet losses, if any.
arising out of this transaction. Every
selected society will create a price
fluctuation fund by allocating 10% of
its annual net profit. Government will
contribute at the rate of 20 per cent
of the value of agricultural produce
purchased under the scheme during the
preceding year by the cooperatives.
This contribution will be in respect
of selected societies but will be kept
in each state in an account with the
State cooperative marketing soclety.
The scheme has been circulated to th
State Gover! for 1 t
tion.

imp!
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Teachers Constituencies

142, J 8hri Ramachandra Ulaka:
" \_ Shri Dhuleshwar Meena:

Will the Minister of Law be pleas-
ed to refer to the reply given to Star-
red Question No. 1280 on the 1st
May, 1964 and state:

(a) whether the proposal in regard
to the implementation of the recom-
mendations made by the Election
Commission to abolish teachers cons-
tituencies has since been considered
by Government; and

(b) if so, the result tereof?

The Minister of Law and Social
Security (Shri A. K. Sen): (a) The
matter is still under consideration of
the Government.

(b) Does not arise.
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Bye-Elections

145, Shri Bade; Will the Minister
of Law be pleased to state:

(a) the number of bye-elections
for Parliament as well ags for State
Legislatures pending in the country;
and .

(b) when thy are proposed ‘o be
held?

The Minister of Law and Social
Security (Shri A, K. Sen): (a) Bye-
elections are due to be held to fill four
vacancies in the House of the People,
one vacancy in the Council of States,
ten vacancies in the State Legislative
Assemblies and four vacancies in the
State Legislative Councils,

(b) Bye-elections to flll the one
vacancy in the Council of States and
two vacancies in the Legislative Coun-
cilg are in progress. Bye-elections to
fill the other vacancies will be held as
soon as practicable in October and
November.,

Viscount Service to Mohanbart

146 S Shrl J. N. Hazarika:

‘7 Shrimati Jyotsna Chanda:

Will the Minister of Civil Aviation
be pleased to state:

(a) the reasons for which the Vis-
count service to Mohanbari (Dibru-
grah) has been suspended;

(b) whether it is a fact that a lot
of inconvenience has been caused to
the travelling public for non-availabi-
lity of the Viscount service in Dibru-
garh;

(c) whether it is also a fact that the
Mohanbari Aerodrome is under re-
pairs; and
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(d) if so, whether the Viscount Ser-
vice could not be operated from
Chabua Air strip till the Mohanbari
is made serviceable?

The Minister of Civil Aviation (Shri
Kanungo): (a) The Viscount service
to Mohanbari had to be suspended as
the runway is under repairs.

(b) and (c). Yes, Sir.

(d) For security reasons, Chabua
Aerodrome is not available for the
purpose.

Cattel Feed Mills

147. Shrimati Jyotsna Chanda: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
set up with the aid of the Food and
Agriculture Organisation cattle feed
mills in India;

(b) it so, how many mills will be
set up and where; and

(c) the number of such mills in
existence at present?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Kban): (a) and (b). The
Food and Agriculture Organisation
does not itself provide any economic
aid; it only undertakes to sponsor
worthwhile projects for consideration
by interested Government Organisa~
tions. The Oxford Committee for
Famine Relief has agreed, on an ap-
proach from the Food and Agriculture
Organjsation, to provide equipment
valued at $302,500 for a cattle feed
mixing plant at Anand in Gujarat
State. Schemes similar to the one at
Anand were received from Andhra
Pradesh and Madras and forwarded to
the Food and Agriculture Organisa-
tion. They have advised that as it is
difficult to find donors for such large
schemes, smaller ones may be spon-
sored if a0 desired. The matter is re-
ceiving consideration,

(¢) None, under government con-
troL - -
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Bombay-Agra Nationa) Highway

148 Shri M. L, Jadhav; Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that there
is a very heavy traffic in Maharashtra
region on the Bombay-Agra Road, a
National Highway and a number of
accidents take place in this portion
of the road; and

(b) if so, the measures that have
been taken to maintain this road in
order to meet the needs of heavy vehi-
cular traffic?

The Deputy Minister in the Minis-'
try of Transport (Shri Mohivddin):
(a) The intensity of trafic on Bom-
bay-Agra Road (NH 3) between Bom-
bay and Thana is about 38,000 tons
per day, and beyond Thana it is
about 10,000 tons per day in Maha-
rashtra. Due to heavy traffic the
number of accidents are comparatively
high.

(b) Out of 173 miles of this National
Highway in Maharashtra 86 miles is
double lane and 87 miles is single
lane in width of pavement. Improve-
ment works consisting of widening of
formation width, widening of pave-
ment, strengthening the existing sur-
face, construction of missing bridges,
construction of diversions around
crowded towns such as Bhusawal and
Dhulia and some villages, and con-
version of some of the level crossings
into over-bridges have been taken up.
Their cost in all is about Rs. 380
lakhs. Some of these works have
been completed, and others are in pro-
gress. A four lane expressway has
recently been thrown open to traffic
between Sion and Thana in order to
provide relief to the most heavily

trafficed section. Maintenance and
repairg are carried out regularly
every year.

Konkan Steamer Bervice

149, Shri Kajrolkar: Will the
Minister of Transport be pleased to
state:
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(a) whether it is a fact that the dis-
pute between the Maharashtra State
and the Bombay Steam Navigation
Company regarding Konkan Steamer
service has been settled;

(b) it so, whether Konkan coastal
steamer service will run regularly;

(c) whether any other company is
going to run the Konkan service; and

(d) if so, the particulars thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) There is no dis-
pute as such but negotiations are
still going on and nothing final has
yet emerged.

(b) As usual, the steamer service is
being maintained except during the
monsoon months.

(c) and (d). Messrs Chowgule
Steamships Ltd., Goa have been per-
mitted to build three new ships for
the Konkan service. The first of these
ships is expected to arrive in Novem-
ber, 1964. The details of services to
be maintained by this Company have
not yet been worked out.

Agricultural Production

150. Shri Shiv Charan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the expenditure incurred by
Government in the First'and Second
Five Year Plang and during 1961-62,
1962-63 and 1963-64 on agricultural
production; and

(b) how much land was under cul-
tivation in 1950, at the end of First
and Second Plan period and on the
31st March, 1963?

‘The Deputy Minister in the Minis-
try of Foed and Agrieulture (Shrl
Shalinawaz Khan): (a) The estimates
of expenditure incurred by the Cen-
tral and State Governments and Unibn
Territories on agricultural produc-
tion and allied programmes such as
minor irrigation, animal husbandry
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and fisheries during 1st and 2nd Five
Year Plans and the first three years
of Third Plan are as under:—

Expenditure
incurred
Period (Rs. in Crores)
1. First Five Year Plan . 206
2. Second Five Year Plan 271
Third FiveYear Plan
1961-62 . . 84 *
1962-63 . . 9
1963-64 (lnticlfated) 135 *
*Provisiona
(b) Period** Cultivated
area
(Net area sown
plus current
fallows)
(In 000 acres)
() 1950-51 319,816
(1) 1955-56 (At !he end
of 1st Plan, . 347,755
(iii) 1960-61 (At t.he end of
the Second Plan) 357,223
(iv) 1961-62 360, 554

The date for the year 1862-63 have
not yet become available,

**(July-June)

Delhi Milk Scheme

151, J Bhrb Shiv Charan Gupta:
*q Shri Chandak:

Will the Minister of Food and
Agricultare be pleased to state:

(a) the daily capacity of the plant
of Delhi Milk Scheme to pasturize
and to distribute milk in Delhi;

(b) what has been the utilisation
of thig capacity during 1860, 1961,
1962 and 1963 respectively;

(c) the cnpxtal investment in this
project;

(d) the profit ang lou in this case
during the above years; and

(e) the prospects of meeting re-

quirements of Delhi from this source
in 1971, 1976 and 18617
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The daily
capacity is 3,750 maunds or 1,36,360
litres on single shift basis.

(b) The utilisation of the capacity
wag as follows:—

November, 1959

to March, 1961 37.7%
1961-62 4%
1962-63 96.85%

(¢) Capital investment in the Delhi
Milk Scheme as on 31-3-1963 was as
under:—

(i) Assets other than

the buildings, at Rs.
179.02 lakhs

cost
(li) Buildings, & Air
Conditioning Plant  70.83 lakhs

(d) The Scheme has been running

at a loss. The losses were as under:—
Rs.
1959-61 5.02 lakhs
1961-62 4:18 lakhs
1962-63 10.64 lakhs

The above losses are arrived at
after providing for interest on capi-
tal, Interest on the capital adjusted
during these years isi—

Rs.
1959-61 4:39 lakhs
1961-62 4.38 lakhs
1962-63 6.34 lakhs

(e) The plant is planned for an
optimum capacity of 7,000 maunds of
milk per day, which was expected to
be attained by 1968, The capacity is
proposed to be expanded to 12,000
maunds eventually. Even then the
requirements of Delhi will continue
to be met only partially as at present.

Working Group on Anima) Husbandry

152. Shri Man Sinh P. Patel: Will
the Minister of Food and Agricul-
ture be pleased to state:

(a) whether  Government have
received any report of the Working
Group on Animal Husbandry and
Dairy Co-operatives; and
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(b) if so, the action being taken
by Government thereon?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The report' received by the
Government is under examination.

Sugar Supply for Industries

153, Shri Sham Lal Saraf: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether foreign exchange
earning industries like fruit, vege-
table and other food preserves have
suffered because of low production
for want of adequate supplies of
sugar during the past year or so;
and

(b) if so, the steps taken to restore
the normal supplies of sugar to these
industries?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, to some ex-
tent due to the overall shortage of
sugar in the country.

(b) (1) The State Governments
wherever necessary were requested
to supply requisite quantities of
sugar to the fruit and vegetable pre-
servation industries.

(2) Supply of sugar was specially
arranged for the manufacture of
fruit and vegetable products for the
supplies to the Army.

(3) For the purpose of manufactur-
ing fruit products for export, a
special quota of sugar was made
available to the manufacturers for
export,

(4) In the peak fruit season in 1964,
on a representation from the Fruit|
Vegetable Canning Industry, the
Central Government allotted quotas
of sugar direct from the centre to the
fruit preservation industry for two
months (May-June and June-July) to
meet the shortfall between the actual
requirement of the industry and the
quantity supplied by the State Gov-
ernments.
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Pathankot-Srinagar Alr Service

15¢. Shri Sham Lal Saraf: Will the
Minister of Clvil Aviation be pleased
to state:

(a) whether a regular passenger
air service run by the Indian Air-
lines Corpuration between Pathankot
and Srinagar till recently has bLeen
stopped;

(b) whether Government are aware
of the hardships it entails and in-
convenience it has been causing to
the travelling public in general and
the tourists in  particular enroute
Kashmir and back, particularly
during the bad weather or the break-
down of the Jammu-Srinagar road;
and

(c) if so, whether Government pro-
pose to restart thig service?

The Minister of Civil Aviation
(Shri Kanungo): (a) The service was
not operated after September, 1961.

(b) and (c). Pathankot airfielq is
not available for operation of
scheduled services at present.

Export Quota of Sugar

155. Shri Chandak: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the export quotag of sugar fixed
for 1962, 1963 and 1964;

(b) the quantity actually exported
during 1962, 1963 and upto 31st July,
1984 and their F.O.B. values; and

(c) the amounts of freight conces-
sion granted by the Railways for
carring the sugar from the mills to
the ports?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri

D. R. Chavan): (a) and (b), The

information is as under:

Quantity  Quantity Estimated |
sold for shipped f.o.b.
Year export (lakh value
¢ tonnes)  (Rs. per
tonnes) tonne)
1962 4.24 3.73 397
1963 4.31 4.79* 676
1964 2.32 2.07%¢ 842‘
(upto
31-7-64)
lIncludeg 50,000 tonneg shipped
against 1962 sales,
**Includes 2,460 tonnes shipped

against 1863 sales.

(c) No concession was granted.

Regional Conference of Legal
Education ’

156, J Shri Vishwa Nath Pandey:
* Shri Ram Harkh Yadav:

" Wil the Minister of Law be pleas-
ed to state:

(a) the part played by the Indian .
delegation to the Second Regional
Conference of Legal Education held
recently in Singapore; and

(b) whether the Conference fina-
lised the constitution for the estab-
lishment of a Regional Centre for
Research and Teaching in law for the
South-East Asian countries?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). The Government of
India did not sponsor any delegation
to the Conference and no report has
been received by the Government in
regard to the proceedings of the Con-
ference or the conclusions arrived
thereat.
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Shortage of Jute
159, Shri P. G. Sen: Will the Minis-

ter of Food and Agriculture be
pleased to state:

(a) whether it is a fact that shor-
tage of 40 per cent of jute production
this year is expected; and
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(b) if so, the reasong therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b).
There have been a few reports of
localised damage to the jute crop
due to excessive rains and floods in
parts of Assam, Bihar, Uttar Pradesh,
Orissa and West Bengal, However,
it is not possible at this stage to give
a quantitative estimate of the pro-
bable loss, if any. A quantitative
estimate of jute production in the
country this year will be available
from the all-India Fina] Estimate of
jute, 1964-65 which is expected to be
ready sometime in December. 1964

Dum Dum-Calcutta Helicopter
Service

160. Shri Brij Raj
Will the Minister of
be pleased to state:

Singh—Kotah:
Civil Aviation

(a) the stage of the proposal for
operating Helicopter Service between
Dum Dum airport and Caleutta City;

(b) whether this service is going
to be in the private sector; and

(c) when it will start?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (c). The
economics of helicopter operations
between Calcutta City and Dum Dum
Airport are still under examination.

National Highway No. 13

161. Shri S. B. Patil: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that
Nationa] Highway No. 13 was includ-
ed in the Third Five Year Plan pro-
gramme;

(b) if so, the total outlay for the
same; and

(¢) whether it would be possible
to spend the entire amount provided
for during the remaining period of
the Plan?
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The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) Yes, Sir,

(b) A programme of works costing
Rs. 153 lakhs with an expenditure
ceiling of Rs. 75 lakhs has been
approved for the improvement of this
National Highway in the Third Five
Year Plan period.

(c) As the works were sanctioned
recently, no expenditure has so far
been reported. Expenditura to the
tune of Rs, 50 lakhs, however, is
likely to be incurred during the
remaining period of the current Pian.

Postal Ballots at Gemeral Elect)
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Re. Motion for 378.
adjournment

financial provision and achieve the
physical targets, year-wise, in Third
Five Year Plan on the development
of cooperative sector; .

(b) the impact of agricultural pro-
gramme under Third Five Year Plan
on the food production of each State;,
and

' (¢) the estimated and actua] in--
crease in agricultural food output?

The Deputy Minister in the Minls-
try of Community Development and’
Cooperation (Shri B. 8. Murthy): (a)
A stat t showing the utilisation

162. Shri H. N. Mukerjee: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that certain
officers and men of the Indian Mer-
chant Navy represented some time
back to the Chief Election Commis-
sioner that facilities should be given
to them for sending in postal ballots
at the general elections; and

(b) if so, whether any decision has
been taken in the matter?

The Minister of Law and Social
Security (Shri A. K. Sen): (a) Yes,
Sir,

(b) The Election Commission is of
the view that a mere extension of
postal ballot facilities to our mer-
chant seamen would not be gufficient,
even if it were practicable. Further,
such extension is not possible with-
out attracting claims for similar
facilities from the other classes of
persons similarly situated, for inst-
ance, Railwaymen, R.M.S. travelling
staff, Airlines staff, etc. who are more
numerous and are not given this
privilege.

Development of Cooperative Sector

163, Shrimati Ramdulari Sinha:

Will the Minister of Community
Develop t and C tion be
pleased to state:

(a) to what extent various States
have been able to utilise the plan

of financial provision during the first
three years of the Third Plan is
laid on the Table of the House.
[Placed in library. See No. LT-3012/
84]. Information on the achievement
of physical targets included in the
Plan is being collected and will be:
laid on the Table of the House.

(b) and (c). Although the inputs
in Agriculture e.g., consumption of
chemical fertilisers, area under minor
irrigation etc. are showing a steady
increase from year to year, produc-
tion of foodgrains during the last
four years hag fluctuated betweer 78"
and 81 million tonnes. The main
factor responsible for this situation
has been adverse weather, affecting
production in a country where less
than oneJfifth of the cropped area
has assured irrigation facilities. A
statement showing the production of
foodgrains, Statewise, during the
years 196-61 to 1963-64 is enclosed.

12.00 hrs.
Re. MOTION FOR ADJOURNMENT

UNAUTHORISED LANDING OF TWO FOREI-
GNERS IN A PLAN AT MuURUD

Mr. Speaker: I had held over this
Adjournment Motion till today. I
refer to the motion tabled by Shri
Nath Pai. Now, is Mr. Hathi here?
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Shri Rane (Buldana): Shri Hathi is
just now going to make a statement
in the Rajya Sabha on this very sub-
ject. He will be taking two to three
minutes to come to this House.

Mr, Speaker: I will wait. When
he comes I will take it up.

Shri Nath Pal (Rajapur): I did not
quite follow.

Mr. Speaker: Let Mr. Hathi come
wund I will take up your motion at that
time.

RE. POINT OF ORDER (Query)

Shri D. C. Sharma ' (Gurdaspur):
Bir, on a poiit of order. T sent a
Starred Question on this very subject
to the Lok Sabha and I got the reply
from the Lak Sabha Secretariat that
“we cannot admit your question noted
-above as it attracts the provisions of
.clause 7 of rule 41(2), of the Rules of
Procedure and Conduct of Business in
the Lok Sabha”, I again wrote to
the Lok Sabha why my question had
been disallowed. But today, I find
that a Calling Attention Notice on
the same subject has been admitted. I
cannot imagine that there can be two
different rules; one set of rules for
some Members and another set of
rules for some other Members.

Mr. Speaker: Order, order. That
sort of reflection should not be made:
that there are different rules for diff-
erent persons. I take strong objection
to that. I cannot tolerate it. There
ought to be some Iimit.

Shri D. C. Sharma: Here is the
question . . .

Mr, Speaker: Let me examine i,
and I will then answer it. If he is
not satisfled, then he can raise that
-objection,

8hri D. C. Sharma: Here is a Call-
ing Attention Notice
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Calling Attention to 380
Matter of Urgent
Public Importance

Mr. Speaker: I will look into the
papers. I would request the hon.
Member to just 'meet me and we will
discuss it. 1 will see how it-has been
disallowed.

Shri Mohammad Elias (Howrah): 1
had also sent a Calling Attention
Notice in respect of Andaman and
Nicobar Islands. I have not been in-
formed whether it lras been admitted
or not.

Mr, Speaker: 1 will send the infor-
mation. He might sit down,

Shri D. C. Sharma: What is the Te-
ply to my point of order, Sir?

Mr. Speaker: There is no point of
order. 1 will examine it.

Shri D. C. Sharma: There is a point
of order. I have got this.

Mr, Speaker: 1 have said I will get
it examined, What further can I say?
I cannot remember all the facts.

Shri Harl Vishnu Kamath (Hoshan-
gabad): The Home Minister is here
now. Shri Hathi has not come.

Mr. Speaker: Shri Hathi has to
come. Shri P. C. Boroah.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INTRUSION OF CHINESE PATROL
INTO SIKKIM

Shri P. C, Borooah (Sibsagar): Un-
der Rule 197, I call the attention of
the Minister of Defence to the fol-
lowing matter of urgent public impor-
tance and I request that he may make
a statement thereon:

“The reported intrusion by a
Chinese patrol into Sikkim on the
27th August, 1964.”
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The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): Mr. Speaker, Sir, it is a
fact that a Chinese patrol intrduded
into Sikkim on 27th August 1964.
At 6.30 pm. on that day, a Chi-
nese patrol of three men was seen
at a place 150 yards inside Sikkim.
The place is about 900 yards north-
west of Nathu La und about 14 miles
north-east of Gangtok. An Indian
patrol was sent immediately to investi-
gate and to intercept the Chinese
patrol but the latter withdrew into
darkness across the border on geeing
the Indian patrol. A protest has been
lodged with the Chinese Government
about this intrusion,

On the same evening at about 7.18
p.m., our troops at Nathu La saw &
powerful light falling on a hill feature
in Tibetan territory about 500 yards
north of Nathu La.

A white tent and 20 yaks were seen
for the first time on the other side
near Nathu La.

Some other Chinese activity was
also noticed earlier. In June, our
patrol at Tangkarla (11 miles east
north east of Chunthang) observed
two bunkers and three Chinese sold-
iers in blue uniforms, about a mile
away on the other side of the border.
Recently on 20th August one that-
ched hut, four stone pillars and two
bunkers were seen about a mile away
from the border, about 17 miles east of
Gangtok.

The Chinese have been concentrat-
ing their troops and developing com-
munications and air-flilds all along the
Indian borders. They are consolidat-
ing their positions and improving
their logistic capacity.

Shri P. C. Borooah: May I know
whether the Central Government have
lodged any protest against this intru-
sion with China ang if not, whether
the Sikkim Maharaja's declaration to
establish independent foreign relations
has encouraged the Chinese to make
this intrusion into Sikkim?

Calling Attention BHADRA 17, 1886 (SAKA)

to Matter of
Urgent Public Importance
Shri A. M. Thomas: It is well-
known that under the Anglo-Chinese
Convention of 1880 between Great
Britain acting for the Government of
India and China, the boundary bet-
ween Sikkim and Tibet is clearly re-
cognised by both sides and it is the
responsibility of the Government of
India to safeguard that border and
also the integrity and independence of
Sikkim.
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Shri Harl Vishnu Kamath (Hoshan-
gabad): We have also got the 1949 or
1950 treaty.

8hri A, M. Thomas: I may add that
a protest note had been lodged on
the 5th September. We have referred
to this incident and we have said that
we consider this intrusion with great
concern and we also consider that this
intrusion is a calculated violation of a
well-recognised boundary. We have
lodged a strong protest note.

st et st (faoeie )
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Shri A. M. Thomas: What I have

stated in my statement is the correct
thing. I may also add that we have,
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of course, strengthened our forces
on that side and we are taking all
precautions.

St RwmeT  qreft A v
sgadi gt A g oy fear
97 | T RATET ¥ FAWO ¥ GO
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g1 T 5 W) ag e fwen
o) aft  FEE § 77 wEr
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Shri A. M. Thomas: I have stated
that a Chinese patrol of three men
was seen at a place 150 yards inside
Sikkim. This place is about 900
yards north-west of Nathu La and
about 14 miles north-east of Gangtok.
That is the correct position.

WMo T wAYEE W : (FEATAE ):
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Mr. Speaker: Would the hon.
Minister give the distances again?

Shri A. M, Thomas: Yes, Sir. The
intrusion has taken place at a place
150 yards inside Sikkim, so that there
has been intrusion into Sikkim terri-
tory. That place is about 900 yards
north-west of Nathula which is in
Sikkim and also about 14 miles north-
east of Gangtok. I do not think there
is any discrepancy.

Mr. Speaker: There is no discre-
pancy at all.

TWo TR AAC Mg @ weaw
g, & "o | gw AT faarn
e g & darew ¥ aqemn fe
77 T AT AT A AR IEET
HEAT WEF A 14 WIS AT 97
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weow Wi 3¢ W Ay s
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o TR AAET oifgay : oft 78

Shri A. M. Thomas: I may state...
(Interrupiion). 1 do not understand
the use of these interruptions and ex-
citement. The intrusion has been
from Chumbi Valley. There has been
concentration of Chinese troops
in the Chumbi Valley. It is from
Chumbi Valley that the intrusion has
taken place into Sikkim. I have given
the distances. I do not know what
is the discrepancy there. Unneces-
sary furore is being created.
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o wE T fow
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¥ge g AT S E W
7 FEmENl T § A I W
myFY FiEar Ay |

weaw  wERw
RO C I ol
fam &% mﬁwb

TWo T AAE Afgar : Ty
“RAAAEY FTT T AT AT I
i ?

¥ R

W™ g
3 . ¢

W WERw : g @ Ay Ay
gam & T R o -
Mo TW wlge Mgt : g

qg AT @ g T 3@ axg SreAr
& & 5

oew WA a1 W £§ aifear-
¥z * T AT A T AG WY
e gE 7 ;| afnie @
W I FH AE a9 FFAT |

ag FEAT AN T & fear
Tqmar a@v ?

Shri A. M. Thomas: It is 14 miles.
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Shri U. M. Trivedi (Mandsaur):
The obvious discrepancy that has
arisen in his statement is this.
After having admitted that the
Chinese forces or the Chinese intru-
ders were seen 14 miles from Gang-
tok, how does he reconcile this with
the fact that the border from Gang-
tok iz 35 miles away? Yet he main-
taing that they had intruded only 150
yards into the Sikkim border. Can
he tell us how these two statements
can be reconciled?

oY
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Shri A. M. Thomas: As ] have al-
ready said, the Chumbi Valley is pro-
truding somewhere into the area of
Bhutan and Sikkim. We can ascer-
tain the situation only after having a
look at the map so that we capn know
exactly where the Chumbi Valley pro-
trudes into the area of Sikkim and
Bhutan.

Dr. L. M. Singhvi (Jodhpur): Sir,
would you direct the Minister to give
us a cartographic assistance in the
matter?

Mr. Speaker: I would request the
hon. Member to sit with the Minis-
ter and have a look at the map. Then
perhaps it would be better understood.
Now Shri Kachhavaiya.

Shri U. M. Trivedi: They have in-
truded into our territory. Chumbi for
all practical purposes is under the
control of India but the narrow.....

Mr. Speaker: Order, order. WITH
qATH FT F&rd dY §T q_T | K
F oY wEErT FY FAAT §

Shri U. M. Trivedi: It is very im-
portant.

Mr. Speaker: I know that.
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Shri A. M, Thomas: The intrusion
took place on the 27th of August. It
was at 6.30 p.m. on that day that we
saw these three men at a place 150
yards inside Sikkim. Usually, on the
very same day or on the next day we
get information. We have lodged a
protest on the 5th of September after
verifying further facts.

st Wy A A e
wqw wRw g e oed
wfaen faw g @ )

Shri S. M. Banerjee (Kanpur):
From the statement of the hon, Min-
ister it appears that the Chinese sold-
iers are concentrating on the Sikkim
border. 1 want to know whether it
is a fact that not only on the Sikkim
border but in the Ladakh area also
they are concentrating troops and
building roads. If it is true, what
steps have the Government taken to
counteract this offensive? Can they
assure the House that all such offen-
sives will be ably met?

Mr. Speaker: Shri Banerjee will
realise that we are discussing.......

Shri S. M, Banerjee:.... the con-
centration of Chinese troops.

Mr. Speaker: That is not the sub-
ject. The subject is “intrusion into
Sikkim” and not the concentration of
forces, wherever it be.
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Shri S. M. Banerjee: Sir, 1 would
not argue with you on that.

Mr. Speaker: I am putting it to
him so that he will realise my diffi-
culty.

Shri §. M. Banerjee: In my humble
submission, there are two questions.
One is about linking by roads. Be-
cause that is disallowed, I suggest
that the Minister may throw some
light on it.

Mr. Speaker: He might be; but I do
not allow it.

Shri S. M. Banerjee: Have
gone back from those 150 yards?

they

Shri A. M. Thomas: They have
gone back from that place. Imme-
diately after hearing of the intrusion
we rushed to the area and we saw
these three men 150 yards inside our
territory. When our patrol went
there they disappeared.

Shri P. K. Deo (Kalahandi): May
I know if the infiltration of Chinese
troops in Sikkim and further con-
centration in large numbers....

Mr. Speaker: Order, order. There is
50 much of noise that I cannot follow
the proceedings.

Shrimati Renu Chakravartty: It is
mainly from the other side.

it gow wer wemT : wgq fal
¥ ¥ g wwied ok @ verd

Shri P, K, Deo: I wanted to know
if it is a fact that the inflltretion of
the Chinese troops into Sikkim and
the large concentration of Pakistani
troops at Tetulia in Fast Pakistan are
not the forerunners of any pincer
movement of the Peking-Pindi clique
just to isolate Assam aend attack this
strategic corridor that connects India
with Assam.

Mr. Speaker: Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): 1
would like to know whether this
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somewhat unpleasant Chinese activity
and any other evidence that might be
available on the subject portend any
imminent interference in the present
status of Sikkim and other Himalayan
States; if so, what steps are Govern-
ment taking in the matter?
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Mr. Speaker: That could also be
a matter of opinion.

Shri A. M. Thomas: We are not
aware of the Chinese intentions, as
you have correctly said, but all the
same we are taking all precautions.

Shri Hari Vishnu Kamath:
Is it a fact that since the assassi-
nation of the Bhutanese Pre-

mier, Shri Jigme Dorji, some months
ago there has been not only a fairly
heavy military buildup in the Chumbi
Valley to which the hon. Minisfer re-
ferred in his own statement but also
the construction of supply bases and
fuel dumps on the Sikkim-Tibet
border; if so, is the Government pre-
pared to reiterate the firm declaration
made by the late Prime Minister, Shri
Jawaharlal Nehru, that any aggression
against Sikkim—now that they have
come 21 miles or 15 miles inside
Sikkim—will be treated as aggression
against India and will be dealt with
as such and, if so, why have they
not already taken sterner action?

Shri A. M, Thomas: We stand by
that declaration, I have already made
it clear that it is our responsibility
also.

Mr. Speaker: Does Government think
that it is necessary to reiterate that?

Shri A. M. Themas: I do not think
so, because we stand by that.

Shri Harl Vishnu Kamath: Do they
stang by that or are they resiling
from it?

Mr. Speaker: They say that they
are standing by it; there is no need
to reiterate that.
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Shri Hem Barua (Gauhati); On a
previous occasion in one of her notes
China informed India that China
considers both Sikkim and Bhutan
as sovereign States and refuses to
acknowledge India's special relations
with either of these States. In that
context may I know whether this
armed intrusion of the Chinese into
Sikkim is a forewarning of an attack?
As my hon. colleage, Shri Kamath,
asked, may we know it from Shri
Nanda who is the second mran in com-
mand now whether Government are
prepared to tell us that any attack on
Bikkim will be considered as an
attack on India and that India is pre-
pared to undertake the necessary pre-
cautions?

391

Shri A, M. Thomas: I do not think
that there should be any doubt in
regard to this matter. In fact it is
because it is our responsibility that
we have lodged this protest with the
Chinese Government.

Shri Hem Barua: Sir, my question
has not been replied to. 1 pointed to
a very significant fact, namely, that
China refuses to acknowledge our
special relations with Sikkim and
Bhutan. In the light of that......

Mr. Speaker: That is what China
has done. The Government has
stated its own position. China does
not admit it. What should the Gov-_
ernment do then? :

Shri Hem Barua: Therefore China
is not treating our protest note with
respect. It is going to throw it into
the waste paper basket so far as
Sikkim is concerned.
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Shri A. M. Thomas: I do not think
any answer is necessary to that ques-
tion,

Shri Hari Vishnu Kamath: God
forbid, I hope the NEFA debacle will
not be repeated elsewhere.

RE: MOTION FOR ADJOURNMENT
—contd.

UNAUTHORISED LANDING OF TWO POR-
EIGNERS IN A PLANE AT MURUD

Mr. Speaker: Shri Hathi.

Shri Nath Pai (Rajapur): Sir,
before you call Mr. Hathi, I want to
make a submission. Mr. Hathi has
given a statement which I have stu-
died. I thought it is my turn now.

Mr, Speaker: All - right.
listen to him,

I will

Shri Nath Pai: May I make a sub-
mission that the statement which the
hon. Minister of Home Affairs has cir-
culated. ...

Mr. Speaker: I want to just.......

Shri Nath Pai: On the admissibility
of my motion?

Mr. Speaker: Yes,

Shri Nath Pai: Yes, Sir, I will do.
This is a totally unconvincing docu-
ment that has been circulated inas-
much as it does not add anything to
the knowledge we have on this Wal-
cott affair. May I submit to you,
Sir, that Mr. Philby is no other than
Mr. Walcott with whom the House, I
think, is slightly acquainted.

Mr. Speaker: Leaving aside the
statement that has been put on the
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Table of the House, the point is whe-
ther in view of the No-Confldence
motion that has been now definitely
fixed for discussion this motion is ad-
missible.

Shri Nath Pai:
you that this is a very specific matter
of urgent public importance and 1
availed myself of the very first op-
portunity after the President issued
the summons for Lok Sabha to assem-~
ble here of serving this notice. So
far as I understand--if I might quote
one commentator from this House—
Mr. More in hig commentary on the
Rules of Procedure quoting, I think,
many precedents, sfates that the ad-
mission of a censure motion by itself is
not a bar to the discussion under ad-
journment motion of a specific matter of
urgent public importance. The cen-
sure motion or the No-Confidence
motion, when you will be pleased to
allow to be debated in the House,
will be dealing with the massive,
monumental and Himalayan failures of
the present Government. Here, I

shall be content with focussing atten-

tion on a single incident. That is the
whole purpose why you ang your pre-
decessors have provided for this rule
of procedure whereby a Member 1s
allowed to raise before the House, &
matter, a specific issue, of urgent pub-
lic importance. My motion satisfles
. all the tests which you and your pre-
decessors have laid down. It is an
-urgent matter of great public impor-
tance and the Member had exercised
the caution which is required by serv-
ing a notice at the first instance.

May I here recall that when I first
wrote to you, you were pleased to
reply by saying that you had mnot
heard that the Lok Sabha had been
summoned by the President. 1 had
the pleasure to wait. Then, you had
further said in your letter that you
had read in papers that the Lok Sabha
was being summoned but you had not
been officially informed. After that
I gave the notice. Sir, I plead with
you that the House should not be—I
do not know the mildest word that
1 can use—deprived of this right which
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I hope is not your intention. I know
you are perhaps handicapped by the
admission of the No-Confidence
motion. Nonetheless, I very honestly
and sincerely plead with you that the
House and the country must be allow-
ed to discuss the matter which signa-
lises, symbolises, the tota]l failure of
the Government on security issue.

Here I have one thing to point out
as to why I am very serious about it.
I may like to point out the reply of
Mr .Nanda that he gave last year when
the Walcott affair was raised by me.
It has been my sad and unpleasant
duty to raise this. This is their attitude,
The present episode arises out of this
attitude and it is this attitude which
need to be exposed. May I quote one
sentence from Mr. Nanda: )

“It is exactly by playing to the
gallery like this that he is trying
to exploit the situation.”

Mr. Walcott has disappeared and
helped to ridicule the whole security
apparatus. That was the Govern-
ment's reply, Then, he said:

“Since this is the real posgition,
let him wait for some better occa-
sion for using his well-known and
admirable power of eloquence.”

Later on, Mr. Raj Bahadur speaking
on the same motion says:

“I do not know from where he
got this cock and bull jstory to
palm it off here.”

The Member who discharges his duty
is being ridiculed in the House. He
is to be accused that he is playing to
the gallery. I had warned them
already. You may make fun of me.
But Mr, Walcott has already told the
world that he will land in India
wherever he likes and he proved fit.
Is it not a matter—even if you are
pleased to allow me to speak on the
No-Confldence motion which I do
not think because my Party has to
decide speakers—of great public
importance for Parliament, the coun-
try and the press, all those who have
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[Shri Nath Pai]
been exercised by this massive humx-
liation of India, that a wanted crimi-
nal lands on the coast of India which
is only a few miles from the Naval
Headquarters of India. . .

Mr. Speaker: He has argued Hhis
case,

Shri Nath Pai: May I conclude by

saying, as I said on that occasion, let

us- not treat the security matters as
matters of prestige of the Party. We
are all involved in it and I plead with
you that the fact there is a motion
expressing lack of confidence in this
Government should not come in the
way of me in trying to focus attention
on the second occasion on the same
case about which warnings had been
issued by Parliament, the Press and
everybody concerned. The Govern-
ment has failed in its basic duty of
ensuring security of this country.
In these circumstances, I plead with
you that you may exercise your dis-
cretion in favour of a Member to
discharge his duties. Moreover,
Murud comes in my district, and 1
hope that I shall not be heard telling
my people that ‘Well, there is the hon.
Member representing that particular
village’, and I think that he also will
agree with me in gpite of party affi-
liations, that the people should not
have to be told that procedure came
in the way of the discussion of this
matter. Procedure is important, but
[ think that security is more impor-
.ant.

Mr. Speaker: Two or three points
1ave been urged by Shri Nath Pai.

The first is that it is the second inci-
lent that has taken place, and it is a
eflection on our competence to have
yroper security measures, and we have
10t been @ble to keep a watch, and
Ar, Walcott managed to land again
nd then fly away. I agree with the
ion. Member here that it is a matter

f very urgent public importance. -

'here is no doubt about it, and that Is
thy 1 have allowed it to be raised here,
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But then there are other rules which
I cannot override. The objection of
Shri Nath Pai is that the debate that
has beep fixed is a general debate in
which many issues would be raised,
but this is a question which requires
special attention or special focus.
There too, T agree that this is a sub-
ject which must receive special atten-
tion, When I took this up yesterday,
I helq it over simply for this reason.
If the debate on the no-confidence
motion had been on some particular
grounds or particular subjects or
issues that were to be raised, and this
was not included in that, then, cer-
tainly, I would have allowed a sepa-
rate discussion on this.

Shri Nath Pai: When you held it
over, you were pleased to say that
Shri Hathi was going to make a state-
ment, and in view of that, you were
holding it over.

Mr. Speaker: I also said that I
would see in what form the no-con-
fidence motion was admitted. I said
that too. The form in which the no-
confidence motion is admitted is so
comprehensive that every failure on
the part of the Government can be
discussed on that. Therefore, the
Member has perfect liberty and all
opportunity to bring up this issue also
and draw the attention of the Govern-
ment to their failures.

Shri Nath Pai has said that his party
has not decided the spok and
that he might not have the chance.
It is a discussion that the House must
have, and it is not necessary that a
particular Member must have the
chance. But, even then, I woulq gee
that he gets the chance, and, therefore,
he need not be afraid of that; he will
have that chance.

Then again, it is possible that he
may not raise it but srme other Mem-
ber may raise it, and it might be dis-
cussed here. If Government do not
answer on the specific issue, then, of
course, there is some legitimate
ground that I should fix 5 separate
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discussion on that. But I would ask
the hon. Minister that he should be
careful that when he replies to the
debate, he must see that thig issue is
answered in its full importance; keep-
ing in mind the importance and
urgency of it, complete answers must
be given about this issue.

Therefore, when the rule says that
a motion cannot anticipate a discus-
sion, I have to see under that rule
whether there is probability of that
opportunity being provided to the
Members. In the present case, it is not
only a probability but a certainty be-
cause the date has been fixed. An
adjournment motion is only a special
weapon to have discussion on a par-
ticular subject for which there is no
urgent opportunity, or for which
other opportunities are barred or are
not available. But now that a general
opportunity ig available so near at
hand, I am sorry that | cannot allow
it, and the hon. Member ghall have
to wait.

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order: May
I invite your attention to the fact
that two sets of rules have been pro-
vided for discussion of adjournment
motions, and anether for no-confidence
motions? At the outset, may I submit
in all humility and with all respect
to the weighty observations you have
just now made that you and your
predecessors have held that in the
new set-up, adjournment motions are
not : tis e, are
not tant. t to meti of ?
Therefore; the House in its wisdom
hag provided separate rules of proce-
dure for adjournment motions. it
you scrutinise chapters IX and XVII,
you will gee

Shri Thirumala Rao (Kakinada): He
is practically reopening the whole
thing after your ruling.

Shri Nath Pai: It is a point of order
and he is quite in order in saying
what he is.

Shri Harl Vishnu Eamsth: Chap
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IX deals with adjournment motions
and Chapter XVII with no-confidence
motions. You will be pleased to
see that so far as a no-confldence
motion is concerned, the rules do
not—If I may use the word with all
respect again—accord the same impor-
tance to it ag far as its priority is con-
cerned gg the rules do to an adjourn-
ment motion, because the rule for the
latter says that if the motion is held
to be in order. and if consent has been
given to it, it shall be taken up at
16.00 hours the same day or if you so
direct at an esarlier hour (the same
day) at which the business of day
may conclude. It has, however, hap-
pened in this House on one or two
occasiong that it was taken up the
next day.

As far as a no-confldence motion
is concerned, the House has itself pro-
vided that it may be discussed within
‘ten days from the date on which
leave is asked for and it is admitted.
Therefore, the rules themselves give
more importance to adjournment
motions.

May I add before I close that this
issue as you have rightly said, should
be brought up during the disoussion
on the no-confidence motion and you
have, more or less, guaranteed—if I
may use that word—an opportunity
for my colleague, Shri Nath Pai, to
speak on it? But may I again humbly
submit that if this issue is raised du-
ring the discussion on the no-confl-
dence motion it will be lost in a wel-
ter of ather issues.

Mr, Speaker: Let us see.

Shri Hari Vishnu Kamath: There-
fore, it will not acquire the importance
it should otherwise have.

Mr, Speaker: I have
swered it.

already an-

Shri’ Harl Vishnn Kamsth: And
particularly during the emergency, the
security issue must have paramount
importance and, therefore, this ad-
] tion must be admitted.
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Shri Nath Pai: You have mentioned
a rule at, I think, page 31, that is when
you said ‘anticipate a matter . . ..
The full rule is like this which I
know that you know by heart—I am
not venturing to challenge your
memory. But it is laig down like
this:

‘“the motion shall not anticipate
a matter which has been pre-
viously appointed for considera-
tion”.

Mr. Speaker: He should read fur-
ther.

Shri Nath Pal: ] am coming to that.
I will not quite out of context . .

Mr. Speaker: “In determining whe-
ther a discussion is out of order on the
ground of anticipation, regard shall
be hag by. the Speaker to the probabi-
lity of the matter being “anticipated
being brought before the House with-
in a reasonable time”.

Shri Nath Pai: May I use the same
word which you used yesterday?
‘Wheq a question wag raised, you dis-
missed it on a plea which I found
convincing that the whole thing was
hypothetical. May I venture to sug-
gest to you that your assumption that
this matter might be coming up is in
the realm of g hypothetical assump-
tion, because this is not a matter that
has been appointed.

Mr. Speaker : What matter has been
appointed?

8Shri Nath Pal:
dence.

Mr, Speaker: For some commis-
sions or omissions.

It is lack of confi-

Shri Nath Pal: 1 cannot fathom in-
to the mind of the mover of the mo-
tion.

Mr, Speaker: It is all comprehen-
sive, all-pervasive, everything—faflure
of the Government.

Shri Nath Pai: May I plead with you
i{o bear with me?
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Shri Nath Pai: You have been @
Judge. May 1 point out to you that
the no-confidence motion will be
dealing generally with policies? A
motion of censure, if it is strictly ad-
hered to by all, will deal with the
failure of Government and the general
policies of Government. The sub-
Ject of my motion is a specific ing-
tance, a definite instance, a positive
instance, and it has not been appoint-
ed. If you want me to confine myself
to the second sentence, may I also
make a counter-plea to you that the
second sentence has to be read in the
context of the first, that the word
“appointed” has got some relationship
to the first part?

Shrimati Renu Chakravartty (Bar-
rackpore): If I understood you aright,
you said that in the context of the no-
confldence motion being debated with-
in a period of ten days, almost all ad-
journment motions stand automatical-
1y ruled gut because they can be taken
up in the course of the no-confidence
motion debate. If we adhere to this,
then I am afraid

Mr. Speaker: 1 have not said that.

Shrimati Renu Chakravartty: Thai
ig what I understood. More or lest
it works out that way, and that 1
what worries me. If in the course of
the next ten days, very urgent hap-
penings take place which may lead tc
very much greater loss of life anc
property and which have to be taker
up immediately, then, in such a situa-
tion will you still apply the same rule
saying that this can be taken up at the
time of the no-confidence motion?

Mr, Speaker: Each case will depend
upon its own circumstances.

Shrimati Renu Chakravarity: Thaf
particular interpretation that if a no-
confidence motion is outstanding, ther
almost automatically the adjournment
motions stand ruled out

Mr. Speaker: T am not putting dowr
any general proposition.

Shrimati Renu Chakravartty: Sich
a position should never be taken up.
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Shri S. M, Banmerjee (Kanpur):
Whatever Shri Kamath has said, I
support.

Mr. Speaker: Is his support neces-
sary?

Shri Hari Vishnu Kamath: I wel-
come his support.

Mr. Speaker: He welcomes it, I also
welcome it, but the question is whe-
ther it is necessary.

Shri §. M, Banerjee: It is - ecessary
because I siill hold that this motion
should be admitted, and I have argu-
ments for that, The rule clearly says
that the motion shall not anticipate a
mutter which has been previously ap-
pointed, and that in determining whe-
ther a discuision is out of order on the
ground of anticipation, regard shall
be had by ithe Speaker to the proba-
bility of the matter anticipated being
brought before the House within a
reasonable time. Your decision is
based on some anticipation that this
House might. discuss this Murud affair.
I know you are correct, and that when
the Government agrees, everything
can be anticipated. We also antici-
pate many things, but. my submission
is only this, that even though this
rule is there, this House is supreme
and it cap change the rule. Some-
thing may happen tomorrow, a train
disaster may happen tomorrow, and
we are unable to raise it.

Mr. Speaker: He has had his say.

Shri 8, M. Banerjee: For the no-
confidence motion a definite date has
been fixed. It is not coming up be-
fore the Hcuse before 4 O’ Clock in
any case.

Mr. Speaker: 1 know when it is
coming up. Shri Mukerjee,

Shri H. N. Mukerjee (Calcutta Cen-
tral): My submission is that on the
ground of anticipation of a debate
which is likely to follow, it would not
be fair to bar discussion by way of an
adjournment motion of what 8hri
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Nath Pai has sought to bring before
the House. My reuson is that during
the course of discussion on the no-
confildence motion, questions would be
brought up by Members, who would
stress the question of the lack of confi-
dence of the House in the Ministry.
This matter is a much wider thing be-
cause even those who do continue to
have a great dea] of confidence in the
Ministry are perturbed by reports
which seem to indicate that our secu-
rity arrangements, about which we
should be very careful all the time,
have some lacunae, which Shri Nath
Paj seeks to plug. His discussion is
intended to have an emergency im-
portance, recognised by Government,
by the holding of w discussion by
way of an adjournment motion. It
may remotely be a suggestion of a
bit of a serious criticism of the de-
fault whioh Government appears to
have committed, but it is not tanta-
mount to an expression of ‘lack of
confidence in the Ministry. There-
fore, it appeals to the interests of the
majority of Members of this House
irrespective of parties, particularly
because it turns on the question of
security. Therefore, it cannot be
brought under the ambit of * the
comprehensiveness of the no-confi-
dence motion,

Dr. L. M. Singhvi (Jodhpur): My
brief submission is this. As a matter
of principle we feel, even those of us
who do not extend our support to the

tion of n fid feel, that this
matter should be allowed to be raised
as an adjournment motion because
an adjournment motion belongs en-
tirely to a different class. It isx dis-
tinguishable from 3 no-confidence mo-
tion altogether in the quality, in the
approach, in the procedure itself. We
feel that while, as you very rightly
observed a no-confidence motion
would be of a very comprehensive
character, of an almost epic charac-
ter, this is only of an episodic charac-
ter, and we would request that in the
larger interests, in the long-teym
interests of procedure itself this ad-
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journment motion ought to be pro-
tected froni the inroads of any mo-
tion of no confidence.
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Shri Kapur Singh (Ludhiana): After
listening carefully to all that has
been said in the House, and parti-
cularly your own weighty observa-
tions, I conclude that the matter boils
down to this, that because a no confi-
dence motion has been given and has
been permitted, and because it is a no
confidence motion, this Murud affair
might conceivably be discussed, or it
is in all likelihood going to be dis-
cussed, and therefore, the adjourn-
ment motion should not be allowed.
[ feel that this is spinning the thread a
little too fine. If the thread is to be
spun too flne, it should be spun too
fine against the other side and ot
against this side.

Shri A, K. Gopalan  (Kesergod):
[ can understand an adjournment
motion being dismissed beocause it is
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not a matter of urgent public im-
portance. If you feel that it is a mat-
ter of urgent public importance, and
if it is not allowed only because
there is a no confidence motion
moved, then it is a very dangerous
precedent, and the very purpose of
the adjournment motion will be de-
feated.

Shri U, M. Trivedi (Mandsaur):
One thing 1 would like to submit most
respectfully to you. You have ad-
mitted that this is a matter of urgent
public importance, There is no dis-
pute about it. The only reason why
you have not been pleased to al-
low this motion to be discussed
now is that it is likely fhat
this matter may come up for dis-
cussion as the no-confidence motion
is a very wide issue, and it might be
discussed on account of the very width
of the question. But the possibility
still remains that it may not be
discussed. Hypothetically we cannot
come to this conclusion that it will
have to be discussed. Although you
have extracted a promise from the
Minister that he will make reference
to it in making his reply to the no
confldence motion, yet it still stands
to reason that because this adjourn-
ment motion has already been on re-
cord, has already been there before
‘the no confidence motion was even
maved, and since it can be taken up
a little earlier than the no confildence
motion, in all propriety it would be
necessary that this motion be discus-
sed before the no-confidence motion.

Dr. M. §. Aney (Nagpur): May I
submit one point for your considera-
tion? The point is this. If the sub-
ject matter of the adjournment mo-
tion is discussed along with the no
confidence motion, the Memberg of
the House will not be able to form a
separate judgement of that particular
issue. Therefore, it will affect thejr
right of voting on a matter which is of
urgent public importance also. By
mixing it up with the no confidence
motion, you will be depriving the
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Members of their right of considering
separately and exercising their vote
on this particular question. I want
you to corsider this in giving your
ruling.

Mr. Speaker: So far as I could
see there is no judgenrent that is
given in the adjournment motion.
What js the judgment that is to be
given. ... (Interruptions.)
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Shri Daji (Indore):
given before the House.

Opinion is

Mr. Speaker: So, they express their
opinion. Our venerable Dr. Aney
said this. It is Tather an opportunity
for the House to express a defl-
nite opinion. They can do so In
the no-confidence motion whether
there have been failures or not.

Shri 8. M. Banerjee: But there are
those who do not support the no-con-
fidence motion.

Mr. Speaker: Mr. Banerjee has spo-
ken and he must allow me to speak
now. I am rather a little surprised
though I have all respect for the
Members who have spoken because
they are al] eminent men and they
gave very good reasons also. ] admit
that. I still go not find how to get
over this provision of law. All the
reasons that have been given have pot
convinced me. But I have also to
bow to the wishes of the opposition.
Therefore, the only thing that I can
do is that during the period of no-con-
fidence motion discussion, I will set
apart 2§ hours 50 that this matter may
be specifically discussed.

Shri Harl Vishnu Kamath: How
wil] that work out in gctual practice?

Mr. Speaker: 24 hours only for this
I can do that. I cannot take it sepa-
rately and admit the adjournment
motion.

SBhri Harl Vishnu Kamath: 2} houry
plus the . . .,

Mr. Speaker: The “plus” is not set-
tled. .
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Table .
Shri Thirumala Rae: I am doubtful
whether we cala parce] out time like
that.

Mr. Speaker: That can be done; we
have done so several times. We have
said that a particular motion or issue
will be discussed for such ang such
hour and we will pay special atten-
tion to it. It will be a discussion on
the general motion of wno.confidence
...... (Interruptions.) Qrder, order.
I have given my ruling and the deci-
sion whatever it was and 1 am sorry
it cannot be re-opened,

Shrimatl Renu Chakravartly: Your
decision is that 2} hours will be taken
out of the no-confidence motion time
and allotted for this specific discus-
sion.

Shri Hem Barua (Gauhati): We
have objection to that part of your
ruling.

Mr. Speaker: If he has objection
to that part also, then we will pro-
ceed with the no-confidence motiom
without taking any time from out of
it for this. Papers to be laid op the
Table...... (Interruptions.)

An Hon, Member: It means you
have virtually admitted this gdjourn-
ment motion. ’

A —

12.51 hrs.
PAPERS LAID ON THE TABLE

ExcraNce oF NOTES BETWEEN INDIA
AND CHINA

The Deputy Minister in the Minls-
try of External Affairs (Shri Dinesh
Singh): On behalf of Sardar Swarsn
Singh I beg to lay on the Table a copy
egch of the following papers:—

(i) Note given by the Ministry of
External Affairs, New Delhi
to the Embassy of China in
India, on the 5th September,
1964,
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(ii) Note given by the Ministry of
External Affairs, New Delhi,
to the Embassy of Ching in
India, on the 5th September,
1964, in reply to the Chinese
Foreign Ministry's note dated
the 7th July, 1964.

(iii) Note given by the Ministry
of Foreign Affairs, Péking, to
the Embassy of India in
China on the 7th July, 1964.

[Placed in Library, See No. LT-
2994/64].

STATEMENT RE: GOVERNMENT'S DECI-
SION NOT TO CONSTITUTE A HIGH
POWERED COMMITTEE TO GO INTO THE
WAGE STRUCTURE OF THE EMPLOYEES
OF THE TWO AIR CORPORATIONS

The Minister of Civilk Aviation
(Shri Kanungo): I beg to lay on
the Table a Statement regarding
Government’s decision not to consti-
tute g3 high powereq committee to go
into the wage structure of the em-
ployees of the two Air Corporations
as announced by the Minister of
Transport in Lok Sabha on the 24th
March, 1964, and to set up a National
Industria] Tribunal to adjudicate on
the charter of demands of the em-
ployees of Air-Indin. [Placed in Lib-
rary, See No, LT-2005/64].

NoTIFICATIONs UNDER MOTOR VEHICLES
Acr

The Minister of Transport (Shrl\

Raj Bahadur): I beg

(I) to re-lay on the Table—

(i) a copy each of the following
Notifications under sub-sec-
tion (8) of section 138 of the
Motor Vehicles Act, 1839:—

(a) Notifleation No. F.12|64|62-
PR(T) publisheq in Delhi
Gazette dateq the 24th Oc-
tober, 1963, making certain
further amendments to the
Delhj Motor Vehicleg Rules,
1940.

SEPTEMBER 8, 1964

Laid on the Table 408"

(b) The Inter-State Transport
Commission (Amendment)
Rules, 1964, published in
Notification No, S.0. 869
dated the 14th March,

1964.
[Placed in Library, See No. LT-

2785/64].

(ii) a copy of the Merchant
Shipping (Form of Passenger
Ships’ Survey Certificates)
Rules, 1964, publisheq in No-
tification No. G.S.R. 589 dat-
ed the 11th April, 1964 under
sub-section (3) of gection 458
of the Merchant Shipping
Act, 1958.

[Placed in Library, See No. LT-
2944/64].

(II) to lay on the Table a copy of
Notification  No. F.12(76)/60-62|-
Transport, publisheq in Delhi Gazette
dated the 27th February, 1964, mak-
ing certain further amendments to
the Delhi Motor Vehicles Rules, 1940,
under sub-section (3) of section 133
of the Motor Vehicles Act, 1839.

[Placed in Library, See No. LT-
2996/64).

NOTIFICATION, ETC. UNDER NATIONAL
CO-OPERATIVE DEVELOPMEINT COR-
PORATION AcCT

The Minister of Community Deve-
lopment and Co-operation (Shri 8, K.
De): I beg to lay on the Table a
copy each of the following papers:—

(i) The National Co-operative
Development Corporation
(Amendment) Rules, 1964,

publisheq in Notification No.

GSR 1058 dated the 26th July,

1964, under sub-section (8)

of section 22 of the National

Cooperative Development

Corporation Act, 1962.
[Placed in Library, See No. LT-

2097/64].

(ii) Certified Accounts of the
National Cooperative Deve«
lopment Corporation together
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with the Audit Report there-
on for the periog from the
14th March, 1963 to 38lst
March, 1963, under sub-sec-
tion (4) of section 17 of the
National Co-operative Deve-
lopment Corporation Act,
1062,

[Placed in Library, See No. LT-
2898/64].

STATEMENT INDICATING RESULTS OF
CENTRAL GOVERNMENT LOANS FLOAT-
ED IN 1964-68,

The Minister of Planning (Shri
B. B, Bhagat): I beg to lay on the
Table a Statement indicating the re-
sults of Central Government Loans
floated in 1964.65. [Placed in Lib-
rary, See No. LT-2999/64].

NOTIFICATIONS UNDER THE BSSENTIAL
CommoDITIES ACT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): On behalf of Shri
Shah Nawaz Khan, I beg to lay on the
Table a copy each of the following
Notificationg under sub-section (6) of
section 3 of the Essential Commodities
Act, 1955:—

(i) The Fertiliser (Control) Se-
cond Amendment Order 1964,
publisheq in Notification No.
8.0, 1933 dated the 6th June,

1964.
(ii) The Fertiliser  (Control)
Third Amendment Order,

1964, published in Notifica-
tion No. S.0. 2017 dateq the
13th June, 1964.

The Fertiliser (Control)
Fourth Amendment Order,
1964, publisheq in Notifica-
tion No. S.O, 2610 dated, the
1st August, 1964.

(iv) The Fertiliser (Control) Fifth
Amendment * Order, 1964,
published in Notification No.
S0, 2879 dated the 22nd
August, 1964.

[Placed in Library, See No. LT-
3000/64].

(iii)
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NOTIFICATIONS UNDER ESSENTIAL CoMm-
MODITIES ACT

Shri D. R. Chavan: I beg to lay on
the Table a copy each of the follow-
ing notifications under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955: —

(i) The Rice (Madras) Price
Control (Fourth Amendment)
Order, 1864, publisheq in No-.
txﬁcatlon No. GSR 818 dated
the 30th May, 1964.

(i) The Rice (Andhra Pradesh)
Price Control( Fifth Amend-
ment) Order, 1964, published
in Notification No, GSR 819
dateq the 30th May, 1964,

(ili) The Inter-Zonal Wheat and

Wheat Products (Movement

Control) Fourth Amendment

Order, 1964, published in No-

tification No. GSR 841 dated

the 6th June, 1964.

(iv) The Madhya Pradesh Rice
Procurement (Levy) Third
Amendment Order, 1964, pub-
lisheq in Notification No.
GSR 857 dated the 13th June,
1064,

(v) G.S.R. No. 931 dated the 27th
June, 1964, rescinding the
Madras Rice Procurement
(Levy) Order, 1064,

(vi) G.S.R, No. 932 dated the 27th
June, 1964, rescinding the An-
dhra Pradesh Paddy (Move-
ment Control) Order, 1964.

(vii) G.S.R, No. 1064 dated the 27th
July, 1864, rescinding the
Rice (Madras) Price Control
Order, 1964.

(viii) The Andhra Pradesh Coarse
Rice (Maximum Prices) Or-
der, 1964, publisheq in Not!-
fication No, G.S.R. 1098 dated
the 31st July, 1964,
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(ix) The Madras Coarse Rice
(Maximum Prices) Order,
1964, publisheq in Notification
No. G.S.R, No. 1099 dated
the 31st July, 1964,

(x) G.S.R. No. 1101 gated the
31sy July, 1964, rescinding the
Rice (Andhra Pradesh) Price
Control Order, 1963.

The Rice (Madhya Pradesh)
Price Control (Fifth Amend-
ment) Order, 1964, published
in Notification No. G.S.R
1102 dated the 1st August,
1964,

The Rice (Punjab) Price
Control (Fourth Amendment)
Order, 1964, publisheq in No-
tification No. G.S.R. 1108
dated the 1st August, 1964.
(xiii) The Bihar Foodgrains (Move-
ment Control) Amendment
Order, 1964, published in No-
tification No. G.S.R, 1130,
dateq the 8th August, 1964.
(xiv) G.S.R. No. 1132 dated the 5th
August, 1864,
The Inter-Zona] Wheat and
Wheat Products (Movement
Control) Fifth Amendment
Order, 1964, published in No-
tification No, G.S.R, 1183
dated the 5th August, 1964.

(xvi) The Andhra Pradesh Coarse
Rice (Maximum Prices)
Amendment Order, 1964, pub-
lished in Notification No.
G.S.R. 1136 dated the T7th
August, 1064.

(xvii) GSR No. 1159 dateq the 15th
August, 1964.

(xviii) The Mnter-Zona] Wheat and
"Wheat Products (Movement
Conttol) Sixth Amendment
Orier, 1964, publisheq in No-
tifization No. G.S.R. 1218 gat-
ed the 29th August, 1964.

[Placed in Library, See No. LT-
3000/64).

4

(xi)

(xii)

(xv)
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12:55 hrs.

MOTION RE: FOOD SITUATION—
contd.

Mr, Speaker: We shall take up fur-
ther consideration of the following
motion moveq by Shri C. Subrama-
niam on the 7th September, 1964,
namely:—

“That the Food situation in the
country be taken into considera-
tion.”

Subsequently, 1 haq received also
an amendment from Shri G. S. Musafir
ang that is treated as moved.
Some others also have been sent and
I promiseq that I would give them
time.

Dr. Aney may continue his speech.

8hrli G, 8, Musafir: I beg to move:

That for the original motion, the
following be substituted, namely:—

“That having considered the food
situation in the country ang the
steps taken by Government in this
connection, this House approves
of the policy of the Government
of India in dealing with the food
situation.”

Dr. M. S. Aney (Nagpur): May I
have your permission to address the
House without standing?

I prefaced my speech yesterday
with a remark that the Minister made
a very short speech and did not give
a clear indication of the scope of the
motion. The motion is that the food
situation in the country be taken in-
to consideration.

Along with the parliamentary
papers g review of the food situation
was also circulated. That was not
taken into consideration by me. I
am sorry that I made that observa-
tion. I saig that the hon, Minister
was not fair to the House. I should
not have said that. That was what I
want to say at the beginning.
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Strong and persistent pressure on
the price level of the foodgrains is
the outstanding feature of the econo-
my during 1963-64, Among the causes
that led to this strong ang persistent
pressure on the price of the food-
grains are, according to him, produc-
tion, marketable surplus, imports,
growth of population and urbanisa-
tion, variation in consumer prefer-
ences and patterns, increase in pur-
chasing power ang other monetary
factors, stock-building anq hoarding,
speculation ang other trading gystems
ang practices. The influence of these
trends is viewed in the pamphlet cir-
culateq by the Ministry of Fooq and
Agriculture.

This really covers the entire fleld
of the Government's policy of the
department of fooq anq agriculture.
Of all these factors, production is the
main factor to influence the prices.

The tabular statement of the index
of rice production ang the index of
wholesale prices of rice from 1957-
58 to 1962-63 prima facie establishes
the correlation of short production
and rise in wholesale price of
rice. It is natural that it should be
80 because imports of rice constitute
according to the Minister barely two
per cent of the indigenous production.
The most significant example of ex-
ception to this rule has been supplied

by the rise in the index figure of the

price from 105 to 109, in spite of the
rise in the index figure of production
from 136:2 to 139. The increase in
production did not only lead to any
decrease in the index figure of price
but an increase of 4 over the previ-
ous year's figure.

Before I deal with the production
and distribution of wheat, I would
like to invite the attention of the
hon, Members of this House that
jawar, bajra anq maize form the sta-
ple food of 75 per cent of the popu-
lation of Vidarbha, Marathwada, Tel-
angana and certain districts of Maha-
rashtra. Five districts of Vidarbha
were known and counteq as surplus

BHADRA 17, 1886 (SAKA)

Food Situation 414
districts on account of the production
of jowar ang pulses in six districts,
and of rice in the district of Bhan-
dara. But after the merger of Vidar-
bha district in Maharashtra, which
was the decision taken i 1966.

Shri Hari Vishnu Kamath:
(Hoshangabad): Maha Vidarbh,
13.00 hrs.

Dr. M. S. Anmey: Call it Maha

Vidarbh. After its merger in Maha-
rashtra and the creation of the zonal
system, a great change has come over
in the supply position of the staple
foodgraing in Vidarbha; and most of
the rice that is grown in Bhandara
district and the jowar in the remain-
ing districts is sent to Bombay soon
after the harvest is gathered. The
merchants come.and take it. And
therefore there is short supply of
jowar in the very distincts which pro-
duce it. It is available at prices fixed
probably by or at the instance of the
Bombay merchants, who perhaps im-
port it into Vidarbha through whole-
sale dealers ang shop-keepers. The
farmers may not be actually suffering
from this. Perhaps he may be get-
ting a somewhat better price also for
the quantity sold by him. But other
people have to purchase the jowar at
an exorbitantly high rate from the
whole-sale shop-keepers ag well as
retail shop-keepers,

Bhandara, Balaghat ang Chattisgarh
were the main surplus rice districts
of the old C. P. and Berar State. The
Vidarbha districts being joined to
Maharashtra under the States Reor-
ganisation Act of 1858 they have be-
come territories outside the new
Madhya Pradesh. Madhya Pradesh
State prohibited the export of rice to
other States. The Vidarbha districts
which have been from hundreds of
years depending for their supply of
rice from Chattisgarh were unable to
get anything for their own consump-
tion from those districts,
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Besides, Bhandara anq Balaghat and
Durg districts are coterminous. And
hundreds of persons living in Bhan-
dara, Nagpur and other parts have
their farms in their own culti-
vation in those districts. The re-
sult is, they found it difficult to
get the rice grown in their own
flelds to their houses in Bhandara
and Nagpur, etc. It was being sold in
Balaghat and Durg very much cheap-
er, while the owners living outside
these districts in the districts of Vi-
darbha have to purchase rice for their
own consumption, of an inferior qua-
lity, for more than three times the
price at which their own rice in
Madhya Pradesh was being sold.

Shri Hari Vishnu Kamath: Lot of
smuggling on the border.

Dr. M. S. Aney: I have mentioned
that. You can imagine the feelings
of the cultivators in the region. We
purchase foodgraing supplied to us by
Maharashtra State, rice from America,
Burma, and God knows what other
places on earth.

. This may explain to a great extent
the phenomenon of the City of Nag-
pur being the most costly place for
living. At page 8 of this Review—
I have drawn the attention of hon.
Members to this—the prices of indi-
genous wheat in different States in
August 1964 are given. The prices
are for what they call quintal:

Punjab (Ambala) Rs, 49:00
Rajasthan (Jaipur) Rs. 5000
Delhi Rs, 52:25

Madhya Pradesh (Jabalpur)
Rs. 59:00
Gujarat (Ahmedabad) Rs. 77:25

And Maharashtra (Nagpur)—I am
sorry my friend Mr. Nath Pai is not
here—the: figure is Rs. 104:00. That
is the price at which it is being sold.
And U. P. (Allahabad) is Rs. 80:40.

Mr. Speaker: The hon. Member
should gsume that he is making a
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speech while standing, though he has
been allowed to sit and speak. Be-
cause, sometimes he begins to con-
verse with his neighbours.

Dr. L, M, Singhvi (Jodhpur): Not
with his immediate neighbour, Sir;

Shri Harl Vishnu Kamath: Just
clarifying anq amplifying the points.

Dr, M. S. Aney: I am glad you have
reminded me, Sir.

Now, this variation is due to the
zonal system of distribution of wheat.
This is only g sample of the wholly
prohibitive prices that prevail in
Nagpur and towng of Vidarbha.

On this point I would like to bring
to the notice of the House another
little point connected with it. Wher
we urge on the hon. the Finance Min-
ister to upgrade the city of Nagpur,
he wants to silence us with the stereo-
typed reply that its population is less
than 20 lakhs. But what about the
purchasing capacity of the thousands
of clerks who have to buy wheat at
Rs. 104 while their brothers at
Kanpur, Delhi, Calcutta and Bombay
get it very cheap? But, for the city
of Nagpur, Bombay must raise its
voice. I hope it will do it soon if it
has not already done in that matter.

I have remarked more than once in
this House that the formation” of
States on linguistic basis gradually
corrodes into the sense of national
patriotism angq tends to replace the
State itself in its place. In the Review
in para 33 certain observations are
made which I take the liberty of
quoting below:

“One other factor is relevant.
Recent experience in distribution
has brought out certain unhealthy
trends. The tendency of each
State to look after its own inter-
estg intensifies the difficulties -of
‘deficit’ States. A State may be
deficit in one commodity but may
be surplus in another. We have



417 Motion re:

to view the whole country as a
national market, for all commodi-
ties inclusive of foodgrains. There
is a tendency to impose Statewise
barriers which have introduced &
disintegrating factor in the
national life. This has to be
avoided in any future dlstﬂbuuon
and price policy”.

1 endorse the above remark with
an addition that the proper remedy is
to take up the question of reorgani-
sation of certain States and form them
into different units after giving due
consideration to factors which are
more relevant for the life and happi-
ness of the people living in those
"~ tracts rather than the imaginary
affinity in the ferm of linguistic
affinity or religious brotherhood.

1 am conscious of the serious efforts
that are being made by the Govern-
ment to grapple with the food prob-
lem and the rise in prices.

Here 1 wish to emphasise the fact
that the nations which were really
belligerent in the Secong World War
—that means, Japan, Germany,
France, England, etc., these were
belligerent nations—and which suffer-
ed most in the period of the war,
took up, after the treaty declaring the
end of hostilities was signed, first the
‘question of bringing down the prices
of food and other essential commodi-
ties to the pre-war level. I have
learnt that most of them have suc-
ceeded to a great exteni and have
restored the norma] practice. I am
sorry to remark that our Government
wag rather very late in realising the
importance of this particular subject,
anq due attention was not paid to it.
Probably some of the difficulties
which we are facing are due to proper
attention not being given at
proper time. | hope the new Gov-
ernment—I consider the present Gov-
ernment as & new Government—

Shri Hari Vishnu Kamath: Not
quite new. (Interruption).

DPr. M. S, Anmey: 1 hope the new
Government—it may be due to the
Kamaraj Plan or it may be due to

968(ai) L.S.D—6.
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any other thing—will succeed in
opening a new and bright chapter of
not only keeping the people merely
in peace only, but in a state of pros-
perity and dignity as well.

This can be achieved by accepting
the principle of responsive co-opera-
tion which the late Lokamanya Tilak
of hallowed memory had enunciated
and urged the nation to accept at the
Amritsar Congress in 1818. ] wish the
Government all success in their effort
and support the motion and 1 wish,
like Shri Masani, that it should be
given a proper angq sufficient time to
try their own methods to fight against
the evils effects of the policy which
had been pursued for so many years

in the past.

I do not wish to take further time.
I entirely agree with the observations
made in the concluding part of the
report or the officia] review. 1 shall
read that and conclude my speech.

Mr, Speaker: He will kindly con-
clyde now.

Dr, M. 8. Aney: Yes, Sir. It says:

“Above all, the solution to a
shortage can only be through
increased availability. It is not a
happy state of affairs that a coun-
try with such g potential as ours
should continue to import food
on a large scale. While in the
short term it will not be possible
to eliminate imports, Govern-
ment's aim is to reduce them by
increasing indigenous production.”

And, now, this ig'most important—

All steps necessary therefore
are being concerted. A modern
agriculture using the latest
technology can definitely help us
to attain thig goal. Government
of India are presently engaged in
a review of the current policies of
agricultural administration and
extensjon.”
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1 want them to move rapidly and not

go sluggishly and slowly.

“An agricultural revolution can-
not be brought about merely by
a fiat from above. It has to be
achieveq by change at the very
grassroots. It has to involve
everyone of us, in public life, in
the farms and in the factories.
Only by the responsive co-opera-
tion of all concerned can such a
massive change be successful.”

People's co-operation with the Gov-
ernment ig- always conditioned by its
responsiveness to the urgent demands
of the public. There will be co-opera.
tion to the extent to which the Gov-
ernment is able to meet the legitimate
demands of the people. With these
remarks, I think you for the time
given to me.

Bhri A. C. Guha (Barasat) Mr.
Speaker, Sir, it has been the experi-
ence of the whole nation that we are
passing through a very acute food
crisis since Independence, or I think
since 1943, the food situation has
continued to be difficult. But it has
been never so difficult as it is now.
The Government have been accused
that most of their agricultural schemes
have not been fulfilled. Perhaps
there is some justification for that
also. But it should also be realised
that agriculture is the most difficult
sector for any Goyerrkment to develop
according to their plans. There are
other countries also which have
had a gimilar experience in agricul-
ture. Russia and China have also not
been able to fulfil their agricultural
plan targets or their expectations.

An Hon, Member:
munist countries.

Shri A. €. Guha: The only country
in the world which can claim ‘to have
agricultural prosperity is the United
States of America. The two other
countries, Awustralia and Canada, are
very sparsely populated with  large

Say the com-
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virgin soil and small in population.
But among all the big, recognised
countries in the world, only the USA
can claim to have agricultural pros-
perity.

The Yeport or review of the food
situation has ended with some expec-
tation of 'agricultural revolution, and
my predecessor Dr..M. S. Aney has
also referred to it. 1 would like to
warn the House that agricultural re-
volution is not an easy thing. Indus-
trial revolution is far easier than
agricultural revolution. Agricultural
covers about 75 to 80 per cent of the
people; it covers the entire country-
side, in the mattex of population, area
and also in money investment. It is
far more difficult for any Government
to revolutionise agriculture than to
have an industrial revolution. These
are the factors which we should con-
sider while discussing the fooq situa-
tion in the country.

I think about six years ago,
the Foodgrains Inquiry Committee
made certain recommendations. Its
recommendations, though  general,
were of 3 constructive nature for in-
creasing our agricultura] production.
One of its main recommendations was
that there should not be any illusion
of having self-sufficiency in food in
the near future. It recommended a
continuous import of foodgrains and
credting a buffer stock. There should
not be any mental reservation on the
part of the Government in this regard.

For some years we have been told
of the creation of a buffer-stock; fre-
quent visits to the USA also were ar-
ranged for procuring foodgrains for the
creation of & buffer-stock. But now,
in the face of this crisis, we find that
the buffer-stock has evaporated; it
wag not created. Ome of the recom-
mendations of the Foodgrains Inquiry
Committee was the creation of the
buffer-stock and it could have been
created only through imports. I
think the Government should now
take the lesson of this crisis and that
they will not ignore the creation of
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buffer-stock so that they can have a
strategical hold over the price and
supply of foodgrains,

13.19 hrs.
[Mgr. DEPUTY SPEAKER in tne Cnair]

The Government have also been
accused of failures in implementing
their agricultural policy. I also wish
to say that they have not heen able
to fulfil their expectations fully. But,
at the same time, it should be realised
that during the last 15 years—1949 to
1964—the production of foodgrains
hag increased by 35 per cent—from
100 to 135. Taking the base year
ag 1949, the production was 100 and
in 1863, our production has gone up
to 135 that is 35 per cent more.
This increase to 135 per cent in 15
years meang two and a ha}lf per cent
annually. 1 think that considered
with the achievement of other coun-
tries, this is not a very mean achieve-
ment. A two and a half per cent
annua] increase in the production of
foodgrains, I think, should not be con-
sidered by itself a bad performance.
But jt has fallen far short of our ex-
pectation, and fallen far short of our
requirements, Apart from foodgrains,
in other agricultural items also our
production hag increased far more ra-
pidly particularly in the matter of
fibres, cotton and jute. The total in-
cresse in agricultura] production has
gone up by 40 per cent in the last 15
years. Before we make an assess-
ment of the food situation, we should
analyse first how the present situation
has been brought about. In 1863-64
foodgrains production increased by
about 1 million tons over that of
1962-63. Our import also has been 2
million tons more thap in 1962-83. So,
the availability -of foodgraing in the
country shoulq be at least 3 million
tons more than in 1962-63. Yet, why
this crisis?

One factor i that though the pro-
duction has increased over that of last
year, market supply has gone down by
about 20 per cent. Peasants have
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developed certain hoarding powers
and they are not sending their food-
grains to the market as and wnen we
expect them to do. They are consider.
1ng their own economic gam; and they
supply to the market according to
their own economic considerations.
But the main factor in this is the
hoarding of the private trade. I think
there should not be any difference of
opinion in this House with this re-
mark in the review:

“The -edge of speculation has to
be blunted. Over the years,
traders have not behaved in a
manner such as to infuse confid-
ence and trust. Trade has been
quick to exploit every loca] scere
city and in some cases to contrive-
local scarcities.”

I come from West Bengal where
we have very Dbitter experience
in these matters. As soon §s
prices of certain commodities are
fixed, they have a tendency to disap-
pear from the market. If the fixed
maximum price is lifted, then «the
commodity starts coming into the
market, So, it is not always want of
the goods that has made the position
so difficult, but it is the’ combined
attack of the private traders on the
Government and on the consumers.
They want Government to yield to
their dictates and also the consumers
to take the goods on terms dictated
by them. This is a position which no
Government can take with complacen..
cy. Government have been rightly
accused that in this regard, the Gov-
ernment machinery has so long failed
to put the private traders under pro-
per control. We want this to be done
and I think Government also at the
higher level want this to be done.
Yet, it hag not been possible to do it.
There is a suspicion in the ming of
the public that in the Government
machinery, there is still a -lurking .
soft corner about private traders.
Maybe certain Ministers may not agree
with this. Maybe the top may be
clean, but if we scrutinise the entire
gamut of the administrative machij-
nery, this actusation cannot be come
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pletely brushed aside. Government
must be very particular about this.
If they initiate g policy, that should
be ruthlessly given effect to by the
administration and there shoulg not
be any slackening of the Government
policy in the course of implementa-
tion by the administrative machinery.

Coming to the Bengal position, the
price of rice was fixed this year in
consultation with and I think at the
suggestion of the opposition leaders.
They cannot disclaim responsibility
for the step taken by the Bengal Gov.
ernment in fixing the price. The
price of rice was fixed even after the
last harvest. From that time, there
was a tendency of rice disappearing
from the market and the crisis came
perhaps in May or June, The price of
fish has also been fixed. The total
supply of fish in the Calcutta marke.
has gone down to near gbout 26 per
cent of the normal. Another food
item which is most easential for a
Bengali family is mustard oil. Its
price rose from Rs. 2:50 to Rs. 3,
Rs. 350 anq Rs. 4....

Shri Hari Vishnu Kamath: That too
is adulterated.

Shri A. C. Guha: That is another
thing. We are accustomed to that.
We have developed immunity for that.
So, the tendency is that anything
which the Government want to con-
tro] practically disappears from the
market. For thig, the Government
machinery must take itg hlame. If
the Government machinery have act-
ed with real sincerily and zeal, and
position would have much improved.

This food crisis has revealed some
ugly things in our society. One is
that there is no end to the greed in
profiteering and hoarding. When
fellow human beings are struggling for
a seer of rice or wheat, the hoarders
sit tight on their hoarded foodgrains
and it does not touch their conscience.
This is one of the social factors which
has been revealeq and proper steps
should be taken in regard to that.
Another thing is the conflict between
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surplus and deficit States, The review
also has admitted that there is a ten-
dency in the surpius States to profit
at the cost of the deficit States. 1In
this respect, Mr. Gopalan and myself
stand in the same category of deficit
Btates. Kerala and Bengal are not
likely to be surplus or self-sufficient
in foodgrains. But Bengal may be-
come self-gufficient in foodgrains if it
abandons the cultivation of jute and
tea, which give India about Rs. 250
crores of foreign exchange. 1 think
these two are the biggest foreign ex-
change earners for India, Even
after that, if we do not get any
consideration from the neighbour-
ing States in regard to supply .
of foodgrains, it will be g sorry state
and it may not be im-
proper for a Bengali to ask, what is
this national integration and the idea
of our nationhood? This question hag
serious repercussions and it will have
to be tackled by the Government,
whether on the food front, national in-
tegration will crack or stand solid.
Food js the testing ground for any
social or ethical theory we may pro-
mulgate. On this ground there should
not be any slackening of national in-
tegration.

There jis the policy of Government
to supply steel and coal at equalised
price. Mr. Subramaniam hag been
dealing with steel and coal till two
months ago and he might be able to
tell the House that there is a policy
decision that steel and coal would be
supplied all over India at almost the
same rate,

The Minister of Fooq and Agricul-
ture (8hri Subramaniam): Only steel.

Shri A C. Guha: As regards coal
also, there is railway freight subsidy
and a subsidy of Rs. 2 per ton for in-

land coastal shipping. So, coal is
available at almost the same price
throughout the country. Foodgrains

are much more important than steel
and coal. I do not know whether it
will be possible for Government to
initiate a policy that the price should
be more or less equal, not rigidly
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price of foodgrains to be maintained
all over India. There may be diffi-
culties, because there are disparities
in the per capita income and standard
of living in different States. Consi-
dering all this, there should be an at-
tempt to see that foodgrains are sup-
plied to the deficit States gt more or
less the game rate as thas. prevailing
in the surplus States. For this,
centre’s control at the procurement
and supply source would be necessary.

Sir, on another point I should like
to mention about the Government's
failure. From last December the price
index has been rising rather rapidly
and the Government should have taken
notice of that. But, in this House, in
December 1963, the Finance Minister
made a sort of a policy statement and
in that he indicated g liberal credit
policy. When the index figure was
rising, when we had two consecutive
bad agricultural years, that was not
the proper time to initiate a liberal
credit policy. Here is the Report of
the Reserve Bank of India on Currency
and Finance. I think most of the
papers have commented on this,
whether the Finance Ministry was
controlling the Reserve Bank or the
Reserve Bank was really discharging
its functions in giving proper advice
to the Finance Ministry regarding
financial and economic policies to be
followed. It mentioned “advances
against seasonal c¥mmodities such as
paddy, rice etc., recorded an increase
larger than in the corresponding year
in 1862-63". 1It'also says: “prevailing
inflationary conditions in the eco-
nomy”, “unusually rapid pace of credit
creation by banks” and so on: These
are the policies followed by the Gov-
ernment or followed by the Reserve
Bank may be at the suggestion of the
Government which must take g major
portion of the blame for the hoarding
by the private traders.

Apart from this, there js also the
Question of the unaccounted money. 1
do not know what steps Government
have taken or intend taking about this
unaccounted money, If they cannot
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take any effective steps regarding this
unaccounted money, the whole eco-
nomy may go into greater and
greater difficulties. This hoarding has
been partly possibly through the bank
advances. It should have been con-
trolled particularly in view of the
trend of rising prices and particularly
in view of the two consecutive bad

agricultural years. But the main
money source for this hoarding by
private  trade is the unaccounted

money and Government must tackle
this problem. By what means, T do
not like to suggest here, but this is
the problem and unlesg this is tackled
if there is any private trade in the
country there will be hoarding in
everything and it cannot be prevented,

Sir, people are now complaining and
in this House also complaints have
been made about high prices. I do
not know if the Government has tried
to make any assessment of the pro-
duction cost of any agricultural com-
modity. Priceg have been ixed,
sometimes, in a very amateurish man-
ner. I think only three weeks ago, in
Delhi, prices of some foodgrains and
other commodities have been fixed,
not on any proper economic study but
by some politicians sitting in § room.
In this way prices cannot be fixed, It
is a policy decision of the Government
and of this House that the farmers
must be given economic prices. If

the farmers cannot get economic
prices they would not produce.
Therefore, for greater production

the first thing necessary is that the
farmers must be assured of =conomic
prices, and for that there must be some
rise in the prices.

The high prices of some of these
commodities are due to some of the
ideas and ideals we all advocate.
Previously the farmers were compelled
to bring their goods into the market—
to place their products under a dis-
tress sale, We have now said that
agricultural credit should be extend-
ed. With that credit they have deve-
loped their hoarding power. There-
fore, they can now dictate terms, That
is one of the concomitants of our pelicy
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of giving an economic price and credit
facilities to the farmers. But, at
the same time, we should also
see that the consumers also
do not - suffer. In the . report of
the Plarming Commission—I think it
is in the Second Plan Report—it was
stated that if the producer gets the
benefit of the price paid by the con-
sumer, then whatever high price ihe
consumer may pay there would not be
any rancouring, but if in between the
corisumer ang the producer there are
so ‘many other intermediaries to Lake
a slice oft the profit then, surely, no-
body will be the gainer, neither the
consumer nor the producer. Therefore,
it will be for the Government to consi~
der how 1o eliminate these so many
intermediaries particularly for food
items. These intermediarieg takc at
least 15 to 20 per cent of the profit
from the producers sale price and
ndd to the consumer's purchase price.
That portion should be eliminated as
far as possible. The best machinery
may be State’s intervention or cocpe-
rative Societies or larger number of
fair price shops.

Another thing, in this connection, is
that high price is also a factor to be
paid for in a developing economy. We
cannot forget that we have pumped
during these 15 to 16 years at least
about Rs. 20,000 crores into the country
and a considerable portion of that has
gone into the pockets of the working
class. Naturally, their purchasing
power hasincreased. They eat moye,
they eat better food and they prefer
finer cereals now rather than take
coarse grains. Thes> are factors which
lead to greater demand and higher
price, and the country has to pay this
price because of some of the economic
and gocial policies which we all hold
dear to Ns.

!

Shei Hari Vishan Kamath: What

_about the value of the rupee? It has
gone down to 17 paise.

. Shrl A. C. Guba: Yes, that is true.
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When I have said that agricultural
credit should be exiended, at the same
time, it should be realised that that
credit should go to the credit-deser-
ving persons. I think about three
years back under the chairmanship of
Shri V. L, Mehta a committee for agri-
cultural credit wag set up and that
committee recommended that <redit-
worthiness should not be the criterion
and that credit should be given to
credit-deserving persons, What is the
position now? Only those tenants
who are able to pledge their lands are
That means only
big tenants get the benefit of this agri-
cultural credit and not the small
tenants or agricultural labourers.
There should be a policy so
that agricultural credit should be
so channelleq that it is useq solely
or primarily for agricultural produc-
tion and not for hoarding or for any
other purpose. It should be used pri-
marily for better production,

Lastly, whatever increase in agri-
cultura] production has been there so
far in our country, that hag been only
by bringing marginal or sub-marginsl
lands under cultivation. It should ke
a matter of shame for us that even now
our yield per acre'is perhaps the low-
est compared to any civilised country
in the world. If the Government has
got any agricultural policy, it should
primarily be to increase the yield per
acre. To de-forest lands or to take
away grazing lands and put them
under cultivation will ultimately be
disastrous for the economy of the
country. The only thing to do is that
we should try to increase the yield
per acre. Unless that is done
it will not be possible for wus
to solve the food problem or other
economic problems. For that we re-
quire more fertjlizers, more minor ir-
rigation schemes. The -big irrigation
schemes may be postponed for gome
time. We have been hearing of DVC
from 1847-48 and as yet I do not know
how much water it hag given. Small
irrigation schemeg can do much more
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quickly in this respect. As for ferti-
lizers, 1 think we have not reached
even 40 per cent of the Third Plan
target. I' hope the Finance Ministry
will not be stingy in' sanctioning
foreign exchange for the import of
fertilizers so that the per acre yield
of agricultural products may go up
and wil] help us in increasing food
production. Fooq import would be
more costly in foreign exchange than
fertilizer. import.

Shri A. K. Gopalan: (Kesergod):
Mr. Deputy-Speaker, the present food
policy of the Government ig not mere-
1y bungling but a deliberate volicy
adopted to suit certain vested interests
in this country. Because I cannot
use unparliamentary language, I chara-
cterise the food policy of the Govern-
ment as callous indifference and deli~
berate bungling.

We have got copies of Reéview of
the Food Situation and Statistical
Statements Relating to the Food Situa-
tion, in the country. If statistics can
feed the people, then certainly these
figures are enough. As far as the Re-
view of the Food -Situation is concern-
ed, certain sentiments are expressed
that there is procurement and prices
are fixed. But what are the realities?
What are the effects of the measures
taken by the Government on the
people? I do not want to 2o {iato
the details mentioned in the Review.
Under the heading “Stock-building and
hoarding” it is stated:

“The only corrective in tha cir-
cumstanceg can be the removal of
incentives to hoarding by fixation
of maximum prices backed up by
strong anti-hoarding measures...."”

There hasg been fixation of maximum
priceg in certain places,. especlally in
the South. But what has been the re-
sult of that fixation of price? There
are only prices anq no ricel By the
fixation of price even that rich which
wag otherwise available at a higher
price i3 not available today. That is
the only result of fixation of price.
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Then it is said:

“The Government have taken a
large number of measures to arrest
the rising priceg of food-grains.
Gover have stepped up the
imports of wheat and rice Irom
abroad so as to increase the sup-
plies in the market”.

It ig true that Government has obtain.
ed wheat from outside and supplied {t
in the market. But then, though they
have said that they have taken “a large,
number of measures to arrest tihe
rising prices of foodgrains”, in practice
instead of arresting the rising prices
of foodgrains, they have arrcsted
thousands of people in the country.
So, the arrest is not of the rising

. prices of foodgrains but of those per-

sons who agitated against certain
policies followed hy the Government
which in the opinion of the people re-
sulted in the priceg going up. As far
as prices are concerned, not only have
they not been arrested but in fact they
have gone up many times.

Then, under the heading ‘Fixa-
tion of maximum wholesale and re-
tail prices” it is stated:

“The States that have already
notified the maximum wholesale
and retail prices are Madras,
Kerala, Mysore, Andhra Pradesh
and West Bengal in respect of rice
and Rajasthan in respect of wheat”.

I will later ghow the result of it. Then
at the end it is stated:

“It has to involve every one of
us, in public life, in the farms and
in the factories, Only by the res-
ponsive co-operation of all con-
cerned can such a massive change
be successful.”

These sentiments are quite good.
But what is the action? How are
we expected to co-operate in food pro-
duction? What ig the attitude or res-
ponse of Government to our co-opera-
tion and what is done by the Govern-
ment? I will show and prove that
it is not as if there is no co-operation
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from the mass of the people in the
matter of eithey increased production
of foodgraing or against hoarding or
in proper distribution. The attitude
of the Government seems to show
that they do not want the co-operation
of the people; on the other hand,'they
want to suppress that co-operation.

On the question of prices I do not
want to quote at length the figures of
last month. I will deal with the cur-
rent month. In the Times of India
there is a report from Allahabad dated
September 6 which says:

“Prices of wheat, rice and
Ppulses have shot up here by Rs. 7
to Re. 8 per maund during the past
20 days.

Wheat, which was available at
Rs, 80 per maund in the third
week of August, iy now sold at
Rs, 38 per maund, Similarly,
coarse rice and flne rice sold at
Rs. 35 and Rs, 42 per maund have
now ghot up to Ra. 42 and Rs. 50
respectively. Prices of pulses has
gone up from Rs. 42 to 50 a
maund.

Thig is the resuwlt of the action that
has been taken by Government for
the last two months. Then there is a
news item from Amritsar dated Sep-
tember 6:

“Wheat touched 3 new high
here yesterday, when the prices
rose by Rs, 2 and were quoted at
Rs 53 to Re. 54 a quintal......
Arrivals were reduced to 400 bags
because of transport difficulties..”

Then comes from Jaipur in Rajasthan

a néws on September 6, the same
date:

“C(_m-se foodgraing are being
sold in Rajasthan at priceg higher
than that of wheat fixed by the
Government,

The priceg of foodgrains have
shot up by Rs. 10 to Rs. 14 per
quintal in a month. Wholesale
dealers appear to have decided to
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push up the prices ag high as pos-
sible. The State Government,
on the other hand, has failed to
keep a check on the prices”.

I can quote many more such reports
but, for want of time, I am not doing
it. There is a report from Kozhikode
in Kerala, which is a deficit State,
that rice is not only not available in
the open market but even in the black
market the price has gone up by Rs.
8. This is a report dated 3rd Septem-
ber. Then there is a report from
Tirchur that they do not get rice in
the open market. It is a report in
Mathrubhumi, which further says that
the price of rice has gone up by Rs.
6. There is another report from Can-
nanore that no rice is available in the
open market; but it is gvailable in the
black market for which one has to
pay Rs. 5 more. I will not quote
more,

In the review the Food Minister has
stated the prices have been fixed, there
had been some procurement of wheat
and rice, apart from imports from
abroad, and whatever has been pro-
cured hag been supplied to the market.
But what is the result of the actions of
the Government? How has it affected
the people? What is the condition of
the people? Here 1 would like to point
out that in answer to Starred Ques-
tion No. 154 dated the 4th June 1864
the Finance Minister, Shri T. T.
Krishnamachari, stated:

“,.The position in all conscience
is something which is extremely
serious. Government are fully con-
cerned about it”.

This is what the Finance Minister
stated in June. We are now in Sep-
tember and are discussing the food
situation and the prices of foodgrains
in the country, He has further stated:

“It seems to Government now
that even if there is g marginal
surplus, the present position wil
continue because the distribution
system at various stages will not
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respond adequately to the law of
demand and supply. Unless we
have a substantia]l surplus, the
normal operative economic laws
will not function, Therefore, we
have come to a critical situation,
and we are thinking whether we
should not take steps of a far more
serioug character.”

What are the steps taken by Govern-
ment after June which are “of a far
more serious character”? After this
announcement in Parliament, “steps
of a far more serious character” that
are taken, as far as I can under-
stand, are not to gee that people get
rice or wheat at fixed prices; “steps of
a far more serious character” that are
taken are not to see that the hoarded
stocks are brought to the open mmr-
ket and sold to the people at the prices
fixed by Governmeht; “steps of a far
more gerious character” that are taken
are to see that seven people were
killed in Allahabad in the firing
against food agitation; those steps are
taken to see that thousands and thou-
sands of people are arrested all over
India for their peacefyl agitation and
saying’ that the situation is very cri~
tical ang they are not getting these
things, in spite of the measures of the
Government the prices of foodgrains
are going up. This is what has been
done and this was said in June. In
June he haq further gtated:

“....there will have to be a
rigorous system of State trading
and rigorous comntrol over re-
tail distribution”...... "

)
—not only “State trading” dbut “a
rigorous system of State trading”—

“....but this cannot be done by
the Central Government because
the Central (Government has
neither the agency nor the com-
petence for the purpose, with-
out the collaboration of the
States.”
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Then, he said:—

“It will be necessary for Gov-
ernment to be clear in their own
minds about the metfiods they are
going to adopt before they can
ask for public co-operation.”

The Food Minister has asked for pub-
lic co-operation. I want to ask him
whether the Government is clear in-
its mind about the methods thet they
are going to adopt and whether the.
method that they are going to adopt is
the same method that is stated here.
If it is not so, certainly there will
not be co-operation of the people.

Wt gew oy wewTe (W) ¢
AT WE W | §EA A WO
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Mr. Deputy-Speaker: The bell is

being rung. Now there ig quorum.
Shri Gopalan may continue his
speech.

Shri A. K. Gopalin: Then, lastly
what the Finance Minister said,
is this:—

“I will request the Prime

Minister designate to call the
Chief Ministers and discuss this
matter. So far as my mind is con-
cerned, it is clear and there
is no alternative to it.”
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Shri A. K. Gopalan: The Finance
Minister said in June that the Chief
"Ministers will be called and that as
far as he was concerned, he was very
sure that there was no alternative
.except State trading of foodgraina
That is what he had said.

‘What has happened after that? The
Chief Ministers had been called.
Why ig it that after the conference of
the Chief Ministerg the Government
did not want the hon, Minister to ¢x-
press in Parliament so clearly that
there was no alternative to it? The
Chief Ministers were caileq and they
had been told that this must be

done, but it is not done. It cannot be
done as far ag State trading is
concerned.

st pewwr rgAw . § fE
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T QT &% ATC Y FATRT 9T 24T

Shri A. K. Gopalan: I am sure that
.as far as this point is concerned, I
-can understand why the Chief Minis-
ters’ Conference did not accept it. In
all Btates in India, whether it is
Andhra, Tamilnad or Kerala, the big-
ger landlords and traders make up
the leadership of the Congress or are
the financial props of the Party. As
far us the State Governments are
concerned, they are dominated by
landlords and agents of the mono-
poly traders. So, even if the Finance
Minister very strongly says in June
that the situation is extremely
serious, there is no alternative ex-
cept State trading ih foodgrains and
some steps shoul@d be taken, as I
have shown, today after fixing the
price of rice in every place, after in-
creasing the number of fair price
shops and after procurement the con-
dition in the country is such that the
people dg'not get rice. Whatever be
the price that is fixed, they do not
get it at that price. People go to the
market @nd tell the traders that this
is the price that haz been fixed The
traders ask them, “Who fixed the
price?”
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They tell them, “The Min-
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ister”. So, they are told, “Go to the
Minister’'s makan; at my makan you
will not get it at that price, Here you
will have to pay more and I fix the
price.” Will the Ministers and the
Deputy Ministers disguise them-
selves and go as ordinary people, not
in their cars, and see the queues that
are there in front of the fair price
shops and whether they ure able to
get it? Will they go to the individual
shops and ask them? At shops where
you get it for Rs. 8/- or Rs. 10 more,
you do not even get a receipt for
that. Whatever priceg are fixed and
whatever action is taken in the con-
ditions as they are today, the people
are not benefited by them. You may
blame the traders and others. Here
is the Review of the Food Situution.
Here 'is what the Finance Ministers
tells us in June, 1964. Even after all
these things what is  happening is

_ that the people are suffering. People

are suffering as a result of this

policy.

As far as the fair price shops are

concerned, you have to stand in
queues for 5, 6 or 7 hours. There are
instances reported in papers where

people, old men and women, fell down
and fainted and there were quarrels
among those who stood in the queues
and they returned empty handed. You
go to the fair price shops and ask for
rice, wheat or sugar. They say that
there is no wheat, rice or sugar. What
ig there? 'There is fair price. Only
fair price is there. Where there is
fair price there is no rice and wheat
and where there is rice and wheat
hoarded in bags, they say, “We have
rice and wheat, not in kilos but ‘in
bags. - We can supply you. As far as
the fair price iz concerned, we have
no fair price. ¥ you wante fair
price, go there. If you want rice and
wheat, come here and give us the

_ price that we ask.”

Thig is the condition In the coun-
try but this Government is blind and
dead. They are not able to see what
the reality is. They are not able to
understand what the position is.
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Instead of arresting the prices and
taking steps after hearing all those

people who give suggestions or by
implementing their own desires by
which the pespl: in the country will
be benefited, these figures are given
here and this Review of (he Food
Situation, This will not help.

What was the target at the end «f
the Third Five Year Plan? It was
100 million tonnes. Three years have
passed and, according to reports, the
production has not exceeded 80 million
tonnes, The Sceond Plan target was
75 million tonnes. It has not gone
much beyond that. What is the rea-
son? Where js the incentive to lhose
who are producing? Where is the
incentive to the masg of peasants in
this country? That incentive has not
been createq ang whatevey incentive
hail been there has been destroycd

Here is a Report of the U.S, Study
Team on Tenurial conditions and the
Package Programme, The team went
to Tanjore, West Godavary, Shahabad,
Ludhiana and Aligarh and they have
given a summary of that report given
by this American team which was
headed by Mr, Ladejinsky. This re-
port makes a very strong criticism of
the land policy of the Government and
of land reforms and their implemen-
tation: This report wag submitteq in
1963. Have they considered about it?
1 have seen reports in papers that
some State Governments have been
saying that this report is not correct.

Shri-K, C. Sharma (Sardhana):
This Government is only thrce months
old.

Shri A, K Gopalan: I am not say-
ing of this Government; I am saying
about the Government, There is a
continuity.

It says:—

“Faulty land reform laws and
the ‘negative attitude of Govern-
ment officials at the State, district,
block op village levels’ are res-
ponsible for unsatisfactory tenu-
rial oonditions in ‘package pre-
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gramme’ districts, according to a
survey by a team of American
experts.”

They say:—

“In Tanjore, West Godavary,
and Shahabad the land records do
not contain any information about
tenants, Ejection of ‘enants has
taken place in the past and the
landlords still continue to change
tenants from plot to plot to des
feat the tenancy ‘'aws. ... a
large number of cultivators hold
no title to the leased lands, pay
extortionate rents, and are never
certain of their status. They are
left with little to subsist on and
much less to invest.”

As far as loans ar: concerned, it
5ays:—

“the maximum loan thu! he can
get is very small. There is ample
evidence, therefore, that the vast
majority of tenant-cultivntors are
poor Investors and the package
programme aimed at reaching
every farm family is bound to
suffer accordingly.”

You say that there Is incentive.
Where is the incentive? The report
says that there is no incentive; they
are not getting loans. I will also give
the other report of a Minister who
has said something as far as loang and
other things are concerned.

Then, it says:—

“Phere is g ‘startling’ lack of
security of tenure, Nor have the
tenants benefited from the Land
Ceiling Act, which according to
the team, is ‘a paper proposition’.”

As far as the Land Ceiling Act is con~
cerned, it is not something that cen
be implemented or not implemented.
1t is a paper propositiop,

Again, it goes on saying:

« «pAccording to the team, the fail-
ure of the land reform laws in
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[Shri A. K. Gopalan]

the Punjab js not due, ag else-
where to the lack of tools of en-
forcement: the reason for the
failure lies in baq conception of
the Act. A land reforms pro-
gramme which seeks the improve-
ment of tenancy conditions by
aiming to evict about 5,00,000 ten-
ants ang setting them on new
holdings is highly illogical, to put
it mildly.”

Sir, I have no time to read all these
things, It is a big report. The report
says that the whole land reform legis-
lation is not implemented; this Gov-
ernment cannot implement it, It is
only a paper proposition. This is what
it says. The Government within the
last 17 years . ..

1400 hra,’

Shri C, K. Bhattacharyya (Rai-
ganj): Does it mean that Shri Gopa-
lan has faith in the Americans?

Shri’ Namblar  (Tiruchirapalli):
Even the Americans have said so.

Shri 8. M. Banerjee (Kanpur): You
must listen 1o your master.

Shri A. K. Gopalan: The Govern-
ment is not able to have the record
of rights within the last 17 years
which is the most important thing as
far as the land reform legislation is
concerned. Lakhs and lakhs of pea-
sants are being evicteq because there
is no record of rights. Is the Govern~
ment unable to keep the recordes of
rights during the last 17 years? Are
there no panchayats? Do they seck
the co-operation of the people? BSo,
where is the incentive? How can you
" increase the food production in this
manner? ot

.SOmebody asked me about the Ame-
rican report. No. I come to India, I
come to the report given by a Cabinet
Minister, Mr. S. K. Dey, the Minigter
of Community Development gnd Co-
operation.
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This is what he says:

“In his opinion, the first condi-
tion for the success of agriculture
was that it should have adequate
incentives, even if it meant sub-
sidising the sale of foodgraing for
the urban population.”

Then, he says:

“He endorsed every word said
by Shri B. Misra and added that
had he been a free man, he would
‘have gone on Satyagrah.”

If he had gone on Satyugrecha, he
would also have been arrested under
D.ILR, He says, “He would have gone
on Satyagraha.” Now he cannot go
on Satyegraha because he is the Min-
ister. Why did he say so? Again, he
says:

“He described his sad experi-
ence during hisg visit in a village
in U.P. where he found that it was
not possible to get irrigation water
except by begging or bribing.”

Here the Minister admits that it is
only by begging and bribing that you
can get the irrigation water. Where
is the incentive? How are you going
to increase the food production? Is
it by having legislation only? A
Cabinet Minister himself says that you
have to beg or bribe to get irrigation
water,

Further, he goesg on:

“The quality of seed was not
gond.. His own experience with
vegetable seeds confirmed this.
Credit was confined to a small
fraction of farmers only. Iron and
steel and cement were not avail-
able in adequate quantities. He
was convinced that unless we
could reward good workers and
good farmers and punish the bad
»snes, we would not be able to
increase agricultural production.”

This is about the credit; this iz about
the loan. And he says, he would
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have even gone on Satyagraha. So
many legislations are vasseq by the
Government and even then, as far as
the incentive iz concerned, it is not
there, I am not only quoting the
American team. 1 am quoting what
the Indian Minister says. My friends
will think over this, This was the re-
port of a recent meeting of the Panel
on Agriculture,

Shri C. K. Bbattacharyya: What
‘we are seeing now-a-days is not
Satyagraha but Duragraha.

Shri A. K. Gopalan: Then, I want
1o say, ag far as increase in production
is concerned, what has this Govern-
ment done? As far as the fallow land
and the waste land is concerned, why
is it that even after 17 years this Gov-
ernment hag not been able to distri-
bute the fallow land and the waste
land? Can this Government say, as
far ag increase in food production is
concerned, not an inch »f iand is there
in India that can be cultivated which
hag not been given to those who can
cultivate it? There are idle hands in
this country, On one side there are
lakhs and lakhs of idle hands and
there are idle lands on the other. If
only the idle hands and idle lands
would have been put together, the

food production might have been
increased.
What are the other uncultivated

lands excluding the fallow iands? Here
are the flgures that have been sup-
plied to us, In 1950-51 other uncul-
tivated lands excluding fallows—
495 million acres; in 1960-61—38-9
million acres. Then, about the cur-
rent fallows, in 1850-51 it is 10°7 and
in 1960-61 it is 11‘4 million acres.
About sther than current fallows, in
1950-51 it is 17-4 million acres anq in
1960-61 it is 11-4 million acres. If the
Government had been able to tell us
that they will do everything to distri-
bute the fallow land and the waste
Jand in this country cither for food
crop or for commercial crop, then
certainly we would have been con-
vinced that this Government had done
something. Why is it that they have not
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been distributed? What is the diffi-
culty in distributing them? There are
the lands available. It must have
been found out what the difficulties
are, Every time, when therc is a cri-
sis in this country, every time, when
there is food shortage in the country,
we do not see what are the problems
and solve them, Every time, we ure
running to other countries for getting
some team and satisfying the people
with statistics and figures and not
taking long-term measures. If the
Government had taken long-term
measures and distributed the fallow
land and the waste land and made ail
the land availab'e for cultivation, the
food production would have increased,
There are 30 per ccnt of agricultural
labourers in the peasant popuiation
who have no work at all. They would
have certainly taken jt up. That is
not being done. How to increase the
food production in the country? The
Government says that it has procured
§5—9 lakh tons of rice instead of 4—6
lakh tons in the previous year. It is
not even 2 per cent of the production
of rice. The entire trade is left at the
mercy of speculators and hoarders who
have earned fabulous profits at the
cost of the misery of the people.

Now, I want only to quote
Prof. D. R. Gadgil, an eminent
economist. He has analysed the grice
policy for agriculture as follows:

“To confine oneself to recent
years, the period of second Five
Year Plan began with complcte
de-control on the part of the
Government. Subsequent to the
de-control of 1955, no policy in
relation to regulation of prices of
even foodgraing has been avowed
by the Government, In view of the
rise in these prices in 1956-57,
Government appointed a Commit-
tee (Ashoka Mehta Committee)
which presented its report to-
wards the end of 1957. No action
was taken on the report and even
the relatively mild recommenda-
tions relating to socialisation of
trade in foodgraing made by the
Committee were not accepted by
the Government.”
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[Shri A. K, Gopalan]
It is not because the Governmcnt does
not know this. The Food Enquiry
Committee wag there, We dis-
cussed it in Parliament and the
Committes made certain recommenda-
tions. Why is it that the recommen-
dations of the Food Enquiry Commit-
tee have not been implemented by the
Government? Now, the Govermment
says, “We are doing everything” and
they throw the fault on others by say-
ing that some political parties want
to make capital out of it and want to
fish in the troubled waters. Is that
the reason why this happened? There
are lakhs and lakhs of people in this
country belonging to various political
parties which have divergent views
and many differences, There was the
strike of workers in Ahmedabad, the
strike of workers in Bombay, the
strike of workers all over the country.
Is it because somebody asked them to
resort to this? Why is it that the
Minister says, the worse is over? 1
say, the worse is not over, The worse
has yet to come because of the policies
of this Government, What is the ac-
tual reality in the country today?
Hear the opinions of the Opposition;
hear the opinions of the people, In-
stead of doing that, wherever there
have been peaceful Satyagrahas, De-
fence of India Rules have been used
in detaining them. The other day the
Home Minister said that if there is a

peaceful agitation, they will not use’

force against them. But it was done.
When the Government is not able to
change their policies angq to accept the
correct policies and to see that the
prices go down, when there is no
control as far as procurement js con-
cerned, when there is no control as
far as distribution is concerned, cer-
tainly no Government whoever it is
will be able to solve this food pro-
blem. That is the reason. Instead of
doing that,,y.hey are using very strong
action against them,

The Indian Labour Conference has
taken certnin decisions. They have
sald that wherever there are factories
with 300 and more people, there will
be fair price shops. In how many
factories it has been done? There are
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factories where fabulous profits are
made worth crores ang crores of
rupees, Is it being done? We want
to know this, The other day, the
Indian Labour Conference said in
Bangalore that ag far as wages are
concerned, part will be given in cash
and part in kind. Whatever the Indian
Labour Conference decides and what-
ever the Government accepts, certain-
ly it has got to be implemented as far
ag the public sector is concerned. Why
is it that they do not implement it as
far as the public sector is concerned?
If the public sector does not imple-
ment these things, then naturally the
private sector people say, “When you
yourself have not implementeq these
things, naturally, we also shall no! be
able to implement those things.”.

The immediate measures have been
refererred to here before. There is
no use of repeating those things over
and over again. The peopie are ready
to co-operate. As far as the mass of
peasants is concerned, they are also
ready to co-operate; but first you have
to understand the loopholeg in the
land reform legislation and plug them.
When it is said by the experts who
have gone and seen these things that
the land reform legislation has been
faulty, then that should be understood
and proper steps taken in that regard.
But what do we find? Shri Shriman
Narayan, a Member of the Planning
Commission has said that there will
be a moratorium for ten years on
land reforms, That means that how-
ever faulty the land reform legisla-
tion may be, it should not be changed
at all, and the loopholes should not
be understood and plugged. If there
is a moratorium for ten years, will
that help us? Has the present land
reform legislation helped us to solve
the food problem? No. Why is that
8? ‘That must be understood first.

So far as hoarding ig concerned, the
hoarded stocks must be brought out.
We find from the newspapers that
every morning and evening, Ministers
g0 on making statements that ‘We are
going to bring out the hoarded things’.
If after one week you go and search,
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will you at all get anything? If you
say that ‘We shall teach a lesson to the
hoarders’, the hoarders say ‘We shall
teach a lesson to the'Minister, if he
comss to take out our hoarded stock.’
And that was the result of what hap-
pened in Delhi. Every day, the news-
papers carried statements by the Min-
ister to the effect that he would teach
a lesson to the hoarders, But instead,
it was the hoarders that taught a les-
son. They said ‘You are coming to
teach us a lesson? We have taught,
you the lesson now, for cverything is
ok. and there is no hoarding’. So,
how can we get at the hoarded food-
grains? There is no other way for
this except to have State trading
in foodgraing and also nationalisation
of ‘banks.

As far as bank balances and credit
advances are concerned, it is said that
there are some restrictions. But what
has been the actual situation? Instead
of one man getting it, four or five
people in the family get it, and what-
ever restrictions are there are given
the go-by. Unless there is’ nationali-
sation of banks or unless it is said that
no credit will be given to anybody
for purchase of feodgrains, nothing
will be possible.

I had many sther things to say, but
since my time is up, I would like to _
conclude by saying that it is this
policy of the Government for the last
sevenleen yeurs, that has been res-
ponsible for the mass starvation iIn
this country, for the misery of the
people and for the suffering of the
people. This has been said not only
by us but also by others. Even in the
report of the persons who came from
outside we find that they have stated
that if the present position of the
package programme continues, things
will not improve. There have been
Teports also by so many people on the
various panels on agriculture. In
spite of all these reports, we find that
b certuin policies happen to be
against the vested interests, they are
not implemented, and that is the main
reason for the present situation. His-
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tory can never forget the present Gov. |
ernment because instead of tackling.
the problem and reducing the prices,

they have fixed the prices at the pre=~

sent level and said that (Mey are all

right, When every day the prices are-
going up, if you tell the people one

day that you have fixed the prices,

and the prices are all right, then sure-

ly the people will oanly laugh at you.

So, in spite of the fact that the prices
are fixed, the real position is that peos

ple are not getting the foodgraina

Therefore, the whole syslem must be-
overhauled,

But I feel that this Government wild
not be able to effect sucia an overhaul-
ing. For, the State Governments are
under the control of the monopoly
traders, and they will not agree to any
such overhauling. Instead of effect-
ing any such overhauling, what they
do is that they suppress the agitation
of the people who want to see that
the hoarders and profiteers co-operate
with the Government by bringing out
their hoarded stocks. I want to ask
of this Government ane thing. Will
they allow us to find out the hoarded
stocks, to bring out the hoarded stocks
and distribute them to the people ac-
cording to the prices fixed by Govern-
ment? If we do so, then will they
not extend the arm of the law and’
catch hold of us? If Government are
not able to find out the hoarded
stocks, and if the people's committees
are able to find out the hoarded stocks,
seize them and distribute them to the-
people, will Government allow it at
least? No, the Government would not
allow that. 8o, we find a situation
where neither Government woulg do
it themselves nor would they allow
the people to do it. Instead, what
they do ig that whenever the people
start an agitation, they slandcr the
opposition parties and say that the
parties are expliting the situation..

The condition in the country is be=
coming worse and worse. As the hon.
Minister of Food and Agriculture has.
said, the worse is not over. The worse
is coming, and the worst things will
come if thig policy continues.
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ot "o %o fasy ;. wwT AL AT
PR ORI EIT § T R, EW BT A9T TR
¥ TR ¥ ¥y, A FTHIW
T WEE AW 1 WX R W
# wr€ Ot wrar , A 29 W gEEAT
Ffet fir gt A Hadd ol Tt
9| "W 2w aT o el ik &,
Ia% a1 ¥ 29 N ar i fe
wgi ax FE A 4y, foaw Arawg ¥
qg T WTETE | W T a0 AT el
3 fe ZaT AT, EAIX AW & AW
o\ a4 Gy W guwy 97 § fe gwiy
sH YT a0k § M Sraag &
qg A Wi ¥ 9z oF YAt
§ wmr SR
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H¥amar g f5 o7 7@ # ok
R W T 3e O £ W @Y
%3 AN AR A E ) I A
o &7 ady faofudt €1 @ § o
wzar, Sfer g W faeiv § A &
am qg ay § Qe st st

wrepardy wgfeee 1 & a0 o
fe %ar 39 ¥ & ARy
srpfaer o §

Qv W@t @rew o wrE AE

st ®o wo faw : IAEFT FTH WY

t? W fafy a| & o &

s T # Ay fas w5 few
-

Shri Namblar: We are not discus-

sing the Communist Party here. It

is the food problem that we are dis-
cussing.

Shri M. P, Mishra: 1t includes the
food problem also.

faa 4di wix el &Y dfwew
wqar af §, faer go mar T8
& Agemdr & T § wd & wifs
Iq §HY IAM W 9@ T & 0 W
sl & a1 ¥ ag &g W wqr
¢ 5 o feari & & § wAw Ag-
¢ o feam g 7 ¢
Fowr 43 oA §, F g

9.

1247
!

A OWRWE qEw ()
w7 fagre # wud ey W ?
Shri Nambiar: Are we having a

thesis on communism now? What is
it that the hon. Member is discussing?

it %o %o ;T &Y RIS
TR IEAE F s AT @ ?

o) o o N ag ¥
A gy & fo 3w ¥ gdea wmg,
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M Tead {), WifE T Twy § fv
R AW F REd e, e @,
JEETY R, @ 99 WE W a
R I§ T FA KT AT waATr Wil
Wl | AfeT ag o A Al Y,
fifemad R A Q9 T
¥ wrgfree ag www & 1 & @ R AWy
#F A o T WA L

I F AR ww ¥ TR T
WA gEd Wit § I o I &
#% & | I ug wawr § v fe st
Yagawe fmrgmy | Mfew & gawan
§ & I oF & 93 9 iy
qT | ¥F §FT FT FI7 7 97 {5 frew
g aut § g Aiear W Afe F
TS TWIOA 91, §9 TEAATET ¥ )
woe faot WY 3w W & fg R 7w
wgr org f afd & s 1 "9
T §, @ 9 q9q a@ & afar
¥ I T TFT TE AT Y | 9 §HT
o § g wifas e ¥ T
T T e &, SN ¥ e X
oY ¥F I B 7 W) A waw fear

o ¥ A WY aga T A ey §, aga i
NEI TN AIw Y, aa X
T T &, wraforr s i 87 sgarewm |
JeH TS @ ogwdr ¥ | g 0F
o 3w, g¥ A o W g
R wmfsw wd Hifs A = owon-
AT qOF J o ¥ 9T ATEy &
IO TAF F W QAT Y T
TR E I wE @AY
T g Tfree S A A § va-
¥ N § Fr ag X gEAm™l W
A E, T T FTAA IS § ?
w«&mhaﬁminﬁ-ﬁ
Arr @ A § o At T o A

968 (ai) LSD—7. »
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st ot § | o ww ¥\ Owd
& oy A R fgem § A
¥, W T WIS Ay g ?
W AT wwTT A A A §, I
oy A § W wEwr W qar e
Nt Anfrw ey d ?

Shri Nambiar: We are not in Rus-
#ia, nor in ‘China. We are in India.

8hri M. P. Mishra: You are partly
in China and Russia.

Shrt Nambiar; We are Indians first.
st wo Wo faw : woERT TR

¥ v afo st Ay sors o
SR gg gt Ewar B fm ...
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[sft %o o first]

¥ g fis oy et Tl o o
& A g I AT WY eg
g § gew ¥ ot wmz o
fir ot ad ot saw §, o bt e
§ o ¥t g & @ WA ¢
o formy Ty wga 30 ¥ fwe §
THE AT FATHY, T FTAGT AAT |
% gwwar g e frod & dormil &
T s W i A Y
g W Sur § wfew ToaT e
¢, I WX wfus am far §
weE W oA wr oA fl L.

ot wIEY oW TR oW F ar
&

ot "o Wo fAm : ® wY wr I
grydena o § 1 o=
wam R g 5 fod s S
el F 1@ 3w A Ad A gger
g o g goee foed
qiw <@ ¥ ug wEl W W W}
T 77 WY 9T WY &, Iy 72 e
o e w1 Y & fF ¥ & srafaar
fradt wifgy | afe Towww A ax
oiw uy aw T gt ¢ 9w K ¥
Y srafae 2 A aw Fav g o e
at az 7 ¥ fF whonfeor 7 8
i @ 2w ¥ fog ol g,
wfggaEm W o T3 WA
wta ¢, AfT ST T TgET AW a3
o wif ¥ fie ¥ 8 ow QT ¥r
fom o gfmr # ¥ w4 §
Wt o fif v A AR ¥ s
gt § W forgiR fod 30, fadh qw,
nyeT Wy ¥ IOT qAT FT F qIEY
gfrat & v fae o6 o oifvw
sHI g S aw Efg &) iy,
tard wife % & 2w & A vy
gfaat & ot a3 gu &) et Aw
NITTwam N fE T eIy
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TE JeNT AATAT ATY, IAH -
w0 feur o ) mgfaREer woad
az 7% & f5 ded ¥ ot @@
a1 Aw ¥ wmer oaT & AT
w4 &7 qoEw 77 ¢ 5 ¥ An g
¥ @ o I gz sz & o

TaE W ¥ agaer A o)
ot gar fear &) geEr & w1 e
FRfre axei ¥ faeemr qF #T
foar ¢, & weq w2 §1 o &g gww
Hay o ¥ w az wifeT |odv
IR T A wer B o wid gem
9T Wga &1 &AT 9T g, 39 1) Ag
IURT iy w1 A fRd we FifE A
TS ¥} ¥ fared ) TE weaw
AN fremad § § aw &1 WK
TG W ¥ A A o wfuw
wim at e¥ Al wow 9F faw ¥
T & R 9T T a7 g §) AW
&Y Y grev ¥ SR AW gU qa wIow
qxar & f& 3@ g€ Sl F aw W
aw % 39 faw W AT AT ) 9 A
W 9N T GFE ¢, T A wAIS &Y
i §, 9% & § wgn, ag %
9T QT | I q€ wWA 9 IR
* o §, W I ¥« § A
® At & fav @R s oA
¥t o Fogae Az §F =R w4
9 o) & § 9o gy W ann s
g ey €. ...

Wt gOR WA WBAT : WU &
et =X w=g famr €

ft 7o No fAw : ¥@ T aTAY
wT g% § afeq agi ¥ o 5t ¥
o &1 QE R & "
# qar $ W IUwT & Ay § awdoe
Wt S o r § dfew e W@
ot w ¥ wwEt @ e faa
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@ ¥ W ¥, wwdw &
T e & fag @@ &

fro® gu 3 § W W A FA™
(R CRE IR ICE SIECIPEE
& I WY, wrfw wfw & ag W,
=i & & HY, ey ¥ Ay
& W W GHET B W TE T G
¢ o fgenfira w oY &Y ar< draar
aifed fr g7 ¥ ¥ AYE A e
T 5 9w w1g T W agw o faw
g 9T A% 2w ogy &1 shevfwr
a& §, ot Taw wgEa €1 wEgeT
Y & QY T § Az oY g T ey
D e § arf =i 7 A g A
w1 R fEed 7 oaW gwy Y
¢ f ord @ v ot § wew A @y
WA T, F 77, faz 1< @, wreieT
For faar w3 oW ‘T o
a9 7 w1 ¥ Wi Y AT ar
ATt N d9 § a7 ey 9l a
T F aR R TAEY §? WM N
WY a7 F@ GO E? T
@

Shri 8. M, Banerjee: On a point of
order. 1 take serious objection to
this remark. It is not the Communist
Party which staged the strike . . .
(Interruptions). While speaking on a
particular motion before the House
regarding the food situation, he is
making sweeping remarks about the
‘Bengal bandh’, ‘Bombay bandh’ and
so on and is imputing all sorts of
motives to the Communist Party.
Perhaps the hon. Member's knowledge
is very limited . . .

S8hri M, P. Mishra: He is only re-
plying to my point. There is no point
of order. I am not yielding.

) Shri §. M. Banerjee: Let him not
impute motives like this. The strike
was conducted not by the Communist
Party but by the entire working people
including the peasants, and this hon.
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Member had no face to show. But he
is talking aloud now . . .

Mr, Deputy-Speaker: Order, order.
You have not raised. any point of
order. Opinions may differ.

Shri M. P. Mishra: Please sit down.
Shri 8. M. Banerjee: 1 take excep-
tion to this. 1 thought that insanity
was a disqualification to be in the

House. But after hearing the hon.
Member, I do hot think it is.

Mr. Deputy-Speaker: There is no
point of order.

ot Ro Wo fasy : oY arr & wz T
£ SHY TR agT g9 gwr &) Ee
#ifs wT & wH w9 W) g A
¥ FAZTATT AGE FT ATH A T, IANY
3Ert & w3 v fr Sy A & o ot
ofeda a &0 I ifew, I
afrardy Hify & A ofcds 78 e
wifgl, g7 Sa% a9 § 1 Afe s
A=Y #Y g AT WA § w2
T aT £ Wt §, 7 feafy 2w ¥
& & ol & e e g€ 8, Y oy
AT JEHT AT T ISR WK
¥ g W AT Ao w33 )
¥ d oM § W fe TR F
& v@ ¥ f5 =i oy & @,
Iey WY I g w@rfem 7 ¢, g
T WG QT ¢ S9y WY I g7 @
w fagraa & dfeT S wed S
At N, wf e N, w1 Ay ¥
w1E AT A o agr O o qw B
o feafa dar € snowd o | sy
wifeeE 9 91 T |\ vA d,
qact g &, qATZIATT TEE & AR T
T ol ? R G E, sl &
W # g ot Wk gl g
T o awf ¢ R 7w ¥ o g
vear § e sgfree 3 & 2w
g € ag v &) aT & @y
o i PRl # fafera & i o
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[ 7o o fax]
gy Y qaw AT AT, L L
(¥aeesim)
Mr. Deputy-Speaker: Take it in
a sporting spirit
ot wOoy Y (TEE) © W RS
¥ 7@ W §

ﬁﬂo!‘o,ﬁlﬂ:m‘ﬁ’m
T 9T A owd o}

Shri Nambiar: On a point of order.

Mr. Deputy-Speaker: He wants to
raise a point of order,

Shri Namblar; My point of order
is this. When the Chinese committed
aggression on this country, the Com-
munist Party condemned the aggres-
sion and it is on record, and we re-
peatedly stated that, and this Member
ig distorting and stating a falsehood.
He says Communists are traitors, This
is what he said. He should withdraw.
He cannot be allowed to say that.

Mr. Deputy-Speaker: I do not think
he said that.

Shri Nambiar: 1 got the transla-
tion on this microphone,

Mr, Deputy-Speaker: Have you said
that they are traitors?

Shri Nambiar:
must withdraw.

=t wo o fw: w7 fgge™ 0@
afrar ¥ orraw fear qr, ot a7 aw
W & ¢ g ¥ afma aww
® I ¥ w7 ¢ fam ur,  gafed
f& ag o & g ¥ fa¥ gy a@
™ q)

Shri Nambiar; He is on a diffe-
rent point. He said they were traitors.

He must withdraw that word. He
cannot say so. It is there on record.

Mr. Deputy-Speaker: He should not
call anybody traitor. Please withdraw
that word.

If he has said, he
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st ®o Wo fawr: & fad=w v
et § 5 owe ow owe o &
W & fod wgr o & @ ¥ A oww
I &1

Shri Nambiar: He is not obeying
the Chair.

Mr. Deputy-Speaker: Order, order.
He should not call anybody a traitor.

8hrl Radhelal Vyas (Ujjain): Are
we not competent or entitled to call
a man traitor if he is really a traitor?

Shri Nambiar: Yes, but you should
prove it.

Shri Radhela] Vyas: Suppose there

are traitors in the country. Can we
be asked not to call them traitors?

Shri Mohammaq Ellas (Howrah):
We also call you traitor. You are be-
traying the country.

Mr, Deputy-Speaker: Order, order.
He has to close now.

Shri Nambiar: Has he withdrawn?
The Cheir has ordered him to with-
draw on my point of order.

Mr, Deputy-Speaker: You please
withdraw that word. I want you to
withdraw that word “traitor”.

Shri M. P, Mishra: I have not
called any Member traitor. If any
Member feels that I have called him
traitor, I withdraw it.

Mr. Deputy-Speaker:
up.

Shri M. P, Mishra; A lot of my
time has beer consumed by interrup-
tions.

gk fadfaal & o e duseY
¥ og vy & fr feemi &Y dar e
frerar arfg®, S W & fa¥ qav
T famr aifad fs &f 57 & fad
qvaE NI Y 9% | 9 TF qgd

Your time is
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oA A Al H R YW w
waw fear § 5 @ oo aF wvedw
Ny af T FE oA A K
Toa ¥ ¢! w agt 9 9g faw
&, G & o & 100, 50 A9
XA ¢, 100-50 To T &7 AwE
g ST £ 1 %t wem g
oq T A& WY g §9T g°GT A I AR
fs 3 & o & fay qF fo@ &
AT ¥ AU WR o To 17 #WT
WIFE & a%, d9 9% I W AW N
T a3 wwdy § ) wafd @ w oA
®Y g7 @ f way ava § fF e v
TR A B F TEA A ATE Wt
AW Q@ E | GO T AT v
e § o faront oY WA € WK
ot wgar g fF T w1 ow Gar g
AT iy fog & A 99 W aww
od | s St A g ¥ v g
fir afage Y T anfore faed, 99 & |
gy AT B T FT GEHAAT HY IEEG
&1 oz o% @y Juw ¢ fow § W
dqr W ¥ wurer GAEw A )
w ¥ etz 59 AT RER |
aF &) wR g § 5w WR W
wae frar 917 @ @ M F AR
47 oF TR W ©TE & e
N Iq F FTH AT AT G § |

fah o o A & g ¥
o W w7 § T g § i ogfu
T AT AT AT § 9 W swfac wh
9T AT T FAT GO | g gErC
& T, dfem ol 9T W ey
gedt T ¥ Faw fear § o d@ifer
F: & sy @ awg 9w,
Tq ¥ fedy #) 391 98, AR W WY
qUTT wA P W9 I F< ) AfeT
78 S aWa 8, 9§ §m fear &
TR 9T IR A R gw I gur
w30, gw 9 gar &4, @ ¥ 1
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T @1 wifgd | I & fodr wvwr
& wfgd e o A9 ¥ § ogi oiw
7 uw gar ¥ agt 15 99 ¥ w4t
AfeaBorr et ¥ on eAfeRfy
R af ) o & a7 wo @ g
¥ §, aiw N ¥ Y 3 W wAT @
2 % qg i a9 o G @ o9 Ay
I | W F Wy Fafeey i
Al § @ &1 AR wfe
¥ ¥ Faan e wdfera wrfser o Ao
w7 gar 3@ ¥ o A derare
¥ o @1 omE) O ¥ wafesy
%Y &y faar v Wi frgre w fame
& k| ww fay & frdew s W
i min d o § feem & o
20 TF¥ w7 T 47 3§ § w4 @F
et @ ¥ M TEE, TEE 0¥
o 10 TR W IE F W R
Jore TR #7 7g qw AT AhgAp
U ¥ & FX T@AR T Q@ fie
T B G A Y T w7 A e
7EY ¢, 9 T § 1 gy 9 oY demE
Y AT § | OF qgrsy F o shwrmroae
¥ wg fe o+l @ g gare
A FRAFEA 7 27 gy o framy
N faw feomn aifgd f& gmr
qie ST 7@ A8 wAT § ag Jegrd
o\ g & & # AW | W 9 gq
® A= s gy

uET § & A & fadzw s
arar § f5 az sgfve wif oo
wm

JuTeAA ARG © FRAEE A AT
Bz fifs) | (Interruptions).

st Wo To fAw : 3z "I AT (W2
.1 & quA fgat fraws & W
ot g At forr =g & A7 WA
A s¥frwagd
gt wf ¥, s ATz ¥ s gET
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[ 7o %o =]

wifgd, 3 oz & P qafier
¥ @ T @Y FW AR A W@
frg faeft ff o' Taemn a1 fw
wreTE # N g § e agdee 2
gom AR v @ d Far
wean § 5 o Aw o aght g vkt
A & fag & & www ¥ fem W
waw W w1 ¥ T sl w1 §
1o fad § & 1 argen § FR gm W AR
afl I W axs AW QU
wm A fam wmn 8, ™
T W I aw T wfgd | wgfe
AW §3 WY F, gAR T I g
nYER SO w1 g foer Ao
I afz gt @ TwR ¥ a@ @
Yy A qH W FY AT

o # # fragw s 5 48
@ ar 37 falnft =t & gl Fany §
§ fodit dqm wmfaee ol a@rd
&1 &1 e & e 7w ol ¥ g s
FurerETdt qet feaw wwronETYy aref
& IY | gAR Fgfae wTEat & 98
A T ] o 2w A sRSrar W wwify
MR ET W@ A A
w4 W e wTRG AYER, FATETET afd
a1 ST AT 1w § A
T QA ufede ® 7§ afFw g
T Y W FTATTAE AT G
A E Fifom F@ E, F N W F AY
€ 3P & S SRR AR g
Fia § AR FA w1 W o @
gfedie wream s1fgd |

T TR aTIY ;. JITEqe HErEY,
AGEFEF I AT ATTR TN
fred wo: et ¥ wrme & A av
QET T Y 9T T WA § W
o gw & T § ==t 7 gE Y, Far oo
I a7 FET AT G awET 9T
/et S[FaT qoF F | T FFX W
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0 §%e, 5W WHe A OF 99 3T
TT & 1 W AT E6E TF Qv § Y I
w1 |feT Ao @ fF a0 gOWT
TR E IR fmm e F @
WG HFT ®T THAT H AT TR
i fiwmawEsE ¥ Ty A g AW
WATR Wy @R FFT I 3@
e §:

1. Hall, A AR TR AT &
forfror & o foufir ) aTw fer ¢
wR IR AF T f5mr wmm @ AW
HHE 3 AT qFNY TG

2. gl frgeadf w1 w7
FATR AR S Favarqer g, fm &
T ag E

3. AR Ty gfa @ & @
dafems &5 9T T W FT F0 12
S §IY FT AT AFET AT § A
ot dTvT w3 & fag oS & g
T AT wHAT §

4. 70T 15 W W | AN
fadwit ¥ faadr qreil ¥ ¥ FT HAW AT
N QAR AT FT FH QFIT T |

5. mrma-faata Sifs ¥ fare s
¥ O fay fafrmg &Y wow qa
& Freor A, 79, G AR Wem
sl T MY m @
& 9T #T I § R Tl g% Ew A
#0733 T firelt S 39 @ € Aet
QW F AR AW X W B |

6. WA & gy ¥ AgT Afq R
wwi Afy fard €W & FIOT qUT WY
TS H T FH N F Fw A
aifgs 91X WINE e gseaE @
g



‘461  Motion re:

7. WS & &Y T, T T HEw,
& wrew ol W e wfi g,

TR W )

AT T WO 9T qIRIS & s
o forarr oY W ST o A dnfy ) W
< & foT wg & w=f ) o, Wt
T T T &) e W} & ¥ i
I RAT WY ZC AR AT §XT 219
I ®T wEN A H WX AT af
T WET F QW |

o qie AW ¥ ww wy W=t §
‘Faw wg ¥ & W w1 wwy w § afew
FR AT T8 & Tt gy ¥ oW w7
oo § | O R AR g
T o T W gEE W A A Iy
& TaX 3y @ @Y § AT N
o+ faear | @ fafy @ e
T &% HTe TE I &Y § | S 59 A
N af AN TR AT
g axeql aqr wfadi gro Ag T
wgfawa & arq Fg faar s & v ag
N T AHAT &, TN AOIfaw T ALY
AT FIfET | A A AR AT
geEn +ft dgaTe AT A qur A
W I ¥ A, T TG TET FGT
& ag AW 1 AT § w4 UeAfT &
FAT T FT AT FU T g qTGFE
F1 HIUAT FT& TEHT G F7 DA |

W fagg & qgar @1 9O f&A
7z & fr wfax oy § fer fomg 7
& USHIfA FT FGGT WL FAAT
2 7 ur arfa &1 wawE wA & AT
FIE 7 WU NG F owaEd
FAEET F1 QA &7 T qort
g & 1 weefE w1 g § s e
SAMET, AR AH AT W A
Y T T IR W Y EeT FET |

&Y gro Ao fam@y (wtarewior) :
A wY wraR F oy gkt s ?
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oft vt waw ¢ & 9§ g
Lo s o]

ST T 7 o AT T WY
AT AT T A wEd faw A @A
& § gorsy 7@ 97 | fre® 17 gl

'y A R A § e A
ot § wy Awr ¥ fow, wfew ww

I & g 1 x@ o ¥ ow qw F
T A WAy srwwe g & Ay ag foc
T WK Tegufy o fear amar &
YT AT Y Firerelt arefy & 1 s
& faoms WeeR & 9T ST IRy
§ sfadl & fawrs wowEl § fgwe
aw X § e § Wit W T
Hfarew ¥ & omar v & 1 ¥ A
o gt o o € AfFT we WY
Taer S Z@0 aHEm™ B g g
AT | 3w w98 § fr gETey
W A WA A g ToIfaF N
A7 T § | I g fow e =iy
wIR T forg a7 A o T A §
o FE & W qr @ A g |

¥ o ¥ fd &€ fr q@dmw &
50 TG q§ AFT § O T A9 A
T3¢ §f & feamy 37 F3T A § ok
I @ A F & frae faed o s0 4T
60 Y%z ¥ wfaw qfT §, I Sropw
gured &« #) famr & 1 A ¥w F oy
ra §fre w0 AFT N F7 TANT a1
a7 T T AT §, AT aEE FY
#ré famar Y & 1 For it fgeme 7
fa dw § va w3 A Aghat A
a1 fear ar, Y @y o7 g AnAY
et & w0 @ 2w F e g
s EM A fra F o g

ow W qaer T e e
FAT ) A 30 Q) I A w1 Fw ?
wt TAww qaw 3§ e A
0T w A @ § T § 1 Afiew fga
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[ vwEa% wza]

writ ®y & ¥ qgg ok @mw @ Y
I "™ §, 9% qweA § WK
T W AT W AN ey §
R Wit Aot TRt B v S
W far § W Al A w g
& o & 1 Y & wge =T E e oW
wor @ & ury feafa $Y aeeife
SO AATAT GHT § )

o W ¥ O @ A" wh e
oY 7 TG € ) W) g Sy faEr
&g 7T FE | W e wgr o i famr
g TG AT g, A & qen g
fo& w wor @ fF 99 A o 9
o] dEar 8 4r 108 At iy § v
I 18 79 W8T 19 WX 20 W 0
TEHT qT FW 9F § F g v w7
o & w7 far 'w F wrr |
TG E TR e vE ¥ ad
7% frrlt | & gt ®: 1 M i e
& famr 1€ A 7y | AT wAEw qE
a1 fs wmferg o @t v fF o ww
T e | e fomr Y a0 Wi fema
o= fom # forer gt Wi foreram §
£ 4 Wt WiIw & T oy § 9w
7 frar AT | W R g aEmY
& fe v oo @ At A=A, O & g
fr w fawg wai o fF e
fod wed &

ot fow aromw (aiY) o SEEr
afoameT 2¥ Tanm |

ot TeEe qE ;& =g fE
AAHT qTET {X | ARy, &t
F=ft ¥ 9 o &% o ¥ & 720w
N = T g 0§ A arg wwE Sy
dae g

N g w WY A
gren faww @ @R g ran ¥ @
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o T o480 & WA TEAT HITTAT WAL
g o ot Torife 1 s T A
CRTTEAT W QF WEST WTET W7 Tt A
fggeam & sl Toge & T TR
21 S g2 § fin & ww aw & W ot
Rt O C

AR e arza vl s ¥ fag
2 dary au AR we o 7 wRoww
ot T | 77 9N fear mr ae e A
Tl & fawy & fag ) afe o g
T it § % fore, s fam
t wfe faar ot & o) ¥ Al
sfamrd A s i W E A &
T Fiw" & o FYo AT THo THo To-
T 9 FET AT 7 Fawrfw v «
T @ Y § 1 o '
oY T S el Y & uw ar
g far I gL wiT ¥ uw Wi faw s
e gEa ag fe fom a9y 3 oefae
fred 0 & a1 T & § WAy My
FH ¥ T § 7] A F qo §
a9 3 § o 9 T A farrae Y oy
ERUESIS ScE R SR L1 R E AL
WY AT i g o aw fer f o
w1g 7. fam T @Y 9 wwean g Ay
Y | A & firx geaT g # fon o o
® AIAITH T B qT@T L | W
T GATEY A F AR OOHIA® N
T E

o WX fawre & woey 3 Swgan
£ | I EWTATT OF wEare & fwe Ay
20 WEY & 1964 FY | T TEAOT FT
am g A AR ) § e &
WuF I AT U WW F 4§ w
WET— UF ¢ FTUGT gfeqTe #7 g
AT GO T w7 AW’ | Ggi feewy §
T & W ¥ A o & e & AR
A wEER $t 7 F@ F1 e
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fea 3—a=t & A 9x, et & 9w
T, W & AW 9w, e, e
LT EE 7T O NS AT QWA
¥ =TT wEE A WK ¥ T #Y fewa
T Y | OEN BT qHT % 9 AW
Y T AT AT ARERET AR
¥ 9§ WA Y w4 w maw 2 e,
A AN e arag A=
= four mr, M @ EH A FA Y
¥ 7 R Y wifE IR ST wHE
& % 4§ J4T 7 Q9 v 9 fF o
FEAMRN@IEFHF R TTTE T
W ITH FB AR HW A @l
¥ I aWeT W | W T g At
IAFT AT WY FAT 0

# sy o A fagrer =T 9Eqr
g g T & fo fe @ s & A
Twfa® T @ wrod

Motion re:

T TF UWTE F1 AT § Wi
g F AW T g WA AT g
AT AT aTgE o gan faa & ww
R T A9 ® AT fF Ree i)
N q|T ¥ AN FT g W g |
F IR IO I A3 AN, TS
T Agr & qeg wdr & v Wiy A6
w1 5 g% g8 T ¥ wRY £, 78
FTHTC Y AT AT AEy & 1 W
TAT LT THRET Y ATET ory A @pfa
& o A 2 g A | e A A
% forar< w7 w@wr faar W) g A
fir o a9 Y L ux aga< wfafy o
X 99 & T 2 g 9% ¥ o feew
9 OF T &Y I F w3 qAv
faar o 25 gom T &% ¥ o
QAT 77T, AT A I TFT 4T 7 HAT
w7 o<fie AT W & fag mar ar
HERIATE HIE ¥ WY 597 & fag ¥
faar war | s ToredT faam g &
% 959 X Q@ fear i 99 g9y
¥ uva frmr &Y aTR-ATe. TEr THET TgEYET

BHADRA 17, 1886 (SAKA)

I W § | AT I § T femram

fir fiew w7 & spenifires o e foar

4T WX 39 o9 1 v fgara fear ma
w1 ag w @ agwrd wfufa 6 oix
ag ¥ a1 vfe &% a1 Wik frw
FA & qarfas a5 foar v @ I
T T i

I e HEE, FAT T
& AaT A w1 £ o Wy & o o waw
& I, 7 AW fra g T aany
v g TR ST A ? & e
ffry o e d o § 1 Sy
T & fF @ o w1 W ogen
afeT o Rede 37 avg @A w7
%3 g 7Y fis aE T ey fea Ao
ag ¥gi 1T, qeu W A sarw &, av
|9 A FET | AT T0AT FE TE T ]©
TET T § T I & fAag fE o9 qm-
o FAEk aEk Ao § g d
=TT s, I ARy gy o
T TE FT T AT &, T 7@ 1 AET
Yot Ty & W e w=s v ¥
dar T ARy A o A
% g 5 ww a0 & faq ww
&qr ar wwT A Wfgy | wTEaw &
T & Wi & fau oF eEmEw -
T WOT T ST I F AW R E )
I9 ¥ WY § aga A & A gwesr
forar & R o faaresr o oF Toar
frar @ g @ 2 Y el @, e
¥ wgg faerfy | @t 9 dar 9 faar @
T I A FT TN X @ § ) 9E
STHTT & H1 KO 57 GuT § A5 oy o Y
s

THE ¥ T A e
T fear @ | 9 ToRifas qwen
§Fn ? Uy N o e & Swd WY
qETE T F G A qF qET A B,
6 W W S 2 & forwy fs
ot dar wd wH w1 ofiwre
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[ < §a% amea)]

faear §  aot Toritfe e oy
& faq @y ®1 oF e S W fae
arr & 1 & wrr wEm feoenfac
®F 7T W § T B aoRfE e ?
i fadt q@ & avr uwhfas s
T W § WA gee T ¥ &
MR E T W ag W i e &
¥ gwar g

T WY 939 §IEX AR GEET
W AT QR & | IE W ang gwe
1 or fafaa &0 § W 3w & e
see fewr | W @ ¥ @
W wl A v vl § wmwor & oAy
o w0 6w ¥ T g @ § feum,
o oq § feael & @9 ¥ oy ot
we 5w ¥ W e, Auw, i
o & wfe el & qW agr @ &
M TF W aE ¥ wge AR J|E ¥
drw g7 @ fom omar § 1w @R
i fra s @ ¥ % feam &Y s Y
a% & S99 & vy W faew srfge
AR A TR W AR Y a @ F
Al At qor & W9 9 &
feqmAl $1 3T I F FH AW A
¥ aoonar wgat § v feem &) s
T ST TR A § WiE 9T wae
Tt § a1 99 wEd fram f gu
TH 9T WY II FT 99 37 § | @& -
fezm W wefod framl & 99 a9
FH AT qT FATT FT ETF AN IR &
AX § AR T T F D, A oAy
T ¥ 2w EEa & g v & W
T T T & HilE 7 AW gIET @
N W T 9 a9 § ) o

SEPTEMBER 8, 1064 Food Situation

TEHTHT AT FO WG Y 1 A F
100 & ¥ 99 Hred frae st I
& g Ay § afew e ¥ & ey
wefy WK geffy afay a § sifs
A & JF 9T FAET ¥ w9 aml ox
T T F AT AT § | g
wfgwifE 1w g #oadr
wemTg A7 ey =T & e g fF qmar
FIHER &1 @d W) uee a<g qav §
s g foar a3rgw & 1 WS
E & @ # iT fEm aa,
I @ Ak A a9 oar
FER A W W@ § o e
qEar § | snfa< & w17 § 5 s
oifs sraws aeTAl & o gafaw qw
& = &, foa f o A% 8 A
I G W W%, 99 w9 a
9 &Y wg, e, A w4 ey
& AfeT e a1 S forg s T
[T 18, =R fFaT & Ty W AT
g O 39 F fag v, T, wEr W)
W wifs A w0 @ wd R A
X ot e o A2 far ey § 2
AT @ FER ® w1 A § Wt A
Ty sl 7 faege i fram @



459 Motion re:

et § a0 Sad Tw O 9 T @
W A9 YR WS & a1 AT
@ ¢ ff g o TR W SEF
qi-3¢ woRTh wfgwrd it &
gt § ¥ @ § 9T vy s faee
@ ¥ S A & o W) AT
& A T F A § g oF
Juw feqr @ Afeq-wg sger
wredt ot sRhETe A vy W E
fF & qdq @ I T oF fafvem
wafy g 9 F a7 I FAA |
FER AT FF IR ¥ X
¥ft + o wh W ow A § -
afal i s #Y /39 A W)
I R AL, AW @ S g fw
AAT § g W I qgET S
Ffram A iR win ¥
40-42 FUT GHI FT I W7 ITH
W AE § | T A A qw o gl
W Freufa &, faegia ff s s w3
QT &, I g U gy £ &
TR ¥ AT T S sgard
% frpem a1 f5 &, Q@ wE@rEw 2
™, a feaEl 9 THEN TR I
el = w= o= g AR e W
w7 T a9 g, T a3g FF A
sfaar &Y s 1 s AT 3w A Ay
o TR F faeg wfwae g€
& faar s Wk 39 %1 gfeq war
I &1 97 T FY quedr Ry g% 9%
g A oawar @

¥ oF o ar favga 7€ 0 A
|gueare €, AW ¥ g0 #7 g9 2%
S Y AT GHET | o UFHe 480
F Areq fadwl § o1 g¥ e R
weg faedt § Sa% fau gq o 3 &

_EwM g afeT g f fgw W A
T IRATEF s g @
al® ¥ R FR Tar fead W@W
R g a4 e 3] @i ? W

BHADRA 17, 1808 (SAKA)
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Y wE T e f A
B SA-d i o 2 o 4f,
SR IuT feew & Wiae IR v
¥ fag Hfe} | IR g aE R W A
¥ fadwl & g g & fag, B
da & a A S 0o

St g (ST FR) 0 Ee
msﬁm'm,émﬁwmr

ot TREw oy daT @ aT W
g9 HEAT q¥AT & U WEE AEAG
T A I &

oft %o .o Wt (‘Tg‘l"):
ag #F W FY AW & 4w 6 agi ¥
9 g9 s &< foqar wgr ?

~Y qredaw anay : & wreeig aae

-®T guvaw WY AT § fe g der w3

faar a1

TR T e gfardy aner £
oK & 58 ag & 99 W A«
ufas s d=7 fFar sme oY stver s
o wraT ¥ v fow qvr & gEwt
argx fasren s, T WX T 9THT AW
T-SE § WW ATA T Sk &
T g

# mrq ¥ fraew w€ 5 59 awr &
FHIATE §T q97 TP A | G
3 fIgy 18 AW ¥ W gRTAAR &y
& ®1 woA Ay § A wa 8, afe
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[ e &x% quza]

% aw ' w@en g 5 wgw awmER
AR W W ¥ v Al wmw
[ET | XE FETATR W AW W &Y
auwT W1 TP A W s s
§ o Iu B oY g@T wwt § | fram
® 7T WX N vy ok 8, wfaw
oW I & ¥ T HY I agfaad
A A T AN I § AT F o
g fr TovEe o A ¥ frm
afeF =W I & fAu ORI ¥
o< ¥ F-AT & gfred 7 st
e &1 wgt w T OF gefrardy
2w § W T W AW OF qATETEy
T § Ao g WY E oo & wmt
wfes o Iyomar smar § 1 W fik
T, AR g A feg, s &
fag T | v g 7T ST
T Fgar & 5 50, 60 AT 100
oFE T Y ot I ¥ fge ¥ d=ht
& 3w 0T BYf frmm av ¥ w7 A
sfe ¥ 7 FL AW W 3 N A
QAT A G I HT T ATH FT
T, A @ A 18 TET Y OwE
A A gafed I 1 9w wE A
el 8, @ 77 99 ¥ T fafiea s
2 fafrg o & oY =9 & =9 A
¢, W< 39 § Y 7w I, A dw
GO 5 T I § FI¥ AT A4,
& fraT #Y g § fiv ag a3 gu W o
&Y | 77 TF AT W & e
| W gAY IR ¥ W W
T X A FHOET F Ay aER
® oY o TR ) 3 F fraT #Y
€ TeEmgdT @ fear w@w §

rd

& w0y welY ST ¥ 7T FEA AR
fis og wogw 7 & | &g w9 A §
a7 w2 fF a7 TS0 GTETA w1 FW
g1 gafwewd § o sefeer & @i
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Tt § I 6§ el fN——widw
W= & 1
Shri Namblar: Except Kerala

which has toppled down now; it has
gone,

15.00 hrs. .

off teRae arw < & W
T w1 Emga @wR s g oo
W Ig YAETH W @R ) W
& &, A weer ¥

¥ aria Wl S W gEE &
argan § f o ag Ty § fF qw oy
aW-ERE ¥ grera fa, WK ag ey
§ fr 2w ¥ wfaw 9= I, a1 39 A
forart & foq go w7 w3 W, FTE
¥ ¥w ofEdT # @1 1 a7 ¥ I
1@ ag § 5 o @ qfe-gare s
1 ¥ 99 F agd w § 9, afw
39 # 7wr wR 9@ F feAomw wy
dfee ¥ @ gu Fwifaa adi
SATAT, q@ &% g FTH 741 g AT |

W 3W N aT & T N, ™
Twr &Y 7Y %7 59 & IFT FTOT, A
R s A I A & wr
fegem ¥ wfawax @@ feaw &
g o ¥ T oaw awEy §
oft et A gfte & g g WY qTT aEey
& o wor g € W ¥ g ¥ e
@ & g GHE uFT w e g
N & TA-few gw qw@ §, woe
w7 fgy F & AR qwr A F g
AN qga oAy &, w9 9T & gray A
T A8 & 1 W O T S
&, for 27 4 o ot & oW &Y g
T &, Wfew ST F o gaTdd, dwel
THE T & | IF TF A9 W e
i N, 9 T T A A Y
AT fie 7 A FIav &, wwey AT §
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T fram FEaEm, 9@ 8% "GO
g faar Wt afe-gar & s T,
i ax dw§

|y Tt § @fet F1 ST awar
T g | T ARG XAE W 9T
¥ A & wiws { fr difew & s
% o9 feaY vfidml A frofirm
g ¥ faeadt it et 1 % deaTge
Al T G AT § Wite ag o
W W A oF A ogREn § oA
efefeera ®1, wiwel &1, W= faer
gt ¢, e & e 9y aER e
A @ Y e W wqg feafa
1 T T, AP wiwe W od, @
*@ frdt Y #1 i A faen )

fearé & arewr 98 qad 9w &,
Afet 7@ g F FE wiwE g ¥
T 7 & fr feerd ¥ 9 wuw g,
FWERA N G A, 37 F waesy
ey Suor 73 % | fawme & R 9T
& aae g § fe wd &, ot
g *1 o fae vy G, aRR ¥
wiwe 7@ ¥ 5 gt fawrd ¥ fra
W G a0 | FIEITE FART Y GO
gt aft § 1 feurd & anw ooy W
Toard w1 #x g oy, o & frame &Y
FToT U &) T BT WY I &Y g
QU H, NI I FG 72 ? 9
o 3 & fe o e S F @
@ I A g dr W QY &
ag @R A T g wa A wr
qfms &)

O @G 99 &7 I q9A
T XY K oA wT §
™ W § A fee A 4 AR
®F AT L, o  AgaTa ¥ wgr fs
X TR WA KT ST A9 grat
¥ ¥, & qug v a1 T a7 feay
T TTHT F G G | AW WA

BHADRA 17, 1888 (SAKA)
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T v 1 & fraew wem fe @O
IR FAT 7 (i e 490,
affT W @ o B IRy W
AT T T, @ g A WX ' AW A
70" AT B W W ¥ A e
g & & aFe a8 s awr @
a7 ot A/ wAT @ &

W &R 98 & SO §94
€rq ¥ A7 Ty §, @ & I9Er @
s g, S 99 ¥ 98 Oy Siw
g wfey f6 wms w9 A< v fre,
a7 FE FE ) N T Y, W)
TN AAMNTA, TR
T W AT fad | & fee Y
Y wgea feard o &F fie 99 ¥ 3o
& Tw  fafa @ mifg] | g aw
feart £t Gt gfaard 33 w1 9w 3,
TR ETaaq
it #Y fawr WY § 1 Afed qQm ¥
TR IT H fawy X awt § ) Frark
T QT 9 A, WATNFT FIT ¥ qO7
guTed &Y Sy W fEEr ) g W)
Mz e e <o | W & gy
AT & g A faedt 7 aw ) AF
§, fom &1 frem ot 0ed § o< aviy
rr @Y & I & Ut MY o firerar
R, 37 § d3@T ww e ol
X & W vw wwre fafrae fey
I fF AT e &
ofe®w &% T 8 | > 99 qIq -
wTEMT § a7 ey fraf & aed
o, d& waEn, N9, fag w1 A,
diiiT i |G wfe, & T A W
g a7 fear o e & aEaad &
T Y ST A G AT AH HT wC
9T At {31 w7 qATHT §F @ Ay
# @€ ) W & wfafog sa= & o
vt & ani W AW & T o e
g r_wrfge | o Wk ST A 8
o GO § qEgET §, g Y



Motion re:

[ T da% mza)
At ¥ wigew ¢, g g wEgE
1 vw W A W oarEE
aff v, ¢ I 7 _Y AT
& gni

o Tty ¥ qw w ogwe §,
woF ¥ 3 & | W gg wfeq fw
T &I, ¥T U H AW 9 0F
TR T N FW gw, dfe g
a8 fF o &

ot mrfrdo (oY)
2 FA 9T\

ft TETE anE: W ‘g w
wre fag’ g O & e qeer
T w ATAAT § 1w Y § o gt
g g agi v TS WA ¥
arepifes wEw IS WA wrfew

A AL L

W & ARy wg 9w
fe faoel z@ g@ ® §gEm
& & qom g § fr fem s &
agam ¥ oW\ oW v ¥ oagaw €
f& &= & AW 9T HEX wA@T Y, AY
Iq N o A | 7 oW Ew
¥ ggaw § 5 qEawEl € g
WYy TAR AT FE TR
FETi @ A, 4 AR Y I ?
S FTHIT AT §gaT gt &, ay
I H AT A A A Q0T T 1Y
g 9T ® & o T wfegw oW
Ik qrg § | a fawem 3 & agi
a1, TOANT ¥ g 99, g 9w
gq § 1 afer s faOdy S ag
wgd & fr N9 & T ag 7y € AR
IT AT F) 9 & gt e § W
wgt ST e 9T W fa @, &t
aoeTe frdifadt wy S § Faer &
FCHT T T T AT T § AT )
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ﬁwﬁwiﬁ»%fmﬁmt | AfF
T TR Hfe® A I & v 9%,
4gE ¥ A 9T, 3] Q wE AW R
qETIET KT AT &, @Y FadndY Swwy
qgEw 7Y &, W 1 I By ww F
ZAT o SR W & ST 9 el wwik
WY | W oA ¥ I R A HE
LU G

¥ fadg o wmgat § fr 25
fora § @t s B ¥ WO
FAWE EF AT § | BN AR AE
g ¥ ? q@ WW a9 § o 6wk
R IT F T | AfeT Hqw\T
Rfrag Swfafrw awmm 3 1 =g
INTE ONTE AW N SERET R, A qTHY
T o & foqww & sqEvyT F WK
&t ¥ T % B, FEA A oer
faemae &= 9T 99

% fex dgo § 5 oag e
T H AT T F qawEdr 1
™ W # w¥ur gwew W ¢ Wk
W W T A F A, wEEA @
el # gfic ¥ A wfme
& ¢ | W g Y & wmee s
qF ! T | T I 9T 91T gy
& T i T A | Ao e
AT gl
= & gue i, gl i g A U
fAFwy? s gidm
w1 g %7 o i wgraa  foramy
% agt wg 4G SR ) v E e
T T g ) I% I AT A wEd §
s T @y orar | < e fan, i
e f), a8 EH AW W™ | AW 61

%T WM, a% T M oW | e
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T W AT A o wd e Y o,
™ e WX W v w0 &
w1 s g AT FEAT WA TER
& A ofie aoFTd T & A v €
a wfire sregr gm0

W WXl ¥ g et f s
frr @ &t 2, & aoerh Aifg
fr v g0

st groer o s (A7) WO
M ¥ AN yfers faafe srag 8,
3Iq § wff Wit g A€ Famm qar @ e
W GT T e qg WA § | afew
SE % ar a0F ¥ qg w@r mav @
oW gry 8 qffegfs it § o
SR CE AR Ll B8 N )
D AN & M F TR FW IS A
3 AR %) gEEE A wT R
aw g 3 g fely sf w1 v
& W @ W N w7 § v qornfie
wreq 7 fgar s aifgy | g f
AT T A g ¥
o daw £ oI g Y o ¥ 9
T argd & ) frey wd arg IR
WO E | o ¥ @Y
w7 g fe o W Ay ¥ s ww
wgEar %y & 1 few e ¥
qEr & TR R, 9% feg A Wi
.|t & Nw § 1w S ofcfenfir 8,
WY W A Y T, Fe R gemn
A, @ Wy § o A off qge ¥
a7 §, & WK A aORI qEd @wre
wfl, IJAAT q@E @ v ooy
T A o QG T e g ¥
Y a9 afe e s W
T FX & AW A &, 7@ gy A
ot w1 A Y gET 2 EwY §, O ww
ot w3 e & v W & eawer § e
T firdlt Wt wvd T ST gETe
® AT A 1 e g
T § Wi ag AN Y wed gwrE are

BHADRA 17, 1888 (SAKA)
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we o Q §, I waw e @ e,
I TER FW AN @ W
qg WIH AT N IR gE el
ardit IR @ BT, I 9T wAN
A ® Wfw w70

T g Y 4 § o) rw e
W qU @ & g s we Wi
¥ AETY W AT @ & W
B F WA F AT W A anfee
t 5 qe oz ag o Wi o Wy
g 7Y e @3 ) aga ¥ we
T 7T %o, 5 fro uwo 480 ¥
TR WM WA W A W@ § SEwY
A Ay & el A FTH | o
s At AT § IEw @Y gu ad
AT AT ¥ WA & waman s B
I AR § | W gH WY do qEe
180 ¥ TE WA Ag Y § WK
wE @ W oW AW § AT
AT A A AT, W TR
Y &7 &Y, A wARy & IE 9 AT
# ot a1 guw T &, g Jah
| T ¥ fag W & g | a8 s
T AE ¢ | R & =i w1 g
€ ¥ aw =@ e FT wEw]
famm wfqy, feedt & et wex o
daa 4 wEr Tifgy | @ wweww
wgt & WY gawr wAT frer awar §
AW AT FOM | o THo 480
® uw B Qfod |+ M W W ww
7 ¥ W W, TR qEEAT A W
darc @wW Tfed 1 @ wmEwEw Q)
™y

fer v o §, dwda v A
¢, ST WY g AT A wiferw gATd
T ¥ HT fEd 1w WY Ff I
far wreT wfEd | uw w7 E§NE &Y
£ wafr Wk aget § @ wa w oW
oft & e @ 1w ATy ¥ friw
7 @ e § | v ag § fr oo
T EuE W AR wrgf g d 7 & wwwar

ﬁ_"&ﬁf
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[ arewr amr wAY)

£ fr fom wefs st & o g
faez &, Y ag 9T § FF oo waAT
oI § R A @@, I I
faei Y gy s ¥ aw ot
g T ¥ 9" @AW w9 W
g | W fF FF =T W
T ¥ g g T ¥ ar
W IR gF grfed § e F awre
9wy %3 | faumw W E X
A0 WEER #Y wdEr &Y v g
W Ay & sg awar § f& W
freft & o WY Befeea @ @1 Saw
‘IY AT T & 9T, FT
& g W9 3 Afed Wk difee W
HY AT WA A AT A AET HEAY
wifed |

ez fer Y aw Ay R &
A aawar § fr fandy <Y w1
W gzew vawr faindt g gwar €
wawr & fadw T FT ogwar &)
AT W O T ¥ g6 fadnft @@
FATFAMQPE ) TFRY 5w
qF GIBT AW ISWT § | IAE
“$EHT TR F iy T fF Qe
wr fadw fFar smaT ¥ & mwer
BT &, g et § fr @ A & ae
W & oA faw e fadnd g
A7 AT wrgE § W s ardf ¥ fag
T afae wX T ARy &, e
wfeqa qarg wad & faqd 79§
WIYET  JETAT WS & | AR FT
qF I Qe ¢ fomey aerifaw wer
§ e omar & s @ wT W9
FTAIT. IS TR § | IT T FT T
HIT A7AT & 9T WA AT a9 § |
TF WA qTer ¥ w5 § e wamd
TR WR gt § a T I w4
¢ fr ag v far @ oy Al
T, I €] = o et , A W

SEPTEMBER 8, 1964 Food Situation 480

¥ A A W @ W aw
gt Y manfer &w & Sonfr s wwfer
T G frelt oY e & fag W
g @At § | W s deet o ar
AR FHE T T T AG WA
afer G ol #1 I w W Y fa
JAH TET F, ITHT qEEATHT FT g
®T g | qq A9 WA Y ¥ faware
da1 %7 @57 § a1 wavw dar WA A
wifir £ | AfFT W A wawr N
gt § fa o woEr W fawarw Y
gred A E wE EE A Y
& Fg T T T & F WX
o ¥ W o R e g
¥ 7g i § 1w w g,
N8 T ¥ 91 arefa® & § @ el
X faaT w1 a1 waww SR o wfa
famame &Y wrEAT ¥ ¥3GH W w7
T 7% F¥AL FT GEAAT @ § | WIS A
s O § 1 & oy & oo
AT T ¥ T For  fE oo WY
g Rl T Y JFHT AT F qE
A § &Y AT WTET §Tq AEY 3T )

T T B WY FB N FT
waifed e ¥ ¥ w<ly =wfed | o
TN ¥ Fawr A faear m@r @ wfgx
& fiF Ioare gATX AW w7 4 TEY wHw
FATL a8t Y 9T a7 fedr w §
g AT qT A T A oav fefa
§ ag ™R ¢ ot §, s Ay s
SOTET B AT § ) WAy W @ ™
a® #r feafe dwr i Gt @ afew
v o w8 g f& Whifas G
weT At &, agi WY @dr weedr G
& i & 1 ¥ T waww ag W@
T e oy s s ds i
&4 Tawr gem e wE O w8 S ¥
& T aRET Ay w N AT g €
& s mvn § ag o s wneadr
& §, fram oY &, Y SA wE g,
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IqF JARA F fAY IV W= I X
Frag faery wifed | W wTEET
F M 9T Fwmat & oafat @\
FT oY 9 99 F ¥WF qgm ¥ TS
2 § freg AT F W IR, WA G AT
aEqT AT G AT | g qFR
N T qE AW A KT AT §
o & WO N30 FY A FF A WwGaE
¥ w A FW A F A 43 To
afy frew & fggm ¥ AREAIwR @t
JT & 1 FTRETT & wW W @Y AR
IO qF WX FW F A I 43 To
wfr frme & fyamy famar
maAdE @ e ¥ S ST s
21 /fFT AT YW T AR A A
& ZA A € A1IF, 60 AT 65 To A
fraee ¥ gdTar qwar & 1 g =Y
Nagy wamy § & g
¥ frde e fF 99 & Y Sl
£ I ¥ w7 PG 9T AT H7 feav
JIT AfEd 1 oW o Fed T N
T § 7z W IFe) fedr ot a0
¥ R A § fr Dearfer s ah
& ) R ¥ wgrom g frowd
W oEER % @ ¥ ) Afem WA
wAH wT ¥ Y qg AWAT Iex gL A
arem AE § 0 K @ wgm fw ey
o i ¥ @ Afew A F
faim & q¥y W 5 %o wfa fEww
ft s w1 faw awan A @ W
I waw g v § afs g7 A
AW T GENT § I FWEEC AV
& W faw &% | w SEwr
WO S Y g WTEr ' A
s geft @t a2 wamEr AgE wom
X &xrare At o Ry wnRer )

T FTRETT AT JUTAT § 9 67
& T e & ¥ a1 fagr
IYTET JAIA AL ATHL ¥ W W IN
3% gfedi & Y | 9y % W A

968(Ai) LSD—S8.
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afsedt A & aw a% A ST g™
&7 A& FT G | WK AW B S
£ FEFR W oww T o
oW ¥ ¥ fowd fF s qETer
qar g I fF waw g, T 4, 2
&1 oo e & qwe 9 garrd

Faiaﬁmaaﬁmnmw g
I gfedr aff 3 ar e A
fraffer =& w1 o g o smw-
T &, 39 AT A% F W A Ay
T | W gfe gw fw wr ox A
TaT A ey § ww fd e
T A S A ) R E e
TR & W T FTRET] A qey
o Y g Fgee ¥ AR oA
I T T TETC A ®E QAT ;T
) @ il A aw g T e
g arr A & )

b A o s &7 g
|9 gy § | ST Y OF WS AT
& omar & 1 o 8y giwy @ o qar
T frofaa ¥ N A 50 5o afy
frgew & aft o ¥ 77 w0 wfk
few § o mrow ¥ 104 %o
st feesr § \ & ag v fis awTgR
¥ N TE 104 &~ wfer frreee § oy Ao
& fag wifegeslt ¥ wwar § wdig
AT Qu W ¥ 2 faascaw 130
%0 Wi femew o f | wEfAd
73 oY faarcor sqaeqy § Sad Q@ A
T I AT & 1 a2 A wiwd § 2
X ¥ w9 9 qr@ay ¥ dwar g
aifed 1w & g fe ag 100 %0
afy fe=e & vavar wgrag & &
T WY AT & Aaw §) W
o G¥ ¥ el 9K W Awe Ay g
THI HUAT F2°H #T T o Am
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[t gt g = Y]
frafy ¢ a8 ag @ W
{4l

T 9 W faeew § S8F Fron
g 7z @ ¥ fr safqm o &
T WY G REm AN
waew & T & & A s e D
faezn =1 o fasga 9w &fay
forg s ¥ sl doET WEAT
X GO &R} | S ww T &Y
wrfmr R E Az A aw
JuEA N I FR | T AT TR
aff 5d @ wg A fis qome §
freT #Y w58 q0® ¥ o AT F
ol & A AR § woyEd
% fem T/ ) o A frde
gz q) =aear & afE TEE) & T
g A aw faem W AT X @
T MR | WY Ag ¥ aawman d
ot e ¥ fF 1 e § Re
e @F amm &, a6 9w & @ ol
o f 78 Ay § 172 D AwadA
w Tax T gfere 51} | mReg
# 77 @ i 70 fraY aga gfreD
w § ) ogm W owm ¥
o qcwey ¢ fr T W
o R o 1 o v w AT E
fie mgraey e A O e A
w a7 T i & faf fro wrfo WRo
&% aY v fear § 1 38 W o Rl
o W e e ¥ fad & g,
e W ARt T A W 1 Wi
ofe s A & T SO T AR
xt @Y i X far € e
wfowter &7 § ey ey
Herw i o fn feftowem & & wfew
s ¥ g § ¥ greRz Al
# o1 ¥, sofeat & gro &, aga W
g1 firRy wet a3 o wmor Y &
o sy N wrEr T wer gt
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W AT Az G FgEE W
AIAAT GIHIX TET AT AT & @
¥ @ AR A7 wT & Wy ¥ oagw
T ) @ &1 e ) A A
# AT | A i sfane
TR AT A fifgw ;| ey
w3t Azt g f g svEn & s
s fean W g S| oz, d4r
fr wgr mar &, At four wm }, WAT
Y w9 TG T T § 0 G N wO
T fF {¥eo = WX faum war §
feg Tad W s w9 A wWr 21
ot offeafy & =2t 1 fegfa w0 &
W ¥ geww & Fifew N 07 W7
Tl TR ¥ SATET WA WAT AT )

AW F FAT F OAWA F
wfeeme W eAfRasfea &6
NS W § ST T AT N A2 faar
AR A s weeT W AR e o
9§ I F TG FT FHwAA FG 5
oAtz ¥ sfoe g e g
Ra @ @ o W e § s
AR oY § 1| A0 aoEty g gy
ot w1 AER a8t FTRERY
1 AY 3 F A v & fAd fqqEr
am AR fomn ST fan o g%
Iaa1 fear e Sfed

oft arfw (wgwTeR) @ STTeRw
wEEd, 7€ wEE ¥ At 2w F ww A
w ¥ g AT awm @ g
9:¥ 31 9 & A9 I = gwn,
5 WA & Q0 PRE I8 6 AT
T T W FR (AT R AT Y
™, R W &0 R R g
ot Tt ®E, (= W & 0w
I RUTE § ATER 0 WA F
QX NuTaw & T | Jg qE A
gros gf v M ord @ fe
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wgmE ax @ @ 1 wimE W oeR
¥ fa2 g At a5 ¥ AP A ool
ATy 4, wE FEw ITA WY , WX AN
oy @ f5 o aTe WA e g
e fawm w0 & &, g A
Iy & Ay W oy &

15.30 hrs,

[Dr. SaroJiNt MaHISHI in the Chair]
% gar: af P @, T WR
R AT ¥ W ¥ aF gATeER §
o T8 a8 T AN § I A gEAA KT
ATE F Ay A A ¥ A
@ I @, e & 9 @ fE
aw aud Af wn agw & 7 0 fo
FIETT §1 HT HT FTW ISHT G907 |
W YE & qTa9E W aF AN oW
IaT & fog Y & 99 w1 W F@av
T@r ¢, S R Jawr § o g =1
8% Az R TwagaT wWar d W
@, % AI¥ 990 @, % 5@ R
@, 7 ¥ T & Hfanl F gy T
frazer @3 78 WX 5B 3§ #1 &
T Ay fer a3 & S aF gt K
W Fawal § IR v 3 foar e
% fam a7 usg & fyare w9, AR
¥ wxw & q19 sz g § f wite
"R F AT A qw A o) A
gt WY a9E ¥ W g W wE S A
N T EF GES § A AW F A ¥
sna T fea §, T o ag dw A
W ag & aman g o

W ¥ A ¥ wEaTE & U AT
AW /AT AEY | TTHIX WA WS-
foran, e, amt wife & somft &
g W fafewar W ox fawer &
T2 19 oW &, ¢reite w & e #
TS Mo & 1w oW A 2Rt ¥

T BTET ATATT EAT §, WX 39 6T WT
fafrag &, waT & wurxy &, 2w F
a7 &1 W e & AW A rAR
aw T ok ¥ O @ & quw ¢
fe 3w # Wi Wt ST eI IS
AR WX A P9 o w § elR A
w # o wgart WY waf ey & Az
fadelt waror & w=f T ool § oY
qw § o day g &, Suwy a=i ey
¥ ¥ WY SumeT wHE a9 W A
& o % aq W2 s oft § 1 ew
o AW AF W AT # aT w7 |

WF AR A wgar i e §
T & qit ¥ gOwa weer a¥E § e
&9 & wawar g fF aoer w1 fdw
7 & & T A § w1 qINT A 3
=t g A wow T wowr F
®E 9T, W AR AT XA FA@ A WY
wgr a1, fEawam ¥ o s age
STt § IEEY TH Y P & ) T
w Gt § TEw faae WY T Ak &
&Y Fo FUmTETY ¥ wyAr T
e st FENwHF
THET FTI07 30 F FTET T KT FAT &
o @Y & sgry woom frer 80 X
QT T AH GW W AT AW IR
Jur w3 & 1 wren A # A @y
1 ft wormTard ¥ wok @ § W6
e AT & 1 A g wwd g 5 I
T WETE & e W wwet 8,
&1 W I O & fAQ w2w ISy
AT wqT wAW ISUT MW aw ! Oy
A N AR A TR X R
Y qX BIAT F¥FE ATQ ) IF A w0E
i o fadrar & w27 fer ) ATt
der § fe fegert ¥ oY a3 ¥ aw
s e I e
™ 3¢ ¥ #18 fr @ WY o sy
wii wrer war; A A W w@ qohraf
T RASER ¥ St Wit ee frar
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[ aifaw)

T T i W A free &) & wzan
g & T ®IE AT 9% 8T AT
a3 AT ) I wET W R
doft mrem w1 wx fae, e o
a3 7 fre, famdy ga qeiafy w1 WX
T R | Sy faw e arow
& fasr a1 )

oft Fommrd ¥ L 91 5w
i A Frprer ¥ fAg e 7 & ol aee
Tl & 1 77 fREdd & ocF g
&, Afee wror o 3w 7 v wEAT
300 ®Q¥ o *§ HgAT ¥ 3000
FAT A wrET dAT § A @ AW Ay
FrEE A I F A ¥ A
s § i g wde ¥ g S
foddly wATOr & 77 W A qET ;T
@ qr I} 0 99 9X §e ¥ wfiw
& &1 afwa o fegem & g @
FT FERR vA § I a8 Wk
fY s sEr? gy vr@ & aF
geiafr s FX § diw sl |
X § T Tt F Nww g ?
TF-aF JofY

W aved ¥ fir o st ForATa
Yol awe Am A s e am &

wifva dug T syw @ S,

A g waw wgw w1 Afer
W I O I® N e Ggw a
fram T <@ mar

TF T S FEAT AEATE | TR
¥ gy A W T fRY | 9
N awg 1 | SO § ST o A
o, O ¥ W AT 4T 1 W I
7 & av T afoms ag g fis domr
¥ 36w & A fadom faw W ®
fis ¥cwr ¥ oy & # ke | o &
ST ey ¥ fie I §S HrERT A
arfen | wfa A% fag W TR
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m, afFT A sarer AF T A F 47
I AT F w Tt § O s
TW 9T F4T fRQ 91 W IEH IT
Tt A Frafa g afggan) s
TATT A1 GIHT FT JIH AY-ATY g
& a7 f5 ®1€ g d@ eafiw S
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AR ) AR AT AW AL ) WA AT
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ot aifee : A ) A oo &
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{ & @it § W A agy FaTET AW
< fowr 3 @ feafy w7 w0
Ty ? DA 5re &, AT ww g
w1 won g & R W e ¥ gER
Y # T T F TR AT § IEHY
AN T TAH GO R g g A
& fagr & 1 ST ErdM A AN

ag gut fF I wean @ WA |
T¥-a3 dvgwatwl ® d for mar
AT FERAAR & o we_ Ay
w0 wear i A faear 1 adr g
Ll i 1l A R U

g A M WT FAT H TER
¥ i far wrsfaw # dow g,
W frew sEfaw A 5% A ag
aw o § 5 @ freEl, WK
Iq% qrI-gY qEa @ 9 s aOeR
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N a ¥ s a0l & fav ow
FIERIA @ frqr 9y | ¥ Y
19 TR FTA K Wl 0 gw F o R
% ¢ I faeed N @ W ¢,
TR 9F ey & Ay §we
R sfawmm s Tifge F o e
ogl SATET ARt ¥ I TGl w1 NWT
o gt IR T} 1 oo
& 7R § ag 1 g el gf fY
IEATETAT S 7 waaT &) v, s &
TR ¥ g9 o § e ormgReTe off
1 TEEH g & a% ¥ frgwrt v Wy
dfmfr & s N wEefe § SR
famid st st ) I faa &
o 7% A urd §, uF T s
w1t R e it 7 g Y g Y Ty
o & 9F | ¥ qelfal & foeit
¥ W AT w1 e qEr @ = ¢ fw
Y A gH AN TR G FoqT FT A |
s Y FE T@ TG | T]@W |\@Ew
g faelt # Y ;A gofivfa o
s w1 d@ gaa & fomwr fs
AW FTWH NG 949 ot i O
N Y A S ¥ FETH AR %
T At 3 B wrAANR W agr A
SAAT FT AL FA & S T Y
g e Toew 99 ¥ W= gEem
ag §ar § 5 wgi ot I T A §
FTAET B W feaEl £, ) w5
3% & & Afew ogr S ¢, wwt oY
AT ST AT A Y &Y J9¥ T SqrEr
&1 S g8 T TR TEART Y T
t ) o I g AR R
W gl @ § N wder
% R Wi & firar, wegd W)
my ot §Y yAar e A
£ 97 a9 ) qy OF & AY Ay Wy
& qrfew a7 3 | a8 AW I S
W YuT WX % W WO 3T AT
wT FT qur @ o) faaw wi ¥
T &t § 1 o fggera § i
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o AT oY erd "o @Y ) @t aw
W & qAH § gt 1@ ST
¥ frre wlt § afew witw 92 -
qfet &1 9w § ¥R 2t s § fe
W 9T ¥ R W s
T e @ar Wit 3, A W
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EERT 2T FuEA w1 W frgr JmEr
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@ & oy & ag wgr wwgwn g fe
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o A v @R

aq 7, Ak § aw e
g7, ¥R ¥ & g Wt grw gu A
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oy W @ @ TEW wow
R R oIm A @ W ogEd
I W A qg Tl R O ¥

1

L
e fem Mgt W as § o
for T 1 SEd fawe wdad
sqrarey &R & G A s v e
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I FRFE IUE ® "R e
fox qFt far Wi a@ awdiw we
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[ =]
famr s D A gw A nr daT fE
T A fol gu e Ay am frers
* far ST d O wAw & T3ay
saifedl & [ETET 9T o WA 1
wi e A | g Aa ofr & ofaw
¥ wor wiw q& frar o W R aw &
T 6wt Y 7 3T A 15 few oA
da w1 erw ¥ foar ) v & X AdY
gt § fr foeh awg o ox @ E
wg® fort ol qT o oF o S 1w
guT 7 I ST A w aar &k ?
T I W qF IR frAr T e
@R g ¥ fRar o, §% qar
A Y7 oW WK @A aw W o
T R AW ¥ AT T GV AT
gy & a1 & faee @ AR W)@
T fF framl &1 e @=a fa,
et ®1 war gE ? AR @W IMa
§ f& W9 9= F AT AR E9T A
Heam gl & guar og o
o § f ot oY Tl & ag a1 A<
MR g ¥tomngfs
Y R & gemfoat & WA
e et foram &, wirersdor < frar 0

ot BT w R § 5o aadie
QWA g R @ g
forad o ¥ T wfawfal s
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Frraman Yy 1 3w § wew w7 fegr o o
T AW MY & W W 49 § wiee
} f5 dwgard S e g
{ WX OX W w7 A & qew sy &
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affy it JageaT Age 7 awt
X & @1 F e fygeme § 9
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shewmfar £@T v g JEeT Ay
IUET G F I 9 AT @ I
afe g 7 Yo fF @ fre® 15 ast
# faedt oY st A R & T
e #7 & awr o Wl gk af
R o A foeme w @
& & forg By L § £ awdedy
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AR FTAT I[ATE §, a7 97 @,
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®1 707 10 QIS &7 % griT 1 X S
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g WAfegd ¥ Q¥ AR g &
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FTETT Y IAaT &Y TF A F o I

WTEAT & I8 W SR ST AT ST

o fmag o frm @
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ot 7 dEe Wt § @ TR
oW wer %2y & A sam
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o frwmar § fe 73 T3 ol
R qE AN P avarg ! AT
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T W K AL AT wA A9y A
¥ Al ¥ § 7 gy &€ e
TR N Ay § e w7
7 forare a1 o1 R a1 ¥ o far
T @ I qeer faewaT ¥ o gw W%
AR U ) N wRET WY AT Thit
Y seafafa § : 99 for v ag wrEaT
w WY qORIT wE wX oawar & &
o g fRoar & fag el
I %7 2gqY GAA wT Y § P aovEw
Aaw ug AT § fe owmw Ewe
® ST FWIX FW qAT ® W
W A W AEEE T | T qg
qofrafer whr FoRR ¥ wRE Wi AT,
ol FW § a1 Tg TOWT FgAF w7
Rt § o e iz ot § 9 AT @
FIUET I 9T €A @I &
FTHTT ®T T A6 AN I THW AAT
wrfy s ow =w s a7 At o
AW A GHSATE AT AT § A ¥
ol 1 qHEEAr FTT @ g
wtue wadHe w1 5@ &1 waf ool
duar sET e fo o A
‘qefal &1 ToT FAAT AT I w7
g FTIW Ee | oWt oy a5 ¢ fe
R FAT § I AR W G
T B W | AT AN A A
firar ot €@ W o R W adr
TATAT @ W TR W 3AW O9%
afufedl w1 T gem. SR s
wvTraw a1 g A A AT At
o afew ag wfasw & T gom

Wi gw 3wy § 6 fifyg o
afx d w7 €T W AT Av ¥ g
W% # & fau 2§ sEw ww et
8, wEI R¥ATE WY T AT FTT
t, 75 ¥ wee & o oW B Ao H Ay
faur wrar-§, 98 F FAX A 9T §,
ardr awf & o § W EW T
§ oA & IO oA g WiE o
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T W | A7 v 7 § FE W
@ ¥ & avwd qoafial w1 geEAT
T & T A T & WY axa) wriany
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afe gl w1 ey fas wga
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¢ @ & T Q8 R aeR ¥ g
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gl & o 7 amm Af 2
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afewew e § | & wzr ae ¢ e
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AT §Far &, @ 3 =T T H 77w
e T fear oy | awr & wAy ¥
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[ aifws]
@, @ & o feomar g oo At
TG T & N T Y, HT WA
& oY ot wrerd aget Wi 9w # o w1

t wafa grit, st W & weR g,
I %Y A farhard awer aTEnft |

Shri P, C. Borooah (Sibsagar):
Madam Chairman, after hearing the
pungent and attacking speech of the
hon. Member opposite, I have been
called upon to take part in this debate.
I am sorry to say that I will not be
able to keep the tempo which he has
introduced in this House. Mine will
be an innocent expression of thought
and maybe a few humble suggestions.

There are two problems which are
eating the very vitals of our society
and creating a disconcerting feature
in the country right from Kashmir to
Kanya Kumari. Ome ig the probtem
of soaring prices of essential commo-
dities, every-day necessities of life
and the other is the scarcity of food-
grains. So far as the soaring prices
are concerned, they can be attributed
to two causes: one is the lavish ex-
penditure on our non-productive plans
and projects and the other is the
deficit financing. These are the two
causes due to which, 1 think, the
prices have been soaring high and
we have not been able to manage
them.

So far as the scarcity of foodgrains
is concerned, there ig a shortfall in
production and there is the increase
in population. These are the four
things we have to tackle now.

So far as the lavish expenditure on
unproductive projects is concerned, I
may say that our country is an un-
der-developed country angq naturally,
besides food and clothing, we will
have to provide for our shelter. for
our health and also for our education
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should be a limit and, I think, we
have got the experience that we should
not be so lavish in our expenditure
on non-productive projects,

So far as the deficit financing is
concerned, again ours is a develop~
ing economy. Here also, we canuot
avoid absolutely the deficit financing.
Naturally, there will have to be some
deficit financing but not to the ex-
tent that is provided in our plans,

Then, regarding shortfall in pro-
duction, it has been many times heard
that we have not been able to reach
even the 1961-62 production target
which was 80 million tons. Former-
ly, our Third Plan target was 120 mil-
lion tons and then it was revised to
100 tons and it has been now said
that we will be having 92 million tons.
It is doubtful whether we will be able
to reach that target also. So, that is
the shortfall.

Then, with regard to rise in popu-
lation, the population in our country
is increasing to the extent of 50 to 60
lakhs every year . .

Shri Chandrabhan Singh (Bilas-
pur): One crore every year, not 50 to
60 lakhs.

Shri P. C. Borooah: I accept it.
My information is that it is about
50 to 60 lakhs. Then, in addition to
this, you have to add the number
of refugees who have not only
come from Pakistan but as a
matter of fact the refugees from
our neighbouring countries, rather
from all over the world. There are
the Burmese refugees; there are refu-
gees from Ceylon; refugees from Por-
tuguese Settlements; refugees from
South Aferica; refugees from Mozam-
bique; refugees from British Guiana,
Madagascar and so on. These . are
the refugees we have to feed. Then,
there ig also illegal infiltration in the

try. The ber of mouths have

Naturally, we have to spend some-
thing over these things. But there

increased and there is shortfall in
production.
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However, we are gratified to see
that the Government has risen to the
occasion and they have taken steps by
which we have been able to check the
deteriorating state of affairs. Our
new Food Minister who has taken
charge of this portfolio recently is do-
ing very well and he is making hectic
efforts to get food from all over the
world. He wag very successful in his
previous portfolio and I hope he will
be more successful in this portfolio
also and that will add another feather
to his cap. We will be failing in our
duty if we do not express a word of
praise to UK. and US.A. U.S.A. hes
given us millions and millions of tons
by their own ship. UK. has also
diverted their foodgrains ships towards
our ports. These are very good and
friendly gestures and we should cx-
press our gratitude or a word of praise
for these countries. But we should
not rely on the import of foodgrains
for all time to come. It is no good.
We must see that we must have suffi-
cient food production in our country.
The reason why we have not been
able to reach the target is that agri-
culture is not receiving its due posi-
tion at the Government level. It 1s
not getting that much importance
which other portfolios are getting.
Whenever there is a formation of
Government, everybody wants to L2
a Chief Minister or a Finance Minis-
ter. But, unfortnately, nobody wants
to be an Agriculture Minister.

Agriculture has not got a status
today, and, therefore, ultimately, the
agricultural portfolio goes to an un-
willing hand, and naturally, there is
not enough attention given to it. In
this way, agriculture is not getting its
due importance. It must get its due
importance. For this purpose, I would
like to suggest that at the State level,
the Chief Ministers, or their No. 2's in
the Cabinet should take over the ag-
ricultural . portfolio because that
would give g status to the portfolio.
Let it be made known that agricul-
ture also has got a special status, and
once it gets the proper status at the
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State level, then the officers of the
fo0od and agriculture departments will.
also get the proper status.

16.00 hours

At the district level, the deputy
commissioner or deputy magistrates
or whoever may be in charge should
be specially held responsible for the
implementation of the agricultural
programmes in the district. If neces-
sary, there should be g curtailment in
their other duties, and they should de-
vote more and more time to the im-
plementation of the agricultural pro-
grammes. '

At the block level, the block deve-
lopment officer should be an agricul-
turist; he must be an agricultural gra-
duate or an expert in agriculture. If
any officer is not one, he should be
trained. Wherever there are new ap-
pointments made, it should be seen
that such officers are only agricultural
graduates or experts in agriculture.
They should be made particularly res-
ponsible for the implementation of the
agricultural production programmes:
in their blocks.

A suggestion has been made that
there should be separate village level
workers only for agricultural pro-
grammes. I welcome that suggestion:
That is a very good thing indeed.
Everybody is saying that food and
agricultura] matters should be kept
out of the party politics: My hon.
friend from the Opposition, Shri H. N.
Mukerjee actually was pleading that
it should be so ang that these prob-
lems should be kept above party
politics. But I ghould like to point
out that when he was speaking ou
the PL 480 imports, there was some
trace of bitterness ang some bit of.
politics introduced into the matter. I
would like to request him to take the
lead in this matter and set an exampie
himseM, so that other parties can also
follow that example and see that food
and agriculture are kept above party
politics.

The solution to our food problem
lies only in greater production and
better distribution. There are two
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[Shri P. C. Borooah]

ways by which we shall be able to get
.over the present difficulty. So far as
increase in production is concerned,
if Jook at the plan programmes we
do not find much defect there; in fact
Rs. 1280 crores were provided in the
“Third Plan for agriculture. When we
discussed the Mid-Term appraisal of
the Third Plan, we found that there
was enough material to ghow that we
were doing enough for agriculture.
But why is it that we have not been
able to reach the targets? One
reason, according to me, is that the
machinery for implementation or the
administrative machinery is not com-
ing up to the mark, and consequently,
we have not been able to {fully
achieve our food targets.

So far as production of food is con-
.cerned, the other party is the culti-
vator

An Hon. Member: There are two
parties,

Shri P C. Borooah: Yes, there are
two parties, for the production of
food one is the Government, and the
.other is the cultivator, or the agricul-
turist. Only a combination of Gov-
ernment and the agriculturist would
be gble to produce food.

So far as the agriculturist is con-
cerned, he should be made to realise
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price for his produce before every
sowing season for each crop. That is
an important thing. Once he knows
that he will get such-and-such a price
for his produce, naturally he will be
encoyraged to produce more.

Another big impetus that I would
suggest is this. The land revenue
which the agriculturist pays should be
exempted jn those caseg where the ag-
riculturist capn produce more crop than
the average in the locality, so that
this would serve as a sort of incentive
or prize for greater production.

Further, some tentative proportions
should be fixed to lay down the ex-
tent of cultivated area of foodgrains
and that of the cultivated area for cash
crops.

Pesticides should be given free. So
far as fertilisers are concerned they
should be subsidised. Yesterday, my
hon. friend Shri Mahatab was saying
that the price of fertilisers here was
perhaps the highest in the world, ex-
cept perhaps in Spain.  Fertilisers
should be subsidised. Then, State
trading should also be introduced in
foodgrains. Whenever and wherever
it is wanted, fair price shops should
be opened.

Then, there should be fixation of
prices at the production level, at the

that there are tr d advant:
ges offered to him by science and tech-
nology, which he should exploit; for
his own benefit as well as for the
country’s benefit: we should make
him realise this.

There are progressive farmers in
our villages, and they should be en-
couraged to share their experience
with the weaker sectiong of the agri-
culturists; they should be encouraged
to work with the weaker sections of
the ggriculturists so that their own ex-
perience can be of use to the others
in their own work.

Further, the agriculturist should be
assured also of @ remunerative fair

wholesale level and the consumer
level.
I would also suggest that banks

should be restrained from giving ac-
commodation for foodgrains stocks.

Lastly, I would suggest that the
zonal system should be done away
with. There should be no zonal sy-
stem and real integration should be
allowed to have its full play. If
there is any hardship in one area, the
people in the other greas should share
it and know that such and such a
hardship is there in guch-and-such an
area and they have also got to share
it. National integration will come
about as a result of it. So, I want that
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the zonal system should be done away

with.

Mr. Chairman: The hon.
should kindly conclude now.

Shri P. C. Borooah: My time is up.
Further, I also want to go away be-
cause | shall be just leaving for
Calcutta. So, I shall conclude by
thanking you for giving me this chance

‘to speak.

ot 3o fire wfrw (gEAwI) :
gy feafa &1 frawr wger & a8 a@
qre wEY S ¥ 2w H @y fegfa o ==t
F@ % fau g9 va@T w1 2 o< fag
%7 &Y 31 oW gnen fRi o ardf
R gwer T4 ¢, fel o ot &Y oy
I T @ awd @) 77 A o T
aaear &1 sEfau s Y qfcfefy
¥, ow & oferfa & g w4 ¥
forq war w4 SO @A wfgr ag gw
& @Y= @R 1 IRt gETE W aw
N ek I A 2 Afed | o w0
? fr @ waq faww oo gt
@ §ET X =t A7 9 @ )

ar feafy i @R & e o
g & & 2w ¥ e et w1 gama
Jgafdy A wEhwmafr ¥
e ¥ afz @ W ) W
T @0 INRA 80 77 82 fafwmw =
2 o 50 v @ fefwfar &1 o
TR IO QAT A& W )
IO AT qF AL qIAT § TA T¥
NOUN0 480 ¥ WRAIT €T WA
FATAEN § 1 gafad g & afcfeafa
NEow N, ;| aveww A Y
aft T 98 I g = swEw
aq 7t ¥\ 99 ag gwenm A v R
q@ oF wAEwfaE aamacer qw §
=1 @11 Tfgy, ST af) STvw T W
F A E g
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g AT ATHIAE THT T AW
&, i wgt efefee @, ot et wA
i Y & agi T o W EF AW
% favamm 1 qrETEcer gAET I
wrfgd | s Helt W gar ag Har
wfgd fs s w1 WY @ & @
& &1 femiz X Q) 487 I¢ O R
= W & fay da w@w wfg
T 50 SFR § OF &9 AAOEMAE
AT TN KT TG § | IR
& fad # gem @ w1 AR
A a9 AR e § @ qAE S
T 0 & o 99% U9 @9 T IT
o wae fEar &1 g a Qorifas
aifeat § 57 ¥ G gdw § fr ggami
¥ g7 W @@ S ¥ g feafa &
A quR TH & gwAT) TW AW &
gER & aR § W gIeR F g §
I R GG THT 2 AW F 0T ATEATAH
dm #% fow & f afefeafa que a®

AT & 99X fgawr s
& a § E w7 Iord A § AfeT g
& wra < fadam @ & far g
F O Ui AT ¥ GA §7 €T
gt arfgd 1w & glfer wee
A F warEn @ 3 far sk Wk
aro @ § www fefa ® ag
T Y ¥ gHar & AT faxay ¥
qqie HqTAT # "I €Y SqAEGT 1 /Y |
weft odET A N awaey foar § 39 A
g w@ar @ fe wwler o gE
T ¥ A T e AT wfr
wT @& faaeor F QY § g 7 A
saedT § A T NS Y, var &
T W g g ¥ o fee g
I qr W A AT T8 &1 90
@z fram @@ & N 49 T oarw
F oA A4 § T AT A0 T &)
wge W7 [ & S F faw &
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[* %o firo orfew]
TR F AT A T 4§ o oA
¥ wgr e ¢ fin v % At g
afgd )

ATAH ® gET A OF TR
Hfer e anfed | Tfra o Y gfie
& WY groTy F wrEeg ¥ ox s af
& frator Y wravawar &) afz faest
# A 23 %0 A § &Y wergraTE ¥ 32%0
A1 § WX ATy § 40 wo wW &1
ST W & AR qW/T A A ;v F
T ¥ e wfew g w4t ¢ O
uF g SR w9t # fawg a@ qwa 3
a4 ¥ o A & AY d@ Iy W §
Il woor afonwm g ger Wi
uTET ATy ol ¥ Y AT Osdl A
i A # wer Y o @ g
W ¥ afkum ug g e s & v
WA N F A AW oy
s f& gx faquee, ¥2wR, 1964
gowdot fod & & wawmar g
I8 ¥ qr 8 T §:

Wheat prices in different States in
August—
Punjab Rs, 49 per quintal
Rajasthan Rs, 50 per quintal
Delhi Rs. 52 per quintal.
Gujarat Rs. 77 per quintal.
Maharashtra Rs, 104 per quintal,

W T A ¥ ¥|Wr A qene
¥ 9 w1 WIT 49 %0 T frrmew a1 AR
g § 104 30 9T fRmw aT W
1964 %1 W@ fod & wgar g
fe o or @ ¥ @ W W
WA R W gE ¥ o e o
@1 fadaw! w97 v ¢ @ @
&Y @aam)
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A a@ & a3 Fpw wEa §
fe faoow & 3@l st wed ¥ WY
fefexfmamm fom o § g @ 20
HIATER WTH F A A FAwTRT ;T
t % 80,000 PuTITE Ww § )
T ¥ 2y A e W @ Ty
ar 5 9@ € 1 I 9| AT " A
* o @ SHTTEE W9 § ) el
FoR W g @ T OF A€ ¥ iy
¥ WY A g ) @S wemar g o
& 99 10 v fomn wn § f wETOS
¥ oF are maT § O WY vy E "
¥ 3 o & Sfam & qween
fs §zo TEMET @ren OF ¥=E WY
T § TR A qend w9 FE
g

[MR. DEPUTY SPEAKER in the Chair]l

W fom g @

“Bombay City, where the re-
quirements of fair price shops
are met directly by the Govern-
ment of India”.
oY Tw=r€ A JEar A § I gfawr
S miqe o iy 7w &
I o g goart w0 # -
T §gw AN Y § AR A o
wge § WK w F, w@t A ww@r F
fad o goR fordm 3 1 SEE
R § oot w0 A gEeqy w0
qoeTC T waly | e ag gar §
fi w: Tz e ¥ aga Rt & 1 AT
z7 % fearx Y § A IEH wg
g o

e e A A wW § Afe
Q¥ g § ag o A Fapam W wegR
£ s 91 forear 4t § €, g A
fow qmET @ 1 W EET NG WA
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B o o T R wE A Y
§ st ox wAe & w=feew ad €
o ST ¥ S G AW R A Wy
wii v Al fawar @ wafad
i AT ¥ foee § fs 9 s
Y T § W a7 Tt g Hre
Fft § A 2R F I W@ T
g | wafag qg 9 fefesframm §
FaeT g o wigy | gz § wufad
RUTgFma - § o
& oY aga g WA Al o< g
3 ARy ¥ fr ok Awd
Tl Y W9 s 3§ A g e
T wEr T osgm g R o
feferfrime ®1 gT T «fed vk
A & o dar § 97 T g A
ifgd |

go fra & ag T anear §

& I ¥ oF dnbwren Ay
afed | @A ¥ AT A9 ¥ AT
T WV FTH T & for e e
w g s * far e Aifx

s TfEd W Sk Ak § fawre -

= feuriz & oF s S &
fom &+ & SEwT "= e E
o I R A W) 1% frerw q< #
AT = Afa fear ar 0 By oY
Tx IR § W fad ¥T a@w s
T WA, dur 9 % foiiw & &
¢} G AT 97 | 9 A% AT aHey
e® A€ G aw aw  =nfuw fawm o
TH JT T GO AH B g )
st v dgar W wewar & oY fE
uw ot =i & Saaw §
% GreaTw Siw qfafq o o | @
Wt 35 gu R ¥ W v ar fw
W Ty ¥ e A g
art wifgd | & 1950 § B wroRA
¥ gra o v Frge € ok ofF ¥y
A Iox & TR ¥, 3@ A Y wor e
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¥ %1 91 & 7 oF «iv o feE QY
fed 1+ o TR faw o Qi ww
frad sAEIRAT N § @ ¥
ot forddww § 97 & s quE
frrma &1 AR v SawaiE S
S gk § ouR W e gErT Ry @
¥ uR wer AT ar fF :

‘highest priority should be given
to agriculture’

QT gy 4T a7 5

“The Council stressed the need
for specia] measures to increase
the production of foodgrains.
Concentrated efforts shoulg be
made to secure rapid increase in
production.  Special attention
should be given to extension work
at the level of the village.”

iR 3 a¥ awEr |
g W o fer o) o os@3
¥ I o Tw & ) witw & afieww
¥ off oYy AT v Ov fr ¥ € g
@ fear wr@ w qfy fawm
& gwar o wr e ow fear
T a1 HfY o smaeqr & A ¥ saF

& OUET B W AT N AT
fram m3ar § f5 9@ qoe sfaaw

i
7
2
:
3
|

aw ¥ wen w1 qg § fr ¥ o darae
® AOAT TWPIET WY | N KA w7
waex 47 § fr azufy a% ¥ o i
¢ AT foar | AR e AW qAr
AN mam T AT @ g
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[SﬂacﬁToWTﬁ'ﬂ]

FHTC & wHA F qral ¥ AR
¥ & A @ @ owmE W A
fagy ¥ a3 & o &Y e Afy @
e fram Y wod Jvew w ofew
Tm fadr wa¥ fag A1 S Afy T8
oY i 3u %1 92 afvonw @ f Sarew
g ag 1 A W fe W oy
T T T HY AN Fafirer & fear
T @Y JEET IR qF T | AT
& art § o adt guT 1 W o Ay
o ¥ art # quArlt smr @ S
JEER WY g AN |

fafraw wmew o ot gz
o ot YT wr oY & Afrw T fear
HY A1 % FE TR A gy | w
w1 I @ & fag @it SI Fane
¥ 97§ or Suws T fafieg
w3 w31 & 3T @R w g
frarr &1 wod ofosy @1 sfew qer
fadnm awt &7 SarEw @ A A
s | Wiy fuife @ o @
aft a@ X am @ Sfie 5t
g qI & W A & 9w 8 o
R af w1 A & fr feem WY
mfer wew & oy, afer S
% WAE T & I | AT aF Iy
JOARA FT qYET OSST q E AQ qw
% 9N T3 WL & A W A §
Qorifaer wgm §
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fear s ga’l FIAT F 60 TTT
shr fres

ol T & wfez & at ¥ g
S UM SN CO B U B O A
T AT | T A A ¥ S A
feay s & SwwT 90 9T &z T IUW
' fear st & o wfw A v q@
wfy o fasrar & 1 & ¥ frg wfgw
wfee F a §F wdfiow @Ar =rfge
firamet ®Y surRT ¥ SuTRT v faer

anfeg

TR ST A A
& four war & 1 gaR fewt w0 9fa-
fafer ot @ afgm ) s o aw &
A IaF a § Ay R 9w
o TH & dam % g G few
TR § AR ¥ 9% gog I e
g fs s WY fowm & w19 39,
I @ FE AT IqH THY T FH

| W T HTCARA & g9 & % A7 =g )

T 19 B STERIAA A1 a7 wrovafea
AEEET ¥ AR W

OF I qgt FE e § e fram
® qrE WA TR Y, A T
5o ¥ fram g fead o @
g ) e & frare Tl § & ol
& gg awwAT TWa § e frar & are
Ww Y | O qREQT UF UG g9ear
t W oy awen W OSR T
o< faer § @1 wifgq | A o faar
Ja% foaw o |

ot wurver ferg (<) - guremer
wiew, K@ X X g G @
8 wF A & g0 frear § fe AT
qagery aTgw Nt W w6 Awhwdr
¥ g £ WX I wrafaEa W
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i o N g favae 8, afea
fore rw ¥ ag wF U &, wHe T N
et §, oy TR T §, fe g
Wt ¥ IR 7w 3 FT AN
o o

qum‘im%ﬁrﬂalsel-sz%
2-8 fafafm =@ wmaw & e
T AfFT JEw FT Fuw qgA 9T
MG Ik A vy § o ag A
T & 1961-62 ¥ 162-7 ¥
g T 178 &) I AfA 1@ F arg-amy
0Ag W ol | AW A T T
TR A faga ood W@WEfFr @
WY A AW A A e gf o Ay
T I ARy §

oWl 9% 9 R F qW 9"
TR T &T &1 § I4T AT G oo
A F foay fure A 1w oA
e & aaa off aNF 39 O w1
o WA B N R g g A
% ar § foftw A w39, a #¥% ar
g a5 W fs fggem o s
gl & A9 @ a0 AR 4 A oA
& g )

faeeh & WA 7 39 faeryr A
F& Tad, I & 9 afdariiz g
* U™ O @A AN I foeew w
T4 aAwd Y 5 IO ARW F Wy fY
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e uafEy agl & el | W Wy
N Qe 0 oA & N e
sraf & arft ¢ fm e, @
oI, & awex W agr faa
dYay yran &, 2w o wTr o
srafaeay & wrY § | FORTT qEEE
¥ fora aY gzt §, Sfer 3w
e T vl | & qem g fr oW
9 % AT F WH I AT W@ W
& 3 G & fed aw W
ot fisar o 5 g A A v @
7 fn T @Y A 40 ®A W fadm,
9T AN A T oA G e o,
o Y %7 o & e wor game W
7f w4 ¥ 70 v 7w faw W
wrer oY freer | & g wnEen S
w1 aredY @, A0 Iy $w W A
afew % g o A w@ FE g S
freavagrNa@ I mE T
W AE w1 wrer @OAX § 1 ¥ A Ay
Bor A Avt W gFAT Y 1 WT AT A
wee Ty § few gak At A vy
Aot e &Y wRl A &
o 31 W o T ¥ af weT ag
§ fs w22 Wit W oW
qfowe & 6 a1 7 Mfer wwr &
AT A W AR | W A
wTy 22 Mt Y A ax A qg *Tw
% a7 qwa

T are & W a% T WA
fir oy frer qw § arear &x1 A §
Iawt wwrx § wvk &2z Al 4

W g e § fis e e e
frdy oo o o ¥ fawd wmar §
ATEm e ¥ 4, 4R E T
qzar § W X AT WO AT I
wafg {1 amw & x ¥ o yfmard
TR A gER AN E 72 7L
yroe ¥ §f dewtraRa iy
f w2 mfEr & 4 = @
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B E L ERETS]

FER 1 TiFaex &1 #H aifgg
T I8 X B9 7 7 dfFT Ty
oy (3 TR T 1 @ ¢ AR
a¥ T Iw § girqE ;T A Y
GRFAET Y T B T TG
¥ wfge fF | S fF AR R
g A A AW waw ¥
qHTE —

“An agricultural revolution can-
not be brought about merely by a
flai from above. It has to be achiev-
ed by change at the very grassroots.
It hag to involve every one of us in
public life, in the farms and in the
factories. Only by the responsive co-
operation of all concerned can such
.a massive change be successful.

Without this it cannot be successful.

# qear arar § fF T oifearie
¥ firaw dvad @ § fomay fF o~ qan
¢ fir i & A w s A AT g e
SR F R AT 7w o W @y
# 5 gt AW F e 4 W e
x wage 3 § N 9 3 § A
Ia% @Y O qeard, fefgwe afwge
¥ AW Wo fro aw &Y g
& & v a7 vhw 4 FAT e
s WY g gfeae w1 oF v g,
Y 3w &y § ) I o= W e
¥ fee & fog gfmdt a & o
F F9 AT AT | T AHSAT @A
a7 g1 9o § v xed fog & oo ¥
ws w6 o o g ol
o1 R ) &R & @z Ew % ¥
w1 & § s g8 o gy & s qT
w3ET §, I Y Jvwfe & w1, Y
fafaqifedY & o3, safrgg & Fa<
g woar § afe fom o § ag w9
gu & = w@m auqE o fawe § fo
387 wqwT 7E IT fea aff w¢ a9
ox % TR & G2, B 7Y W&
I TR & miew s 1
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T AT, W JF A5 AE
aren f& w7 @ ¥ qW @3
foredare & 2 a7 grd fawfeae
2 99 9% 9% QT I 29 T AT
T & | 58 swRfer few a7 ¥
A X T N I ¥ W F A
AT q® FECH B T qghead @
& smaift fF 73 e ¥ 812 B g
T ¥, 39 ¥ A A 7@ 77 AR
AR 17 39 F I faafegs @
T % BIE AAT AAT BT W AL @
aear &

7z 5% § f oo wfaw & | eRx
I W ¥ v § Afea
fraamidgaguia;Ta g
wgd § fr amaw & 7t OF wew
ey ¥ fau T ) 3w F o5y fw &
wrq ¥ & Forar e aveAT §, 99 ¥
R fra gug o ? oW o) aia
forarr fam TS W AAT ¥ war
fie @@ § 17 a9 «v | a7 faar
o% aga a3 froT § 1 @ W) 9w ey
¥ =% sufe ¥ F¢ fF qF Qo aga
T g ¥ W ¥, 93T /12 A,
qa, §9, P A 77 FAR
aram A s e fe g groa 3§ ot
34 QT A AU wWifw R JA Y
T ¥ faar et g€ & ¥ qwEw §
17 § &R @Y aw & mw faar
Wy @ § 17 o WX T
3% T T AR WAV WP 9T WY
A e 8 1 ¥ o ¥ I A
far =t gugreas aga wrfaer ST o
sfey § e e gz P s a3
forw wre ¥ o gu § ag TF To aT
o1 39 & § IA9Y T frpetem 93T
I A & R A O F IO G
AR E | X ATH WY FE W IG
TH gA v 3 AW T Ewen
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3 TEEAEE FW T @A | TR
& & fog amamy & A ¥ et
TR AT W 44w AT
T g AT fT 90 e $A
&1 T wT TR 7 44 FOT K®@EA
NN g
i & fag 1 &) | ST At
e qifeeat gaR e ) g @
s i@ IfH - dmgni
o TifieenT o g7 #Y 28 AT AW
AT 2 qEHAT § | T DT A7 [ GH
28 W@ A9 W@AW 3 ¥war § afew
g W A9 ¢ R W st famre
W wot IET & wTIw e 917 A
o dxr T wT wFAr § ? IW gW
wot GO & qud § e T8 v aw
2w & ¥ 4@ & T1E woA & & A
ww g 32T @ 9T § SR s W #
A% WM 9T 40 ™Y A A faw
T ¢ @ g S & § fEogw v
aw & foda & a1ey (@99 FT @ § AR
I« g7 TR & 72 ¢ 6 78 38,000
TERT HE w1 @ i & gary el
< fear war ot fec aw wgA d fin
g® A T @ § 7@ damudT W
R ¥ Wk o7 & wgar § fr aray wredt
o Wit @ § Y a8 AT w
wiedw e gu ) oo gar
fir aw T g ¥ vmAE § T §
fieeft oY 2w & Wy ww AT AW F, vl R
W T0F § franfedi € @t wwadt wrafy
argy wofy g€ W Ag T Afe agi
g 4 & frowe & fag am &, A
& fo s &, R ¥ fag W &
Wi ggt W W a o framd o
TE Y AT A gT W ¥ firg Wy
fuad o e A SR il
fag ax wrm ¥ 35 war & —
“wgfY T oufad dan e qed

g,
oiftr aof  owE: SO
968(Ai) LSD—P.
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¥ f fgm % fag wwsa-
e g T § oaf anfas ¥
o ¥ fog ag way v § —

“are v fgm WY flg v W@y’
TE A W AT § i wd Q)

# ¢ firt o e § e W
T qTAA FIN AT IAT AW & qmifew
% % gy § AW QO femy e
&Y frmar § | W Jw & e A
e & feafy S« & T ¥ fafy
vl ey st § fie & Stor ¥ op
qER T | T AT oy ) W
fis g A adh gt wfomedt ¥ wror
wit B S ary A ey O § aife
¢ w0 ¥ W sfafer wde o @
faw @b | Q@Y e W W AT
W gt Mo § 1
Trorae yuTe gt wmw Ay ol ff
1Y ST 3 werrar wwravy offT e
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[2Y aware fg)

QY ¥ fomr v T guT d 1 wOeR A ¥ O FATE W T ¥AW 45 T

3w fod gu e W ameT frered W YT A s wx

wif wfrr saer T fear § 1 EORR fafy frwrr & 9T & 100 T TAT

N W FwreRg W g Wt & & g &Y dedwe ¥ el W

A wwh ¥ W W wET g o
g fr W ¥ Wy e frdw
fear § —

‘WA ¥, §, oW W,
¥ owfa wewom )

wqiy A 9y @ e w7 ¥
¥ far e ¥ AT R @
oy & waew Tt ¥ W g e
vl Thodr et qfT war &
fawr aw o1y & sy @1 5 W qfa
NamImT A gfa g | wAW A
AT NG L 3w
fawg § f& aOARA G FWIAR W
T WL HT ATAT ¥ Wil ¥ gw Wiy §
o< @ W W qEr AR @ § 1 wfae
T A FHE AT FR A Y ?
T TE THOATE A W W9 48t 9
aw foar &1 7w 9T Rw § fF
v qeifaw GX & forrey fe o e
AT & wdr amv § 1 gfm &
MR § | @ o el @ ¥
- fare fr ¥w 5 oy W faeag
T WA 9 AT AT e o A
T & 9 ¥ €, WX FA wE guar
NMerA T & s war 1
TWEY T TTAT ¥AW T 9T
T | W o @Y T W
vl 52 T § fin wear wafeE
¥Fwrg?

§ gw g @ fireme o Faw
I AW F wRT A ¥ I
75 T W W ¥ 1 g% 7wy
¥ 3T 75 W 290 § wafE go e

& W ¥ 5 W w7 e ferm
T ATY 95 WA IT A A% Y FAT
W T® & dfaw whaw s ow<
TR FAT A qT qOe F Ferwervar
§ 1 e gw v v § AR
gt w7 ArEy AR 9 T I
N T ANy § A s §w
AT 1T Ak W W)
WERTATC & Aoy Tgd 2w F7 7 AT
o awan § 7 W fale aETew AR
bvamfes g  afrea v ¥ §
fe ¥z @ W= & wrer W
Teg AT ECEE T (g o fadet
wx # g & ¢ &Y a7 Tomw
fardrelt Wz ote wr fem g &, @
afes #1 fear gur & 1 g BN
wepfa ¥ 3 A & | ToEw aw @t
e ¥ gl § 1 fagr Afa ¥ 7 awr
folt g€ & —

“gemT: qEET o "ad I qifE:
wiraer § Tarer aFa S T g
g9 o7 ag TR § N i uo WY &
T WA W ¥ W Az WMo oWy
Txdt Wit 7 w9 ¥fe o WA W
WE H TR 4 T w=E AW
i W W W X A ol
" aTesr i, ww W fARrh g1
T 1YY FOT YE q9X AT Wi
T EHATH 7 $T q%, WA fedw wy §a-
U T FT AW, ¥Y FAT €AW w9X
FIAAFTETAR A G, W&
sarr qw & fag ok goEe & fag
frrre i sk et § 7
TR ¥ fog o ¥ samer v A o
e w § Ed § 7 wTe i wea-
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WH W R q ¥ 7 %y awEe
® WY N AT W W9 § wfe
W & 5 W § wumd 6 7

"qg guTSATE ¥ U T e = E war

fr ¥ 9T ¥ &Y aar faew oo &
at ?

FAY ¥ Wr T FIIT WX IR G |

fe o= wrA WY g aTT WO &
7 ?

fad gifeg Ww & 3T qadr &
fo g m@T A w oA ?

AT & vy wAfe S WY ¥ e
Lt .
i 38 #t st fAng ag Ay a@

T WY W AARATT Y A qEAw
aF ¥ ? wr w9 g agr 9 T
§ o €W fara Y T HwET Y ?
£0T TF 9AT WY ArfA SO s
ST w ¥ T EIWT W AT awaT
w g ¥ fag awar 3?

R a1g e & R Aot wetEm
w7 3 Fr v o o @ 47
YT wrem, Y, TE i AEw & fan
fow awg ¥ g2 arer ¥ «F @y &
oY wae fAaw % I * denr
qwar § | ATH g AT & FE wEeon
a7 T w AT e @ agt & amfos
%, oF W ¥ forg 921 o, oF (e
« ared se aF G

AAAT Y gumww ey w\
miw & O aw & v ¥ g i
% wF | § v W g @ we
w1 agt W % 3fEw
¥ awi qww oww W w@
£ ew Wy gEt o qurw

BHADRA 17, 1888 (SAKA)

Food Situation 518

w@T g, (@ AR §, & ew
fe ¥ it fawel o @ @, A
w¥er ¥ §ifag e & w@ dmaa WY £R-
AT |y AT ¥ fog ag yedy
£ s x; &w & Amfont s, e
WX TEFRI WY oiter wind gu &% 7
9% IR § framg X wgr @ s
iz v dw favawp e

WRET WT G OF TEW 9T 9

w3 v WA §, oF 82 ¥ $aw
7T P ST W §
AI-FE WTH & awq aAt A v
TEE? S & gk wmEaa
w7t guframwih, swis
sxarqr | ffer fowz it faelty
fewe fam o, o oz Y faeld)
awr: frer wk aY awwr T AY 7w
fear | mdagd @ aw o wher §
afr § o7 wedr ged T ¥ e
9T &2 ¥ W frrwd § 7 & qragw-
wfr, oY Ty we aww e §,
fag fomelt W foomr v f, WY
fargw it § ol geft-smar o a=y
A §) 0 2w & forg wred §, ot A
¥ forg oo dmr wadr §, oY ¥w oY
A iw R s N o @
52 waor w <X ¥, ¥ a9 mfY vl
oo ¥ w1 I e v ¥ fam
TeFY AT agw ar giend fafees
arew ot 7 o el H I & A WY
W a1 arfearer w1 gEaeT o v
T ) qE AT € @ f W
e AERAAG ATy, A = fimft
Fr TR AT T e
T W Y Q% FArd o Wl g A,
g aiferariie ¥ Ao S &
Afisw g aY oy g € e dwr oy
T % U e qrlt & fag, ox
oF ¥T w2 ¥ few o ow oF AT
& & fag 92 & @ ¥\ oy
AT A MAT W E?
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[« gwarer fag)

O dY FRA TRET & AR 9T
fagwit 1 Y @13 I TOA we &
feara & Wit w, yw fF Tk 2w
' IWaT q9T Y 79 ¥ fEw ¥
W wR, firgam w1 R
ol o T8 ¥ T & fgaw R
‘WP &R, wWT FTHI F g DF Wwr
¥t §? o T =g ot i vl
UE wEH §EET § | WX GO
T8 TTR60, A WAGT TR WY TEA
T | AT IR e WL A qEiv
T w g, §, wife s § Tl
o A {1 W A R e
i fory AT T &, Az Aaew< €, A8
tw W fa ®@ §, Wi 59 T s
R SHAT TTHIT N q T A §T g%
pifew agf §1

&% s vk § e amo F@Er WY
Trdfire e @ a1 § qeAr
# F v JA-wd W A qerfas
wear ) §, @ fox ww ar wwEr
awdfas § 1 Al & amar f ot fe
B ¥ g oW & flag Q-8 T TR
I, AFT W AAW E, TEH W
W g, e @R
T T O | ¥ fag at g
Tt R ¥ R ST AT T & fE
T & 7ay w) feqrdt waen F F@mar
ATY | W QLY T T qort o wwer
@ 4, @ da w1 ok wwer awtfe
AT Tl Y TR § W T A we-
v ¥ g aer fe a fie g @i W
e 5 &, g WA VY S0 A
T g AAT & | o gt T
wt AT g PANT N yww@ §, aw
Ferge § TR B 2300 AT
f faedft §ra wrdw T
grar §? rhw aff wawm &
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TR & <7 fraee @ e ag WA
W W RS, W AR
af ey R ¥ g ¥ e
TR X FATHETY FT @} | FH
¥ framr ¥ ¢ T Ty o gl A
o€ &Y T 7 9T a9 & v fam
qOAR TG &7 7 % qwd
¢ ) TR R o el W e
T W, @ el gAwER W o
wER | ¥ 4 aoe mfedad B
wg ¥ < §, s e ol o ¥
& ¢ w fag g o & s A
L1 o

Y TR & T ¥ e TAHRT
gt w F W< My, Ao oF W
NeE-TET Y fewelt & arare § awr
& $1F A T T, F W dew
TAT &Y A A IvvAT T W
HTHTT 7 o qiferedy &Y awg & 250
A g gEwN ¥ F AT
Tg T W g & fax w1 W
T R, &Y ag T gren W 5w
&f 1 welt wRvRw X A aEy favEw g,
FARY AN AT T wWET R T
AT ¥ W AW | g W ¥
|qATOATE ®TY ¥ forg saw IeT Wifgg)
T WA W g, o X @ arar
T guwETRETon” |- &€ aet #
e 7g § fF ag i war §, o
wa fag LY e §, Wk wrer Hiwar
¢ fore 1 qURfY @ our gem & ) WY
A & qg aWmER § |

FTER YW fAm s w
ETET WY AT X | T 6T W g
¥ g & wwaT 1 % W v fadw
NoArT & faefaaraard | WK o
oo oyar fiearat vy o o N, dwee
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W Zgwdw & fag fear o, 3 agr
VAT ¥ qETel Y T I AN | FOIT
9 T H 4, A1 gfeqw ¥ W qq
&

Y firw Averaw : wFHE AT
gy, & w0 W wEe R oW
q@ e w7 A | o o
& ard O dwe wray | & eredie
¥egnagm i frag o ST fam &
grifmamagig) & swmiw
T ¥ O §, A ERETHI T geT
£ 1 & aoely sieiequRh & | wmar
§ gl X ©: g A gl ¥
wr¥ vy fRY g § ) Tt w )
g | ey W &, AT fraor ¥ O
¥ o 3w weh B & A fer
F1, A% a% A S g aw
& o e ok W g fafec ),
TR foafa ®) 59 T wC T
L

TH! TTFE W7 TEANHE AR |THA
Ao & 1 W ¥ w7 wEw gun, &Y
agt § amdE W | S & A ¥
g = fear e “gre dmw
#He A7 T@fer”’ | 5w ¥ @
A fa A & o faed & ) & o
auare g & wgna f feoww dw X
oW Y W A, WA o A WY
i § | o § AR & ) g
& T qTde AHAUT TEAE § | A%
&) & § gy ¥ oF /2T aw,
fow ¥ g@o #o THo A @ H AR X
forar a1, 3fFT Iq de A e
af gk 1 & X W Ao B e B
fafreT w5 & | ofy a% A a9y
w6t AT § 1 X Awtfiew B 8w
§? s ofgerd & § 1 oo
Tk ¥ Y S ml W, ot 9E 9
it werd A ol

BHADRA 17, 1886 (SAKA)

Food Situation ¢22

B e @ gem g
m‘ﬁ'é' Mﬁ‘ﬁmif&f“m
=€ amr A § ot W o, Wt
Y § | AT ww ¥ qgAT g
g § fo ™ w1 & qude W fn
WY | AT GO B T Y T
@ | Iw fawmw w e Wy
feam o, < AW *Y yET Y faTAT
T s W sgrar e
s fedfie s § fe aa & ogd g
N o e far ad | & wAw % @
W ¥ WA §, 9g Gar afgEr e
e g &, 9 5 WK Tt e g,
aY gr9w & AR % 39 ¥ gquy anfr
¥ Aqer & quit ) TR Y § wg

6t w7 Ay | Foe wwder, T
o ga e F ww T A wT R
fainft = & o) wr faeed §, ax s
Wt §g A= A I W W A
WO X g @Y Ay £

TR Rw & oy o) grew a@y
AT § | TR T AN IO WEw
ezt §, ag wg & Tw owHe W@wi &
forg frar 8, s fis Ay ¥ aed @
eI E T ST ECE L
ﬁﬁﬂi’a’mg,aﬂﬁmﬁrﬁ
yrawET w1 gvfte g §, faw #
wuge K, 78w &, gfcam &, fom o Y
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[sit firr Arvaw]
oy W A e & | & SR e
graFrouan § T afafew &)
Ty wix e FAfe § ) ag g
fre & o § 7 e el Y
wey § | A ot aRE g W O
aft ®Q@ &1 ¥ owdfodt W @6
qrEt arEt WY A w7 ¢ 7w e
& g ¥ Az wX § 1 & vy oA
i W @ § 1 & g wmar ¢ fw
TRy feafa ®f 3 o Ty
¥ wx fafreex # ardiw s §, =i
IER 7 ¢, v wrk faw @ fr
nfrfd W fx mfiefeas faer @5
| wak fag & I qurk 3§
Mg T @R
W, ¥H 7% a9 § | AT wHg A
sfrc a1t oifedie & A Sk g §
oY TAW gET, gW WR 9 &
TR At o fafrex ¥ femm
N mag AN & A
e ardr e Wt W ¥ g dare At
13 g faferfraRadQw
fafrezx # ardw v & fog &
&1 I Wt T T woh wifgd
R 8 fafreeT & g wrefaq)
NI Fax T, en v A fm )
g smew fafrer amE A d B
o % 93¢ far ¥ fow fefte w2
IAWT WY AT &Y | I Y EW-F AT
fear § 1 ¥ feewe At §, ewrd e
figzerty o Y &1 o % o
ag AT & v sy gwa A o g
T W d wo ¥ § O W
T S § 1 S & A Ew
A wgd & 1 W W WA TW W
fear § | wfre) w) o W Y = A
&% feut & ago & W Y 97 1 %S
& SuM A S ¥ 8w W frar ek
TN F A o% W g fF gE use
N7 EhRwMR G R
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WEar 4 § 1 gw fewdedfan
& Sred § 1 e i fafae wwe
A AT Ty § I T T FY G
ax fear ¥ 1 foiw o SRR &Y
w fear § 1 97 ¥ & wem WA
s ardt forarfy IR {1 o fafiee
¥ o W fRrd Y 1 @
THA FY ITHY T FET AHEH | A

wifgh | afew dar Ay g §
famg aely 23X & I a O WY AG
¢, faamy =i Wi & ST i v
& 7 & =% w fogar ot § =
T AT A1fge | wgwE W 7
A wafar . fe s ol ag
(LK

oF AT gEer X T8 gt
N ¥ § I fr ek § W
ssidfe @i W@ @y,
fmr vl & g W oY WX WA |
gar W IS Sfa e eEe T
gk g & egT A wEw ar
Afww wgAT T § 5 @ W 2w e
fr¥ v ¥ gsomar §
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as’rirmrasm Bt § | Wk Ild
I 1 Wt @t W 1 F

w9 ayoar a1 @Y faer 3z v dwar
q1, I9AT  IEHT wiw Fe faqr wm@r
a1 | g gAY & geEa Al

afeT we 2 Tur ST § A
faars wer wriark N wfgd |
wtr waaw § e ww oy feww w1
=D, 1965 ¥ IEY, 1967 TF
s ¥y ¥ fis g% SRR @I, OF AE
o P, §F AT GYE  § W
w1 wrT fedy & faems v feraa
i fr 3y Surer v T war
@ Jub faeres wT Qe &

¢
va¥
%
w

A gw fafret age & §iv
gfera fawrr § 1 Sad o aga st
o ¥ 1 & s o ferem o g
& qf & Sw drer gmr & 0 ¥ W
sarefmt § ¥ oY wor @ wfEd o
NN T g T TN § 5 gAer
wor foqr o 1 Sy o T
ywur AT §, gAY A A€t awAr AT
2, ffr #r v wff o 4 1 W

BHADRA 17, 1886 (SAKA)

Food Situation 526

W oagT Tgw gT § & W w93
T 1 ft oY i wemr A 1 g
amr oF fremer & o gew & W@
dwd feme gu & & o § fw
I ey ardw g€ &1 gA T
e wwee K fAmR wiw
T ot §, weife A R E,
G U L S ¢
o & AT g oA 1 g &
o W 1 A or e qAw A
M wC A W IHN wg § e
gt T fggental & o e g
o Fgr awn § fE o A g
¥ I § § & wyan f fe -
forrm g @W wTd wig ¥
g qoT Wifgd fe ay Wi #fefoey
£, o dYo & I WY W19 & quAT
gy fir o€ w1 q7o o §, WY WHET
&, ST w9 w19 A QAT Wiy e =g
Wi sieaT §, o T w8, ag i
a7 Wt §, o I . wdsy )

& wgom s 2w X oW ol
21w ey fem W A 1w
fisarr ® oy Afad | xgr 9T w
Zgwdw w1 O S aft & 1 gt
g1 I YA T T ) T
¥, fram ot 7 ¥ & wife T
Ia% ofiw €1 1% § 1 afemt W S
gaew Aff &1 7 fAw AW Wik
W 7 @ e feeddiz g
qaary o & 1 g W fekwadz
famdiiz § 9z AN I w1 e
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[=" faa o]

3, fever %1 fearédie § Wy W A
Dy W T FAT w997 7= Ay

#Y vt & fpre W1 99 o fimma
forelt o' W e § 82 ey ¥
AT A AR AT & | W A

Iﬁvﬁwwmﬁ%ﬁﬁiﬁma’rm
w3, TEET AT &Y AT W9 FY |
TR gx fafres aga ofieas
fafreT ot & | SR & T% av W
NEATE | A% XEET g i wlrmer
w7 feamadz frr aRg A @Y awaT 3 o
& feam o1 aw E, ¥ g@ v §
TR waar § 1 7w for & aw gw weny
TR WM X &T 1 gAR A
@ I P @iw gy & & awm
fg g7 &, o T fired § o g
frd & fs 25 faama ®Y @@ e
&, 97 T T, 47 T TH | g
AT 9T g & Ny o)X WA
§ TgT Y AW % W 6 G ¥ AW A
LS SRl G Rl
T ¥ 1€ I T 1 g w
¥ o T W G §, v g™
T @ awdt § 97 uw N qwaw o«
g e & g g g
g faewf A swem s iy

SEPTEMBER 8, 1964
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# onfmr =i & W aR ¥ Fgr
wgar § fr der sy ARt R A v
W @ (T ®1 9 @ o
N g faw, 77 fromr oifgd o
ag o aw ag) fawr § 1 Al F .-

T TR AR T

¥ W 2§ @Y oF 9% g W OF et
o R R QR I A
wx firer w7 gt oy awy § | W
T AT N AR W uw dav
wEF A AR & R | W T
T g g frag dw Wy
oI &Y g W A oy dwr ey g g §
oTY FT QT WY T T AG w7 §
&7 QA "W fram @ f SE daER
® =7 fewr oM wEw A A XA
1w wew dar fwar o qw A
FE WIES A ET | AT gfagrsmgaT)
oy o N quw TE §, @
woE! fadr o | de Wiy, wEE
wifs TEEY g AT §7 1 ¥ e dw
§ adtw W g @ &) mieat
T F wwew ger A X &1 W
frgm #7 % f5 aF wow T ¥
YT I qTH T Iy A &, e
¥ T vam ww A+ ¥ fafaex
& g9 § gAaT 57 9w A §
fs w9 & w19 &= 3@ § ome, AT T
T  faar sTQ & I9eT &) A
P& B iWinA @ & AW
oy fay ) wTewr o sy §
@A wETT ¥ g @ s

wT afgar a= wigH e T T )
FEA FT WAGT B FI WO a9 T EH
wiEr %11 AR AW | A & guaT
farar a1, fggerm oF & @, e A/
TF @ T qr ) e il i sniar
& u A fipgear &, frdndy 2o el
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&4 tite wramnby for Wi w5 e
TR AN | T T g A
o% ST Heft adernfa & g 1 wEw
AT wrawr o § Wi Tt JET W o
B TR R v dee ST,
<&y e Wil

off vw qwe aTew : wHEE Y T
faar ?

ot fow ayeraw: a7 e w1
ffRremamam R RE)
o ¥ WW THe {1 W WX A
¥ A7 qE OT TX | TAR W9 I9AW
Lol 4]

ot v ¥ww arEw ;AR /Y WY
N mfrw @1 & seer 3

ot 30 qo fridt (sEeie) : A
oo &Y ATHTI

ot fow wromw : gW QHodRo
famfht & wd &1 s ot e
3, g ot frerae 4 g Al A
frrerft &, g At faechy &, &% @
a¢ A qrfy AEY frerat &, wf o A
frrer 41 ¥ o< o e & IER
fiw ag ¥ T w@ § Y X &6
aTErm AL R A
vt &1 TRT &) ¥ WY TF @9
&, o fggem gk 9w R
red § fm K q@m i wm
g1 & ool wfeggd & g
£ gt frgeh ¥ g &, g
Fwgr IR T wwm A g, feea
oo gaTT qEww & faT W &1
axt ¥ & e wT omn g & ateh mw
§, wfmrrz g 1§ AT 3,
anedrerETT ¥ Wi afems A qEi W A
iR TAART aT@N
w1 | AT aTe ¥ H g e
§ womm AF & sere 9 &) e e

BHADRA 17, 1888 (SAKA)

Food Situation s30

A Y SR il @ awh wife
aE W TG AT WA W A &
T Wi W wrer wonr€ fRar g
A AEET o S Tl
WA | | & WY Y A fiver e
onr g g whaY & Sk ¥ i w @
t

% o @@ w¥ A o T %
TI FE ¥ WA W § e oag
TOST 7 T W & fad
T smar ar fw

‘ot w far A @ ¥ aw
miu

# g TTRT & ST WA f f rlaY

* waz ifodr avft 2w w1 wwTor Py

T T gIfere @, wthe forer @t |

17.00 hrs.

w Rl * aw & g fafres
avgw ®t ar T g W O fafaes
aTga & 78ar § fr o e awAd
®Y TEEA uy Y form ¥ fe oot
® AF W % fow aF o w iw
&1 91T %7 AT weuTor €Y &% & nww
O ¥ AR GANRE FAA w7 AT
ar 1 g o7 § ¥ fw fagem &
& qE A O 6T TF X ot A
¥ 7 for s enfer wgt @ g
£ % twEE &) W W wR 2wy
f wF A e wF ? e 2
O YA 1 WIAT WATAT & fagr @
fis ag T RTEST S A AT KT
q g AmEaT § e 3w & v weg
& &, agi T ww v wf e oY
# 1 ¥few Tl Ao o X g A
IE, 9E AT &% |

£« wEl & & 99 v T W
Furt 2T £
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BUSINESS ADVISORY COMMITTEE Mr. Deputy Speaker: The House
stand; adjourneq til} 11 A.M. tomor-
oW,

TWENTY-NINTR  REPoRT 17.02 hrs.

. The Lok Sabha then adjourned il
Shri Rane (Buldana): Sir, I beg to Eleven of the Clock on W v.
present the Twenty-ninth Report of September 9, 1964 Bhadra 18, 18%

the Business Advisory Commitee. (Saka).

GMGIPND—LS 11968 (Ai) LSD— 16-8-84—070.
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